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2533
LOK SABHA

Wednesday, 29th May, 1957.

The Lok Sabha wmet at Eleven of the
Clock.

[Mn, Speaker in the Chair)

ORAL ANSWERS TO QUESTIONS

Mr. Speaker: Are there any hon.
Members who have not taken the oath
here? 1 sec none.

The House will now take up Ques-
tiops. There are 93 Questions.  Thoey
should try to divide them.

Mineral Deposits in Himachal
Fradesh

*530. Shri Bahadur Singh: Will the
Minister of Education and Scientific
Research be pleascd o states

(a) whether Guovernment contem-
plate laking up peological  investipa-
tions in  respect of mineral deposiis
in Ilimachal Pradesh;

b} the mineral deposits that are re-
ported to cccur in the territory; and

(c) whether the work has already
been started?

The Deputy Minister of Education
and Scientific Research (Dr. M. M.
Das): (a) and (c): Yes, Sir. Geolo-
gical Survey of India has been carry-
ing out investigations in the past and
will eontinue to do so in future as
part of their 1 field progr

(b) Asbestos, Beryl, Barytes, China
clay, Coal, Copper, Galena, Geld,
Gypsum, Iron ore, Lead, Limestone,
Magnetite, Mica, Pyrites, Salt, Slate
and Sulpher.
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Shri Bahadur Singh: May I know
whether suggestions are asked for
from the State Governments about the
geological survey in the States and
whether the State Mining Department
selected certain samples for examina-
tion?

Shri M. M. Das: So far as sugges-
tions  from State Governmenls are
concerned, it has been the practice of
the Geological Survey of India to ask
for  suggestions from the State
Governments uas to whal particular
type of investigations they  should
carry out. 1 do not know whether
Himachal Prodesh has got any geolo-
gical survey department

Shri Bahadur Singh: May I know
whether any steps have been taken
for the exploitation of these minerals?

Shri i, M. Das:  The Ministry of
ol, Mine  and Fuel is  concerned
i ilhis  particular work on the
mines.

a5
W

Foreign Fxchange

o531, ) Shrimati Tarkeshwari Sinha:
7 Shri L. N. Mishra:
Will the Minister of Finance be
pleased 1o state:

(a) the estimated saving in loreign
exchange during the period  from
January to March, 1957, as a result of
measures taken to check the drain on
foreign assets; and

(b} how much of the foreign ex-
change was expended on private
account and how much on Govern-
ment account for the year 1958-577

The Deputy Minister of Finance
(Shri B. BE. Bhagat): (a) It is not
possible at this stage to state with any
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degree of precition the saving esti-
mated in the expenditure of foreign
exchange during the period Jamuary-
March as a result of the measures
taken, since the result of the restric-
tions imposed will begin to show only
in months to come.

(b) During eleven months, April,
1856, to February, 1957, for which data
are available, foreign payments on
private account totalled Rs. 357
crores and on Government account
Rs. 2374 crores.

Shrimati Tarkeshwari Sinha: May I
know what are the main reasons for
the foreign exchange expenditure on
private account being so high? Is it
due to the fact that haphazard relaxa-
tion of imports was hermitted during
the last two or three years?

Shri B. R. Bhagat: It is mainly due
to the industrial expansion in the coun-
try.

Shrimati Tarkeshwari Sinha: Why
is the expenditure on private account
#o high compared to the Government
account?

The Minister of Finance (Shrl T. T.
KErishnamachari): He has already
answered the question. The demand
for capital goods has been high in
wview of the industrial expansion and
developments that have taken place.

Bhrimatl Tarkeshwari Sinha rose—

Mr. Speaker: The hon. Member
will have an opportunity to raise it in
the debate.

Bhrimatl Tarkeshwari Sinha: It is
a very important question. We do
not get all answers in the debate. It
is my privilege to ask questions.

Mr. Speaker: I da not know wh-
ther the hon. Member was here yes-
terday or day before yeih:d-y The

tion was d thet for capila)
loodl there is expansiom in the pri-
wate sector and public sector. The
heon. Member is trying to conwince the:
hon. Minister that be ought ot to do

28 MAY 1957
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Shrimatl Tarkeshwari SBinha: Why
1 am being denied this privilege, I
cannot understand.

Mr. Speaker: It is not a question
of privilege; it is a question of argu-
ment. Very well, the hon. Member
may put her question.

Shrimati Tarkeshwarl Sinha: ©Of -
course, I shall put a question. At the
All India Manufacturers’ Assoclation
meeting the Prime Minisier made an
appeal to the couniry to give orna-
ments and jewellery for augmenting
our foreign exchange resources hy
collecting gold. May I know what
specific steps have been taken by
the Finance Ministry so far after the
appeal made by the Prime Minister,
and what has been the response?

Shri T. T. Krishnamachari: Is that
question germane to the original ques-
tion, Sir?

Mr. Speaker: How does it arise out
of foreign exchange; it is internal ex-
change?

Shrimati Tarkeshwari Sinha: We
can have gold reserves for our foreign
exchange.

Mr. Speaker: That Lk internal and
not foreign.

Shrimati Tarkeshwarl Sinha: If we
have got reserve gold in the country,
we can certainly reduce burden on
foreign exchange.

Mr. Speaker: Even cott
used.

Shri B. C. Ghose: May I know whe-
ther the Government have for the
purpose of the Second Five Year-Plan
made any estimate of the extent to
which domestic expenditure will be
affected mas a consequence of reduction
i or staggering of foreign exchange
expenditure? . .

Shed T. T. M' M
8in, the question of reduction i foreign
diture

can be

so far &s development fs toncerned
is a thing which has to be determihed
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nature of the cuts that would have to
be imposed, if necessary, in regard to
foreign exchange expenditure. I am
afraid, the answer would not be avail-
able for some time to come.

Administration of Union Terrilories

*532. Shri H. C. Mathur: Will the
Minister of Home Affairs be pleased
to state:

(a) whether TUnion Governiment
have undertaken the re-organisation of
the administration and services of the
Union Territories;

(b) if so, what are the present
arrangements and what steps, if any,
have been taken in the direction of
reorganisation; and

(¢) what are the recommendations
in the interim reports, if any, receiv-
ed?

The Minister of State in the Ministry
of Home Affairs (Shri Datar): (a) to
(c). The Government of India are
giving their attention to the two-fold
question:

(i) on what lines the administrative
set of Union territories needs rationa-
lisation; and

(ii) how best posts in various De-
partments in the Union territories can
be manned.

A senior officer has been appointed
to go into the existing arrangements
and suggest measures for improve-
ment. The officer is engaged in a
study of the question.

Shri H. C. Mathur: May I know
whether the integration of the services
is also being effected at the same
time?

Shri Datar: Integration of services is
being effected and Government will be
consulted in due time.

Shri Brahm Prakash: May I know
whether after abolition of the States
some economy could be effected in the
Union Territories?

Shri Datar: That is a larger ques-
tiqn which I cannot answer now.

29 MAY 1957
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Counting of Votes in West Bengal

+533. Shri Sadhan Gupta: Will the
Minister of Law be pleased to state:

(a) wheiher the Election Commis-
sion had directed counting of votes to
be held as soon as possible after
polling in a censtituency;

(b) whether counting in West
Bengal took place in the same order
of priority as the dates of polling;

(¢) if not, on what other basis
counting was held; and

(d) the reason for following an
order of counting different from thi
order of polling?

The Minister of Law (Shri A. K.

Sen): (a) Yes, Sir.

(b) to (d). The information asked
for is not vet available with the Elec-
tion Commission which is  collecting
it. I understand, however, that there
was no general direction of the Com-
mission to the effect that counting in
any constituency or in all constitu-
encies should take place in the same
order as the dates of polling.

Shri Sadhan Gupta: May I know
whether it is not a fact that in West
Bengal counting had often taken place
between 16 days to three weeks or
more after the date of polling and, it
so, what is reason for it?

Shri A. K. Sen: Unless specific in-
stances are given, it is very difficult to
answer that question. But the fact
is that the Election Commission had
given a general direction to all Return-
ing Officers that counting should be
started as soon as possible after the
polling was over, and our informaticn
is that that directioh had been adhered
to and followed as best as possible and
as best as circumstances could permit.

Shri Sadhan Guptas Is it not a fact
that in all the constituencies in the
suburbs of Calcutta which went to
the polls on 1st March, counting took
place, with one exception, about 16
days to three weeks or more after the
date of polling and, if so, what is the
reason for it?
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Shri A. K. Bem: That should be

better put as a separate guestion. I
should like to have notice of that.

Dr. K. B. Menon: May I know whe-
ther the Governunent have studied the
effects of the annourfcement of election
results in constituencies where the
polling begins first and the effect of
such announcement on other consti-
tuencies where the polling starts after
the announcement of results?

Shri A. K. Sen: It is difficult 1o
speculate sbout the psychology of
voters of other areas, but so far as the
Election Commission is concerned,
as you are aware, Sir, they make their
own arrangements and they try to esti-
matc the public feeling and psychology
as best as they can consistent with the
smooth running of the election machi-
nery. Qur information is that in every
constituency, the best efforts are made
to start counting as soon as possible
after the election is over.

Pandit D. N. Tiwari: May I know
whether the Governmeni have consi-
dered the undesirability of anmnoin-
cing the results of cert.in constitu-
eneies while voting in other constitu-
encies in the same State is going on
and whether the Government have sent
any advice to the Election Commission
not 1o do xo in fulltre?

—

Shri A. K. Sen: The Government
ca~ ot issur any  directions to  the
Elcction Commission which is an inde-
pendent statutory body. We ean only
make the views of thiz House felt if
there be any views expressed in the
form of a resolution or in any olher
form. Tf the House feels that any par-
ticular step should be taken by the
Election Commission, we shall be very
glad to forward the same to the Elec-
tion Commission.

German Scientific Research Expedition

*534. Shri Raghunath Singh: Will
the Minister of Education and Scien-
tific Research be pleased to state:

(a) whether the German Scientific
Expedition sponsored by

29 MAY 1857
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Hamburg University has completed ity
investigation; and

(b) if #0, the main features of the
investigation?

The Deputy Minister of Education
and Sclentific Research (Dr. M. M.
Das): (a) MNo, Sir.

{b) Does not arise.

o vaay fag ¢ @ o
% HTIgl & AW FI & WY AT w3
*3 wgam 1w
Shri M. M. Das: The names of the
Memibers of this expedition are as

follows: Mr. Gustav Adolf Alexander
Vonmiln. ...

Mr, Speaker: What is the object of
reading  out the names of German
seientists?  Are we in a position to
recognise them?

Shri Raghunath Singh: 1 wanted to
know these names.

M. Speaker: It is rather strange—
these Geimans nomes, Are we able
to distinguish  one from the other?
Next ques=tion,

Farw % (&5 fomm
*yag. st wex Tat
T\ s gEr qreta
Far faw HAT ag @A AT BT
w407 fig
(F) a1 ag o= & fF Farer we-
w1 d s fawr At wy -
fg #vd & fad s wwwiT & ¥
gy § fadast @ fewoarfirmrfedy «v
Lin gk i .
&) ufy zi, Ay feg g =5 &
ford foery woerwTTot € s oy e )
() frofrr wd & ford apt
oft aw frad wfieerdy d% o1 v

i e wftsr F faed R it
s & o
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(7) w afewfcat & a6
Wi\ § W o fwad anw & fod
war o wgr & 7

fawr Fwist (st ¥e wo wmwA) ¢
(*) Fa=r goex 7 wwAr fawe-
TRl Y wAiEy 59 & 'y J
goaet oY mgraar &9 & faa owm
woere & gowsarar T fasmay AR
t frg == foomfasd @
T g1 B

(=) & (%). =9 &7 99 9T 0w
Farareor = famr ooar 3 foerd srarsg s
Armwrdr Zr o€ 31 [8fed aftfwe 3,
WAty wwn ve)

o W@ AR A AR TEAT
fr Aot T ¥ fAwror 97 W &
o7 fastas agi 9% A7 77 & wH fAgia
¥ frg &ré faow fafeas foeg 1 &
a1 faur & mfgwrfat # =iy g7 a9
et grar & far ot s w3 2

iAo e AT . Fym Fufyw
Ay wrerfedas FI 7T AT w0
= wfwarfay # 997 &

Wt wwE et - T P § e
grar & B qurw I 4 e mba-
wifeat o miw 7 1 TAT F T %
AT T A O A | W o A
¥ e g &0 &= € o & w7 ag w
=X A% gU g s 7

sff Wo o W : T AT A W
I e g n7 &1 F 5w W
e 1 arat ey W i et w9
W T T W fararT o & frenfire

_ ww il oY o o i
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Industrial and Non-industrial Defence
Employees

— S 8Bhri A. K. Gopalant:
LShri 8. M. Banerjee:

Will the Minister of Defence be
pleased to state:

(a) whether it is a fact that Gov-
ernment are considering the gquestion
of removal of discrimination between
the service conditions of non-indus-
trizl and industrial employvees in the
civilian defence services; and

(b) it =0, the nature of decision
tfaken thereon?

The Deputy Minister of Defence
{8hrl Raghuramaiah): (a) No.

(b) Does not arise,

Shri A, K. Gopalan: May 1 know
whether this question of removing
the discrimination between industrial
and non-industrial workers has been
there since 19497

Shri Raghuramaiah: Differences
exist between these two categories of
employecs. Broadly speaking, it is
not the policy to remove these diffe-
rences entirely, because some of them
are dependent on the nalure of the
wark that the employvees do in each
category. The guestion, of course, of
amecliorating certain service condi-
tions in regard to industrial em-
ployees is under the consideration of
Government.

Shri 8. M. Banerjee: May I know
whether it is a fact that on 17th May,
1956, the Defence Ministry officials
promised before the Prime Minister
40 settle the gquestion within six
months?

Shri Raghuramalah: I find there
mave been discussions in respect of
some of the items with the represen-
tatives of the Defence Employees
Federation, but I am not aware of
any specific promise givem. 1 sxhall
lsak intn it
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MLE.S. Workshop, Ambala

Shri 8. M. Banerject:
-m._{ Shri' T. B. Vittal Rao:

Will the Minister of Defence be
pleased to state:

(a) whether it is a fact that an ex-
periment of associating workers in the
management was launched in M.ES.
Workshop at Ambala for three
months;

(b) whether it is a fact that the
experiment was successful;

(c) whether it is a fact that in spite
of it the experiment was withdrawn;
and

td) if so, the reasons therefor?

The Deputy Minister of Defence
(Sardar Majithia):. (a) Ne experi-
ment of associating workers in the
actual management was launched in
MES Workshop at /fimbala.

(b) to (d). Do not arise.

Shri S. M. Banerjee: I have pgot
certain papers with me to show that
this experiment was launched there
for two months and the result was
that the production went up. May I
know why it was discontinued?

Bardar Majithia: I do not know
which papers the hon. Member is
referring to. 1 said that no experi-
ment was launched.

Shri 8. M. Banerjee: I have got
these papers. 1 can lay them on the
Table of the House.

Mr. Speaker: The hon. Member
may first talk te the hon. Minister,
and if there is a mistake I will allow
it to be corrected. He may show the
papers later on to the hon. Minister,
Next question,

Naya Palsa

f Shrl N. Keshavat:

- Shri Bibhuti Mishra:

539. { ghri P. L. Barupal:
Shri Bup Narmainm: .

‘Wil the Minister of Fimance be
pleassd to state:
..{8) whether Government are aware
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of the several unsatisfactory featurea
of the new colns introduced in the
country;

(b) whether it is a fact that new
coins have not come in circulation in
sufficient number; and

(c) if so, the steps that are being
taken by Government in this connec-
tion?

The Deputy Minister of Finanoe
(Shri B. R. Bhagat): (a) Government
do not regard the new coins as
unsatisfactory. The Notification con-
tainuog the designs, metal composi-
tions, shapes, sizes and nomencla-
ture ectc, of the new coins was
placed before Parliament and dis-
cussed in the Lok Sabha before it
was issued.

(b) ©.d (e). By the 15th May
1957, about 689 million pieces of new
coins had been issued for circulation.
The three Government Mints are
working at their optimum capacity
producing approximately 35 lakh
pieces a day. It should not take long
for the new coins to be in wide cir-
culation everywhere in the country,

Shri Keshava: May we know if Goev-
ernment is proposing to reconsider
the period of three years fixed for the
currency of both the coins and reduce
the period?

The Minlster of Finance (Shri T. T.
Erishnamachari): I do not think there
is any need at the present stage for
reconsideration.
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Bhri C. D. Pande: May I know if it
has come to the notice of the Govern-
ment that the . exchangeability
between the two coins is not cbserved
and that while people accept two
naye paise for one pice they do not

return two naye paise for one old
pice?
Shri T. T. KErishnamachari: That

invelves two persons, the person who
takes and the person who gives. It is
a matter inter se between them. Iam

afraid Government ean do nothing
about it.
Shri Mohindeen: Is Government =

aware that in places where govern-
< Agriculture Ministry,

'T,"" charge of the Council for Agricultural
.

ment business is transacted, like post
office and sa on, if you tender one old
four-anna piece it is accepted as 25
naye paise, but if you give two two-
anna pieces it is not accepted as 25
naye paise but only as 24 naye paise,
and thus there is some premium on
the four-anna piece as compared with
the two-anna or one-anna pieces?

Shri T. T. Krishnamachari: I take
that information and I shall find out
what is the position.

Medicinal Research

*540. Shri 8. C. Samanta: Will the
Minister of Education and Sclentific
Research be pleased to state:

{a) whether any grants have been
given to the State Governments for
medicinal research;

(b) the main medicinal herbs on
which research work is being carried
on by organisations run by cmtnl
Government; and

{¢) the probable time by which
they will be able to manufacture the
medicines?

mmmam

Betentifie Research (Dr. M. M.
Das): (=) 'No, Sfr, °
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{c) As investigations are still pro-
eseding it is not wet possible to say
when actual manufacture of medicines
will be possible.

Shri 8. C. Samanta: Is it not a fact
that the Health Ministry is also carry-
ing on research on medicinal herbs
and if so, what arrangements have
been made for the co-ordination of
the researches of the two Ministries?

Shri M. M. Das: Not only the
Health Ministry, but also the Minis-
try of Agriculture is concerned with
research and cultivation of medicinal
herbe in this country. There iz a
joint meeting of the three Ministries.
The Education Ministry which is in-
charge of the Council of Scientific and

. Industrial Research, the Health Minis-
try, which is in charge of the Indian
. Council for Medical Research and the
which is in

Research, have formed a joint Com-
mittee which is known as the Medi-
cinal Plants Committee. This Com-
miltee has recommended the esta-
blishment of a Central Indian Medi-
cinal Plant Organisation. This Orga-
nisation will explore the available
resources to stimulate cultivation of
medicinal plants and the production
of drugs from them.

Shri 8. C. Samanta: From the state-
ment I find that there is no mention
of any emetine hydrochloride to be
extracted from the roots of ipecac by
the Central Government. May I
know whether any State Government
is doing any such research work?

Shri M. M. Das: If the hon. Mem-
ber goes into such detail as to the
preparation of particular type of
medicine from particular type of
herbs, I am sorry, I should have
notice.

finaneial 1
search work during the Second Plan?
Shri M. M. Das: The Planning

(b)Amnmm ired
R ]

-G iesi has agreed to an alloca-
Scientific and Industrial Research for
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the Second Plan Perlod. There is
also a provision of Rs. 20 lakhs for
the setting up of five units for thera-
peutic trials of new drugs and for the
development of the department of
herbs by the Indian Council of Medi-
cal Research. The Indian Council of
Agricultural Research have also their
own funds for this purpose.

Shri Shankariah: May I know
whether any Research units have
been opened in the Himalayas and
Western Ghats to find out mew herbs
and make research?

Shri M. M. Das: That work is done
by the Botanical Survey of India,
which has divided the country into
four zones with separate headquart-
ers. Himalayas have been divided
into two zones along with other parts
of the country, the Eastern Circle and
the Northern Circle. The Western
part of Himalayas comes under the
Northern Circle, Garhwal, Jammu,
Kashmir, etc, and the Eastern part,
Assam, Bengal, Darjeeling etc, come
under the Eastern Circle.

Shrimati IIla Palchoudhury: Are
any ayurvedic experis connected with
this research work?

Shri M. M. Das: 1 am sorry, that
particular information is not at my
disposal at present.

Shri Narayanankotty Menon: May
1 know whether any manufacture has
been started of the derivatives of a
herb called rauwolfia serpentina and
it so, whether the Government are
permitting export of that drug?

Shri M. M. Das: Manufacture has
certainly been tsken up not only by
the medicine manufacturing com-
panles of India but also by foreign
firms upon that drug rauwolfia
serpentina.

Bhri Narayanankutty Menon: May I
know whether the Government are
still permitting export of the raw
herb rauwolfia serpentina?

Shri M. M. Das: I should like to

* we naties

29 MAY 18587

Oral’ Answers 548
Mr. Speaker: Next question.

Shri M. R. Erishna: 541.

Shriraati Manjula Devi: Quéstion
No. 576 may also be taken.

Some Hon. Members: That fs on
different matter.

Mr. Speaker: Let 541 be answered.
Free Legal Assistance

*541. Shri M. R. Krishna: Will the
Minister of Home Affairs be pleased
to state:

(a) whether free legal assistance is
given by the Central Government to
the Scheduled Castes and Tribes in
all the States;

i{b) if so, the names of the Stated
where this faeility is not given; and

(e¥ the reasons therefor?

The Deputy Minister of Home
Affairs (Shrimati Alva): (a) It is for
the State Governmen's to give legal
assistance lo the Scheduled Castes
and Scheduled Tribes. The Central
Government shares 50% of the cost if
any State Government takes up such
a =cheme.

(b) und (). Information has been
culled for from the State Govern-

- ments and a statement will be laid on

the Table of Lok Sabha as soon as it
has been received.

Shri M. R, Krishna: What iz the
nature of the cases for which the
Scheduled Castes are entitled to get
this free legal assistance?

Shrimati Alva:
ejectment cases.

Shri M. R. Krishna: What is the
number of Scheduled Castes and
Scheduled Tribes who have recelved
this assistance so far, and may I know
whiether proper publicity has been
given to this assistance so that many
could avail of this opportunity?

Shrimati Alva: We' Have no ‘such

fa:a.ﬂs_ I have answered in (b) and
~

They 'are mainly
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Shri B. S Murthy: May I know
whether all the States in India are
giving this legal assistance?

Shrimati Alva: We have asked the
States to send in their demands.
There are only a few States who have
called fer this assistance.

Shri Thimmaiah: In what manner
ie this legal assistance given? Is it
through the Government advocates or
private advocates?

Shrimati Alva: Through State's
advocates. The Central and State
Governments share it fifty, fifty.

Shrimati Tarkeshwari Sinha: May I
know whether Government have
studied the financial implications of
the whole scheme, because the Kerala
Government announced very recently
that they were going to help the poor
and Scheduled Caste people for fight-
ing eviction cases and now the Kerala
Government has asked for a _ huge
dose of money " from the Central
Government. That is why I have
asked whether the Government have

studied the financial implications
before going to the rescue of the
States.

Shrimati Alva: We have called for
their schemes from the States, and
we are collecting information.

Shrimati Renu Chakravartty: With-
in what date has the Central Govern-
ment asked for:the replies from the
Siate Governments, and when was
the scheme sent out from the Centre?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
This would be a part of the social
welfare schemes for the Scheduled
Castes and Scheduled Tribes. Every
year we call for their schemes as also
the amount that they can provide, and
in case they are prepared to bear 50
per cent of the total cost of legal
assistance, the Government of India
will give the remaining.
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The Deputy Minister of Finance
(Shri B. R. Bhagat): (a) to (c). A
statement is laid on the Table of Lok

Sabha. [See Appendix III, annexure
No. 51.]
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Mr. Speaker: Why was not that also
put as part of the question? The hon.
Member has divided his question into
three parts. Why did he not put that
also because it involves the collection
of statistics?

Shri Bibhuti Mishra: If is already
stated in the statement that the num-
ber of cases......

My, Speaker: My question is this.
Wherever a question of statistics is
involved, why should not the hon.
Member put it down as part of the
main question instead of reserving it
for supplementary? He has asked a
number of questions: the number of
cases filed, the number of cases dis-
posed of, and whether the Govern-
ment have made any arrangement for
their early disposal. Not a word
about the amount: that has been
collected. Why has he not put that .
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gquestion also, instead of reserving it
for supplementary here when it
‘involves collection of statistics? I am
not going to allow it.

Shri Bilbhuti Mishra: Government
must be prepared to answer all ques-
tions.

Mr. Speaker: Government cannot
be prepared. It is not a cross-exa-
mination here. We are not in a court
of law. Wherever Members feel that
the Government will have to take
time to collect statistics, they will put
it as part of the main question itself.
Otherwise I will not allow them to
take the Government by surprise,
wherever statistics are involved.

o} T i i 0 F WA ATRAT B
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Mr. Speaker: If all these details had
Pbeen put down. I would not have
allowed it as a Starred Question. I
would have put it down as an Un-
starred Question.

Shri Bibhutl Mishra: I want to
bring it to your notice that it is stated
in the stat that ble per-
sons are allowed under the Act six
months® time for submitting the
return forms. It is also stated that the
number of cases pending on 30-4-57 is
3,114 So, Government must be in a
position to reply as to how many

Mr. Speaker: It is true the Govern-
‘ment must account for
‘but they must also have notice.

Dr. Ram Subhar Singh: But he did
mot ask for any detalled informsgtion.
He simply sdked what is the average
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amount, and I think such questions
must be allowed.

Mr. Speaker: He wants to know
how many accountable cases and how
many non-accountable cases are there,
and how many have been disposed of.

Dr. Ram Subhag Bingh: Whatever
that may be, such supplementaries
will have to be allowed.

The Minister of Finance (Shri T. T.
Krishnamachari): I do not know
precisely what the hon. Member
wants. So far as the year 1957-58 is
concerned, the arrears brought for-
ward from last year, up to April,
were 3,072 cases. The number of
cases registered during the first four
months was 564. The total is, there-
fore, 3,636, up 1o the end of April
The number of cases disposed of dur-
ing the year was 522. Therefore,
3,114 according to the statement, is
the number of cases undisposed of.

Shri Bibhuil Mishra: Out of these,
how many cases are accountable, and
how many non-accountable?

Bhrl T. T. Krishnamachari: The
position is that so far as we are con-
cerned, we can give this information
in full, but the further details would
involve our getting a lot of informa-
tion. I did not expect that the hon.
Member was going to ask for this
information.

Shrimati Ila Palechoundburi: May I
know how many cases of evasion of
estate duty have been brought to the
notice of Government, and what
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Profits of Assam Ol Company
Mr. Speaker: Now, Questl No.
543,

Bhrl Amjad Al: May I suggest
that. No. 562 also may be taken up
along with this?

Dr. Ram Subhag Singh: Q. No. 578
also may be taken up along with this.

Shrl Amjad All: Q. No. 562 can be
taken up along with this, because the
profits are derived out of the pump-
ing out of oil.

Shri K. D. Malaviya: I do not think
Q. No. 562 has any relation to
Q. No. 543. But if you desire, I can
answer it also.

Mr. Speaker: Then, he need not
answer that question now,

*543. Shrl Warrlor: Will the Minis-
ter of Steel, Mines and Fuel be pleas-
ed to lay 'a statement on the Table
showing:

(a) the gross and net profits earned
by the Assam 0il Company inside
Indian Union during the years 1954,
1955 and 19566;

(b) the percentage of profits in
relation to the capital invested by the
Company; and

(c) the share of the profits remit-
ted overseas during these years by

‘The Minister of Mines and Ol (Shri
K. D. Malaviya): (a) and (b). A
statement giving the information so

29 MAY 1087

Oral Answers 2554

Babha on the 24th May, 1957, which
gives the information at present
available to the Government regard-
ing gross remittances made abroad
by the Assam Oil Compnay during
the years 185656 and 195G6.

Shri Warrlor: May 1 know whether
there is any specific reason why
Government could not get the figures
for 19568 from the Assam Oil Com-

pany?

Shri K. D. Malaviya: Under section
220 of the Companies Act, private
companies, including foreign compa-
nies, are required to file their balance-
sheets with the Registrar of Joint-
stock Companies in India. Aeccording
to this, we have received the balance-
shoets for 1954-55, but we have not
yet received the balance-sheets for
1958, and we hope to get them from
the Assam ©Oil Co.

Shri Warrior: May I know whether
Government have asked for the 1956
balance-sheets from them?

Shrl K. D. Malaviyva: Yes, we shall
get them from the Assam Oil Co.

Shri Narayanankutty Menon: It
has been reported in the press
recently that an agreement has been
arrived at between the Assam Oil
Co., and the Government of India.
May I know whether any term has
been incorporated in that agreement
to regulate the profits of this com-
pany while selling the oll manufse-
tured by them?

far available, based on the
furnished by the A ©il Company,
is laid on the Table of Lok Sabh

ISee Appendix II, annexure No. 52].
{¢) The details of remittances made
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in the rest of India? 1f so, what is
the reason therefor?

Shri K. D. Malaviyan: The prices of
the finished products in Assmm are
undoubtedly somewhat higher than
what they are in the rest of the
country.

Shri Ranga: Why?

Shri K. D. Malaviya: The reasons
are that the per capita consumption
in Assam is less than it is elsewhere,
and the transport costs are said to be
higher there.

Shrimati Tarkeshwari Sinha: May 1
know if it is a fact that the Assam
01l Company increased the price of
petrol by one anna before the budget
announcement? If so, how far were
they justified in raising the price of
petrol on the plea of the Suez crisis
when the Suez crisis did not affect

“us as our oil is coming from Kuwait
and other Middle Eastern countries?
‘When the Suez crisis has affected the
oil supply in UK. and other countries
of Europe, what is the reason for
their sgueezing money from the
Indian people?

Shri K. D. Malaviya: I am afraid
the question has not much of a bear-
ing on the present question. Buil I
might state that an increase of =ales
price was asked for by the Bombay
refineries, and as a result, a one-anna
inerease was allowed. I need not go
into the causes of it just now; I will
take another opportunity to deal with
it

Some Hon. Members: No, no.
Shri Sinhasan Singh: We have not

followed the reply of the hon. Minis-
ber.

Shrimati Manjula Debi: Are Gov-
ernment aware that the State of
Assam i3 deprived of its share of
Rs. 2 lakhs if assessment of the
income of the Assam Oil Company is
made in Calcutta instead of at Dibru-
garh, and that the AOC is the biggest
income-tax paying organisation in
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Mr. Speaker: How many questions?
The hon. Minister is not called upon
to answer about income-tax.

Shri K. D, Malaviya: This supple-
mentary has no bearing L on the
original question.

Seisure of Gold and Jewellery

*544. Shrimati Ila Palchoudhury:
Will the Minister of Finance be
pleased to state:

(a) the total amount and value of
unauthorised gold and jewellery
seized by the customs authorities at
air and sea ports of lndia from in-
coming and oul-going persons dur-
ing the wear 1856 as compared to
1855;

(b) whether any such gold and/or
jewellery was returned to any persons
froma whom it was seized; and

fr) if so, the reasons therefor?

The Deputy Minister of Finance
(Shri B. R. Rhagat): (a) The total
amount and wvalue of unauthorised
gold and jewcllery seized by the cus-
toms authorities at air and sea ports
of India was 94,468 tolas wvalued at
Rs. 93,56246 during 1956 and 48,252
talas walued at s 46,71,763 during
1955.

(b} and {(e), VYes, Sir. In some
cases gold and jewellery was returned
to the persons from whom it was
seized for the following reasons:—

(i) When after investigations it
was found that no offence
was established.

(ii) When the adjudiecating officer
was satisfied that the circums-
tances of the case did not
justity outright conflscation.
In such cases release was
subject to fulfilment of cer-
tain conditions such as pay-
ment of duty, paymemt of
fine, re-export to the country
from which the gold or jewe-
Ilary was imported etc.
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Shrimati Ila Paichoudhory: May I
know if it is a fact that in some cases
people coming in from Pakistan have
been victimised on this account?

Shri B. R, Bhagat: If the hon. lady
MWember gives me specific cases, I will
look into them.

Sardar Igbal Singh: May 1 know
it it is 3 fact that gold smuggling
from West Pakistan has increased
enormously this year? If so, what are
the reasons therefor?

Shri B. R. Bhagat: It has increased.
But I canot specifically state the rea-
son for it.

Sardar Igbal Singh: May [ know
it Government have taken any defi-
nite step to check this gold smuggling
from Pakistan because it is increasing
vear by vear? Specually this year it
has incressed enormously.

The Minister of Finance (Shri T. T.
Krishnamachari): 1 think there i=
certuinly a certain amount of increase
in the amount of smuggling there,
prrtly  beciuse  of  the smuggling
Eungs. Thuere  were  two  places
through which they formerly used to
smuggle, having lost those two places
they are trying other sources, But I
think newspaper reports in regard to
smuggling are a gross exaggeration of
the real position. Hon. Members will
not ask me to mention here the details
of the arvangements that we are
making to check smuggling because
we shall be given the information to
the people to whom this information
should not go.

Advisory Commitiee

*545. Pandit M. B. Bhargava: Will
the Minister of Home Affairs be
pleased to state: .

(a) whether the Advisory Com-
mittee contemplated under Section
115(5) of the States Reorganisation
Art, 1956 for ensuring fair and equit-
able treatment to Class II and Claas
T Ajmer Civil Service employees on
integration with the State of Rajas-
than has since been established .
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(b) if not, has its non-formatic
adversely affected the erstwhile
Ajmer Civil Service employees; and

(e) when is it likely to be appoint-
ed?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
and (b). No.

(c) As spon as the integration of
servives is completed.

Pandit M. B. Bhargava: By what
time is the integration likely to be
completed?

Shri Datar: As early as possible.

Mr. Speaker: It doecs net improve

Library Service Scheme

*546. Shri Jhulan Sinha: Will ihe
Minister of Fducation and Sclentific
Research be pleased to state:

{a) the details of improvements
marde so in the general standard
of Libruries due to the initiation of
the Library Scrvice Scheme in the
country; and

(L) the total cxpenditure incurred
hy Covernment over the scheme upte
the end of 1956-57 since its initiation?

The Minister of State in the Minis-
try of Education and Scientific Re-
search (Dr. K. L. Shrimali}: (a) A
statement ix laid on the Table of Lok
Sabha |Sec Appendix III, annexure
Mo. 53).

(by Rs 9534,009/- incurred upto
cvlose of 1855-5G. Information regard-
ing expenditure incurred during the
year 1956-57 is not available.

Shri Jhulan Sinha: May I know if
the Government is in a position to
state if this scheme has been actually
put into operation in any State and
if so, in what State? Has the train-
ing of librarians started anywhere in
the country?

Dr. K, L. Shrimall: The scheme has
proved wery fruitful and if the hon.
Member wants Information about all
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L]

the States, I cannot give it offhand at
this stage.

Mr. Speaker: The hon. Minister
must be able to give at least one or
two States out of the fourteen.

been tried In al States Eight
central and 91 district libraries were
set up and 52 district libraries were
developed. T will place the State-
wise break-up on the Table if the hon.
Member so desires.

pir. Speaker: He may mention the
name of one or two States.

Shri Ranga: Government is con-
ducting these training centres in all
the States for training these libra-
rians. Is it abstaining from insisting
upon any English educational quali-
fications for the librarians who wish
to undergo this training in order to
work in the libraries?

Dr. K. L. Shrimali: I am not aware
whether the Government of India is
insisting on any specific qualification.
1 may inform the House that the
Government has a proposal to set
up an Institute for training in library
science in Delhi.

Shri Ranga: If the Government is
to start the Institute in Delhi would
that not mean that only English
knowing peoble could possibly come
over or only Hindi knowing people
could come over here and not other
people who know their mother tongue
alone but would be good enough to
be librarians?

Dr. K. L. Shrimali: That scheme
has not yet been finalised and so the
hon. Member is asking only hypho-
thetical questions.

Shri B. S. Murthy: What steps are
being taken by the Government to
improve the librarians’ cadres in the
States?

Dr. K. L. Shrimali: Under this
scheme, the Government has given
assistance for improving the library
services—to acquire books, to provide
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mobile services and also to give
assistance for training librarians. It
is really the responsibility of the State
Governments to improve the cadres.

Mr. Speaker: Next question.

Shri Sivaraj rose— s
Mr. Speaker: I will come to him
after all the questions are exhausted.

Next question.
Jamuna Bund

548, S&hri Radha Raman: Will the
Minister of Home Affairs be pleased
to state:

(a) whether Government have re-
ceived any scheme for shifting the
affected villages near Jamuna Bund
which was completed last year;

(b) if so, the nature of the scheme
and the number of villages affected
and their total population;

(¢) whether Government have ap-
proved the scheme; and

(d) if so, how much it will cost and
how long it will take to give effect
to it?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) Yes.

(b) The scheme envisages either
shifting of village abadis to alterna-
tive safe sites or raising of plinth
level of wvillages. The total number
of villages affected is 14 out of which
8 are near Jamuna Bund and the
population of all the 14 wvillages is
6000 approximately.

(c) and (d). The scheme is under
consideration.

Shri Radha Raman: May I know
whether, in view of the coming rains
and the hardship which these villagers
will have to experience, the Govern-
ment will expedite the decision and
make arrangements for shifting their
residence.

Shri Datar: That is the purpose.

Shri Radha Raman: May I know if
we can be sure if these villagers will
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not have to meet the hardship of the
rains that are impending?

. Shri Datar: What can be done
would be that sites should be selected
and sites should be available for the
villagers to construct temporary huts
during this year. The-question of
constructing permanent huts
tages or houses will be taken up next
vear.

Shri Radha Raman: May I know if
the Government have in view any
sites suggested by the State Govern-
ment and if so, what are they?

Shri Datay: The Government will
have before them the suggestions with
regard to the sites in respect of all
these 14 wvillages.

Shri B. S. Murthy: May I know
whether the Government will give
any monetary help for the construc-
tion of temporary huts?

Shri Datar: Government would give
thern loan assistance for the construe-
tion of new structures.

Supply of C.I. Sheets to Assam

*549. Shri Bhagavati: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) whether Government are aware
that brick buildings are rare in Assam
and Assam pattern houses are gene-
rally built with the C.I. Sheets roof-
ing; and

(b) whether Government have con-
sidered the necessity of bigger quota
of C.I. Sheets for the State of Assam?

The Minister of Steel, Mines ana
Fuel (Shri Sardar Swaran Singh):
(a) Yes, Sir.

(b) Government have considered

the necessity of bigger quota of C.I.
Sheets on the basis of certain ad hoc
requests received from Assam Gov-
ernment, but have not been able to
meet the demand fully due to short-
age of materials.
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Shri Bhagavati: May I know the
cauantity that has been sanctioned by
the Central Government?

Sardar Swaran Singh: In April,
1957, the State Government requested
for an allotment of 500 tons of C.L
sheets on account of the situation that

——arese there dueww-----..
Out of this, 200 : e allotted.

Shri Bhagavali: May I know on
what basis the allotment is made—
population basis or according to the
reguirement?

Sardar Swaran Singh: ¥Yo; this
guestion relates to ad hoc dermands-
There are certain regular demands
according to which allocations are
made every year. This quantity is in
addition to the regular allotment that
is made.

Mr. Speaker: So, it is not according
to the population.

Sardar Swaran Singh: No; popula-

" tion is not the deciding factor in this

case.

Shri Ranga: When the State Gov-
ernment wanted 500 tons, what was
the criterion for the Government of
India sanctioning only 200 tons? The
State Government should be expected
to know the actual needs of the
people there in view of the outbreak
of fire.

Sardar Swaran Singh: Non-availa-
bility of material was the factor which
weighed with us in cutting dewn the
allotment. We are trying to secure
more; if it is available, we will give
it.

Upgrading of Delhi, Kanpur and -
Madras

*550 Shri S. M. Banerjee:

: Shri Muhammed Elias:
Will the Minister of Finance be
pleased to state:

(a) whether it is a fact that Delhi,.
Kanpur and Madras cities will be:
upgraded to A class cities for the
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rposes of payments of Compensa-
tory and House Rent Allowances to
‘Central Government employees; and

(b} if so, from what date?

‘The Depaty of Finance
(Shri B. R. Bhagat): (a) and (b).
No, Sir, The Government have not
taken any such decision.

Shri 8. M. Banerjee: May I know
whether the population of these places
does not warrant upgradation?

The Minister of Finance (Shri T. T.
+Rrishnamachari): This is a matter of
expression of opinion, which 1 do not
‘propose to answer.

Shri Tangamanl: In view of the fact
that according to the 1951 census, the
population of Madras city is over a
millien aad in view of the fact that
for the purposc of bank employvees
Madras city is plzeed under A class,
will Government consider the position
and upgrade the Madras cily?

Shri T. T. Krisknamachari: It does
not arise,

Shri Anthony Plilai: May [ kiow
whether the Finance Minister atlend-
ed a mecting in January last at which
he guve an assurance to the Central
Government employees that he wouid
consider sympathetically the guestion
of upgrading Madras city to A class,
in view of the fact that the recent
census of 1951 showed that Madras
had a population of about 14 lakhs
and also taking into consideration the
recommendation of the Central Pay
Commission that any city with over
10 lakhs population should be up-
graded to A class?

Shri T. T. Krishnamacharl: In
view of the fact, Sir, that I did not
see the hon. Member at that meeting,
I do not think there is any room for
bim to draw any presumptions there-
from.

Shri C. D. Pande: May I know
whether apart from population there
should be other criteria for fixing the
grades of stations, because there are
certain hill-stations like Simla, Nainf
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Tal, Darjeeling, Ooty etc. whéfd the
cost of living Is higher than statiins
like Bareilly and Haldwanl, and $et
according to pepulation they are B
Class stations?

S8hri T. T. Krishnamachari: My
friend is asking for a dowry before
the bride has been fixed.

Shrl Tangamani: The Central Pay
Commission has recommended placing
cities having a population of one mil-

“lion in class A. Delhi and Madras

are placed under Ciass A for the
benefit of the bank employees. Under
the circumstances, will the Govern-
ment consider the question of upgrad-
ing the city of Madras for the pur-
pose of payment of compensatory and
house rent allowances to Central Gov-
ernment cmployees?

Mr. Speaker: The hon. Member is
trving to argue out thiz matter. The
hon. Minister must have considered
all this.

Shri Anthony Plllai: Sir, T rise on
a poinl of personal explanation. The
hon. Finance Minister stated that I
was not present at that meeting. 1
was present and it was Shri T. T.
Krishnamachari who was late for the
mecting.

Shri T. T. Krishnamacharl: 1 do
not remember to have seen the hon.
Moember &1 the meeting.

Mr. Speaker: The hon. Minister
might not have notliced. We will go
to the nexl guestion.

Report of the Commissioner for
Scheduled Castes and Scheduled
Tribes

*551. Shri Siddian: Will the Minis-
fer of Home Affairs be pleased te
state:

(a) whether the Commissioner for
Scheduled Castes and Scheduled

Tribes made a recommendation to
Governmeént to create a seventh region
comprising Punjab, Uttar Pradesh,
Delhi and Himachal Pradesh and o
appoint a Regional Commlssioner Tor
the same; and
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(b) it so, the action taken in this
wegard?

The Deputy Minisier of Home
Affairs (Shrimati Alva): (a) Yes:
(b) A post of Assistant Commis-
i for 8cheduled Castes and

been created and an officer has been
appointed to it

Bhri Siddiah: May I know why
there was enormous delay in creating
this region and appointing an officer?

Shrimati Alva: There was no
enormous delay. As soon as it came
to our notice and the demand wms
made, we have appointed this officer.

Bhri B. B. Arumugam: May I know
what are the functions of Regional
Commissioners for Secheduled Castes
and Scheduled Tribes?

The Minister of State in the Minis-
éry of Home Affairs (Shri Datar):
Their functions are to assess the pro-
gress achieved in the implementation
of the development schemes for the
welfare of Scheduled Castes and
Scheduled Tribes included in the
Becond Five Year Plan.

Shri Thimmalah: What is the exist-
ing number of Regional Assistant
Commissioners, and may I know how
many of them belong to Scheduled
Castes and Scheduled Tribes?

Bhrimati Alva: 18 are there just
now, but I have not got the informa-
tion for the second part of the ques-
tion, how many belong to Scheduled
Castes.

Shri B, 8. Murthy: May I know
whether any more regions are to be
created?

Bhri Datar: There will be in all 18
offices of Assistant Regional Commis-
sioners corresponding broadly to
the areas of States.

Mr. Speaker: The hon. Member

to know whether any more
are to be created.

Bhri Datar: As present we have
only ¥ and there will be 16 after a
few months,
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Mr. Bpeaker: So there will be an
increase of 7.

Bhrl Palaniandi; May I know whe-
ther any reports are received from
the Regional Commissioners, and
whether the Minister would be
pleased to place them on the Table
of the House?

Shri Datar: So far as the report Is
concerned, a report is given by the
Commissioner for Bcheduled Castes
and Scheduled-Tribes under whom the
Aszsi C issioners work. That
report of the Commissioner for Sche-
duled Castes and Scheduled Tribes is
presented here.
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Shrimatl Alva: I can resd it in
Hindi also.

Acharya Kripalani: We do not
understand the English of some of
thern.

Dr. Ram Subhag Singh: There are
quite a number of Members who do
not understand English at all.

Mr. Speaker: There are also a num-
ber of persons who do not understand

Shri Sinhasan Singh: If these
Ministers, who do not know Hindi
and who try to speak in broken
Hindi are not allowed to speak that
much Hindi, how will they be able
to pick up Hindi? (Interruption).

Shrimati Alva: 1 shall read the
snawer in Hindi.
Mr. Speaker: In English.

Bhrimati Alva: (a) and (b). A
sum of Rs. 4:75 lakhs was sanction-
ed last year for 7 multi-purpose
development blocks in tribal areas of
former Madhya Pradesh, Rs. 2.25
lakhs for the two such blocks in form-
er Madhya Bharat and 0.87 lakhs for
one block in former Vindnya Pra-
desh, as asked for by the State Gov-
ernments concerned, in addition to
what they might have got for these
blocks from the Ministry of Com-
munity Dewvelopment. Information
relating to the other part of the ques-
tion is being collected and will be laid
on the Table of the House when
received.

Shri Jangde: May I know whether
a seperate pattern of schemes is being
worked in these Community Develop-
ment areas altogether different from
the ordinary community areas, and
whether the persons locally educated
and have got local training are pre-
ferred, or, other persons are prefer-
Ted?

Shrimati Alva: Slightly different
patterns are executed in these new
development areas. °

ﬁhrl!n;da May I know what has
the scheras In which
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Re. 27 lakhg are to be zpent in =a

scheme has been opened in the new
Madhya Pradesh?

Shrimati Alva: This scheme itself
is out of this Rs. 27 lakhs which the
hon. Member referred to.

Shri B. 8. Murthy: Arising out of
the answer of the Deputy Minister,
there seem to be three different
schemes worked in these areas—one
from the State, one from the Home
Ministry and the third from the Com-
munity Development Ministry. May
I know whether there is any co-
ordinate scheme for the wholesome
welfare work among these tribes?

The Minister of State in the Minis-
try of Home Affairs (8hri Datar): The
hon. Member has not understood the
question properly. So far as the
interests of the Scheduled Tribes are
concerned, these schemes are ordi-
narily those which are worked by the
State Governments. But in the tribal
areas there was a desire to have an
intensive development in respect of
certain matters which concern the
tribal  areas. Therefore, in co-
ordination with the Ministry of Com-
munity Development, Government
have decided to have 43 intensive
development blocks—multi-purpose
project blocks—in tfibal areas, They
cost in all Rs. 27 lakhs, a portion of
which is borne by the Ministry of
Community Development and the
other by the Ministry of Home Affairs.
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I shall read the answer in English
as well.

Shri Datar: (a) while it is the res-
ponsibility of the State Government
to maintain law and order within its
territory, defence against aggression is
the responsibility of the Central Gow-
ernment. It is & question of fact
whether any given situation relates to
law and order or defence.

(b) The annual

approximately Rs. 57.50 Lakhs which
| is borne by the Rajasthan Govern-
|mnt. .
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{c) No.
(d) No.
(e} Does not arisé.

ot g wo wf: & g oA
srger fin g F g et &
frefrfraor & o2& # goar W
Wi e & s o9r 7

Shri Datar: Formerly, it was the
State Government that was carrying
on, or, the then Government of India
was carrying it on, but after integra-
tion and after the formation of the
Rajasthan State, this question was
considered in all ils aspects and it was
found that it waos more or less a law
and order question and the State
ought to bear it.

WRITTEN ANSWERS TO QUES-
TIONS
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Traffic Regulations in Delhi

*535, Shri D. C. Sharma: Will the
Minister of Home Affairs be pleased
to refer to the reply given to Starred
Question No. 750 on the 4th Decem-
ber, 1956 and state whether Govern-
ment have since taken any decision
regarding the introduction of some of
the provisions of the Bombay Police
Aect in Delhi?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
Yes. Sections 1, 2, 33 and 133 of the
Bombay Police Act 1951, with suitable
modifications, have been extended to
Delhi vide gazatte  notification
No. 57/165/56—Poll(I), dated the
12th April, 1957.

Foreign Insurance Companies

*54%. Shri Biren Roy: Will - the
Minister of Finance be pleased to
state:

(a) the reasons for maintaining the
different and high rates of premia
charged by foreign insurance com-
panies even after nationalisation; and

(b) whether different and higher
rate of bonus will be decided for
such policies in respect of which
higher premia are still being collect-
ed?

The Deputy Minister of Finance
(Shri B. R. Bhagat): (a) Under Sec-
tion 9(1) of the Life Insurance Cor-
poration Act, 1956, all policies of
insurance continue to be subject to
the same terms and conditions and
also to the same rates of premium
originally applicable to them.

(b) A higher rate of premium
would not necessarily enable a higher
rate of “bonus” to be declared. The
“bonus” depends on various factors
only one of which is the rate of pre-
mium charged. Investigations are
now in progress about the bonus-
earning capacity of various insurers
and in the light of these investiga-
tions, the question of classification of
policies under Section 49(2)(k) of
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the Life Insurance Corporation Act
for the purpose of declaring differen-
tial bonuses will be taken up.

Development of Cantonments

*554. Shri S. V. Ramaswamy: Will
the Minister of Defence be pleased to
lay a statement on the Table showing:

{a) the programine for the develop-
ment of Cantonments under the
Second Five Year Plan; and

(b) the details of the proposal
regarding the implementation of the
policy of Compulsory Primary Edu-
cation in these areas?

The Deputy Minister of Defence
(Sardar Majithia)s {a) and (b). Two
statements are laid on the Table of
Lok Sabha [See Appendix III, annex-
ure No. 54.]

Modernisation of Army

®555. Shri A. S. Sarhadi: Will the
Minister of Defence be pleased to
state whether the Government of
India have recently considered the
question of appointment of an Expert
Committee to enquire into and decide
the shape of future Indian Army in
the context of development of nuclear
weapons of war?

The Deputy Minister of Defence
(Sardar Majithia): No, Sir. Govern-
ment do not consider it necessary to
appoint such a committee.

Qil Exploration in Jaiselmer
#556. Shri M. D. Mathur: Will the

Minister of Steel, Mines and Fuel be
pleased to state:

(a) what are the results of the ex-
ploration of oil (petrol and petrol-
eum) carried out by the Government
of India in the district of Jaiselmer;

(b) whether a test drill for the
purpose has been installed at Jaisel-
mer;

(c) if so, what is the progress made;
and

(d) if not, by what time it is ex-
pected to be installed?
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The Minister of Mines and Ol (Shri
K D, Malaviya): (a) The explora-
wory surveys in Jalselmer still in
progress and it iz too early to assess
the

(b) No, Sir.
(¢) Does not arise.

(d) The decision to install a test
drill will be taken after the results of
detailed geological and geophysical
investigations become available.

Coal Supply to U.P.

#557. Bhri Panna Lal: Will the
Minister of Steel, Mines and Fuel be
pleased to lay a statement showing:

(a) the quantity of Coal supplied
to TUttar Pradesh during the last
three years;

(b) the quantity supplied %o Uttar
pradesh during 1857 so far;

(c) the reasons for the presant coal
shortage in Uttar Pradesh; and

(d) when the situation is expectsd
to improve?

The Minister of Steel, Mines and
Fuoel (Sardar Swaran Singh): (a) and
(b). A statement is laid on the table
of Lok Sabha. [See Appendix III,
annexure No. 53.]

(c) There has been a progressive
increase in coal supplies to Uitar Pra-
desh. The demand for coal, how-
ever, appears to have increased at a
faster rate than the transport capa-
city for movement of coal,

(d) The position i expected to
improve during the period July to
October, 1957, when more transport
Is likely to be mvailable for coal
movement.

Eonark Templs
*558, Shri Panigrahi: Will the Min-
ixter of Education and Bclentifie Re-
#earch be pleased to state:

(a) the expenditure incurred so far
in the restoration work of the
Kenark Temple;
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(b) whether chemical treatment
:;ldb-em given to the Konark Temple;

(e) whether there is any proposal
under the consideration of Goverm-
ment to return those images which
were brought over from Konark
Temple to the National Musewm,
Delhi?

The Minister of State in the Minks-
try of Education and SBclentific Re-

search (Dr. K. L. Shrimall): (a)
Ra. 83,205/- during the last five yearsa.
(b) Partly.
{e¢) No, Sir.

Government Officers

*559. Shrl Sinhasan Singh: Will the
Minister of Home Affairs be pleased
to state:

(a) the number of officers gtill in
service of the Union or State Gov-
ernments who are entitled to the pro-
tection of their salaries etc. as pro-
vided under Article 314 of the Consti-
tution; and

(b) how many of these officers have
been re-employed or given extensiona
after their superannuation and
whether they continue to enjoy the
same privileges granted to them under
the said article even after super-
annuation or their conditions of ser-
vice have been changed?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) and (b). The information is being
collected and will be laid on the Table
of Lok Sabha.

Mines at Barsua

*560. Bhrl Sangunna: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) whether there iz any scheme
for the development of mines ut
Barsua which will supply iron ore te
Rourkela Steel Project; and

(b) it so, with what results?
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The Minister of BSteel, Mines and
Fuel (Sardar Swaran Singh): (a) and
(b). The Project Report for the
development of Barsua Mines was
submitted by Messrs. J. W. Woomer
and Associates, —the Mining Consult-
ants of Hindustan Steel Private
Limited—in June, 1956. The scheme
has been accepted by the Govern-
ment. On the basis of the specifica-
tions prepared by the Consultants
tenders were recently invited for the
erushing, conveying, ctorage and
blending eguipment for the mines.
The quotations received are under
examination.

Honses for Scheduled Casies

*560-A. Pandit D. N. Tiwary: Will
the Minister of Home Affairs be pleas-
ed to state:

{a) whether Government  have
received any report about the con-
struction of houses for Scheduled
Castes during 1856-57 from the State
Governments; and

(b) it so, the number of houses
constructed in each State?

The Deputy Minister of Home
Affairs (Shrimatl Alva): (a) No, Sir.

th) Does not arise.

Furulia District

*561. Shri Dasgupta: Will the Min-
ister of Home Affalrs be pleased to
state whether it is & fact that before
the 1st November, 1956, the date of
the transference of the Purulia dis-
trict to West Bengal, the Government
of tBi.ll.!l.l' removed from Purulia Dis-
trict:

(i) the records regarding
crimes and eriminals of the Police
department;

(ii) the case records of the cri-
minal court;

(ili) the old mnd mew records of
the Educational department; and

(iv) the records of development

forest and varlous other
departments?
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The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
So far as the Government of India are

Bihar reported that Purulia was the
Headquarters of the Manbhum Dis-
trict which consisted of two sub-
divisions, namely, Manbhum BSadar
with Headquarters at Purulia, and
Dhanbad with Headquarters at Dhan-
bad. The Deputy Commissioner of
Manbhum had full administrative con-
trol over the entire district and a
number of District offices, which were"
located at Purulia, served the whole
District. The District Judge of Man-
bhum District was also District Judge
of Singbhum District. In order to
ensure that there was no dislocation
in the smooth running of the adminis-
tration consequent on the transfer of
territory, the Government of Bihar
took certain decisions in regard to the
Offices and Officers posted at Purulia
who were common to both the Sub-
divisions and trasferred essential
books, records, furniture, etc. to Dhan-
bad belonging to those offices to
eaable them to run smoothly in Dhan-
bad District after 1-11-56.

Ol Drilling Operations in Assam

*562. Shri Amjad Ali: Will the
Minister of Steel, Mines and Fuel be
pleased to state :

(a) whether the drilling operations
in Well No. 2 of Moran (Assam) have
been completed;

(b) to what depth it has been sunk?

(¢) when will it pump out the ofl;

(d) what will be the possible output
daily from this well?

The Minister of Mines and Ol (8hrl
K. D. Malaviya): (a) Yes, Sir.-

(b) 12,065 feet.

{c) Commercial production could
start when transport !ud.utlu are
avallable,

(d) It is yet to be sssessed.
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Eastern Zonal Coaneil

*“563. Shri 8. N. Dwivedy: Will the
Minister of Home Affairs be pleased
to state:

(a) whether the gquestion of inclu-
sion  of Sarikela, Kharswan and
Badar sub-division of Singbhum
District in Bihar into Orissa was dis-
cussed at the recent meeting of the
Eastern Zonal Council hald i Cal-
cutta on the 30th April, 1957; and

(b) whether any mutual under-
standing was reached between the
States of Orissa and Bihar on this
matter?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) No.

(b) Does not arise.

Buddhist Relics

*564. Shri B. 5. Murthy: Will the
Minister of Education and Scientific
Research be pleased to state:

(a) the steps taken for preserving
the Buddhist relics found in Adurru,
Razode taluk, East Godavary District
in Andhra Pradesh;

(b) whether extensive excavations
were carried on in this area; and

(e) if so, the results thereof?

The Minister of State in the Minis-
try of Education and Sclentific Re-
search (Dr. K. L. Shrimali): (a)
The site is already protected under
the Ancient Monurments Preservation
Act 1904 and is being maintained by
the Union Department of Archaeo-
logy.

(b) No, Sir,
(c) Does not arise.

EKutab Minar

'Iumsmm Will the
Education and Sclentifio
!—uﬁhphudunh.
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' (&) whether the Kutab Minar in
Delhi has since been electrified; and

(b) if not, the reason for the delqy?

The Minister of State in the Minis-
try of Education and Scienilfic Re-
search (Dr. E. L, Shrimall): (a)
No, 8ir.

(b) The estimates for the electrl-
fication are under preparation.

Cantonment Fund Employees

*566, Shri Ram Krishan: Will the
Minister of Defence be pleased ko
state:

(a) whether a bonus is paid to the
Cantonment Fund Employees;

(b) if so, whether it is paid every
wvear; and

(c) if not, the reason thereof?

The Deputy Ministry of Defemsos
(Sardar Majithia): (a) Yes.

(b) No.

(c) The payment of bonuses to the
Cantonment Fund Employees is part
of the retiring benefit and is paid into
the provident fund account of tha
employees after 10, 15, 20, 25 and BO
years of approved service.

Blhar U. P. Boundary Dispute

Shri Kamal Singh:
567 { Dr. Ram Subhag Singh:

Will the Minister of Home Affules
be pleased to refer to the reply giwen
to Unstarred Question No, 1327 pn
the 4th September, 1856 and state
whether any decision has since bpen
arrived at regarding the dmnmlhn
of inter-state boundary = Detween
Ballia (UP.) and Shshabad (Bihar)?

The Mintster of State in the Mizs-
try of Home Affalra (Shri Datar):
The question is still under considees-
tion,
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Expenditure on Capital Equipment

#568. Shri Mdrarka: .Will the Min-
ister of Finance be pleased to lay a
statement showing:

(a) the total amount paid, to differ-
ent countries on account of capital
equipment i.e. heavy machinery pur-
chased from them during the last
three years;

(b) what part of the above pay-
ment was an advance payment; and

(¢) whether any payvment was made
to any country which was not due on
the date on which it was paid?

The Deputy Minister of Finance
(Shri B. R. Bhagat): (a) A statement
showing payments made on account
of import of capital equipment for the
last three years is laid on the Table
of Lok Sabha. [See Appendix III,
annexure No. 56.] I regret that we are
unable to furnish the information
country wise.

(b) and (¢). The information is not
available,

Warkala Lignite

*569. Shri Kumaran: Will the Minis-
ter of Education and Scientific Re-
search be pleased to state:

(a) the progress of test-drilling for
lignite at Warkala in Kerala State so
far;

(b) whether a time schedule has
been fixed for its completion;

(¢) whether Warkala lignite has
been analysed by the Fuel Research
Institute; and

(d) if so, the results thereof?

* The Minister of State in the Minis-
try of Education and Scientific Re-
search (Dr. K. L. Shrimali): (a)
Test drilling at Warkala was started
in February, 1957, and so far three
bore holes with a total footage of 408
feet have been drilled. Two holes
have been completed and the third
one is in progress. Lignite has not
vet been met with in any of the three
holes.
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(b) No, Sir.
(c) and (d). Do not arise as the

bore holes have not struck any lignite
seam yet.

Assam Qil Company

*570. Shri L. Achaw Singh: Will the
Minister of Steel, Mines and Fuel be
pleased to lay a statement on the
Table showing:

(a) the total acreage of land leased
out to the Assam Qil Company for

" the purposes of exploitation of oil in

Digboi, Naharkatiya, Moran and

Hoogrijan areas;

(b) for how many years the above
land have been leased out and on
what specific conditions, if any;

(e) the total area surveyed or
explored uptil now and what is the
prospect of oil there;

(d) how many wells have been
sunk in the above areas and the
prospect of finding oil there;

(e) the rate of production of
petroleum  and other by-products
every year from 1947 to 1957 in Digboi
and Naharkatiya oil fields; and

(f) what has been the gross value
of the above products every year
since 19477

The Minister of Mines and Fuel
(Shri K. D. Malaviya): (a) to (f). A
statement is laid on the Table of Lok
Sabha. [See Appendix III, annexure
No. 57.]

Colourisation of Vegetable Ghee

Shri Sonawane:

*571. 4 Shri Radha Mohan Singh:

Will the Minister of Education and
Scientific Research be pleased to
refer to the reply given to Starred
Question No. 1414 on the 20th De-
cember, 1956 and state:

(a) whether Government have tur-
ther pursued the attempt to colour
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the Vanaspati Oil with a view to pre-
vent its adulteration with pure ghee;
and

(b) If so, with what result?

The Minister of State in the Minis-
try of Education and Sclentific Re-
(Dr. K. L. Shrimall): (a) Yes,

Bir.

(b) No conclusive results have
been achieved so far,

Edakanji (Colmbatore) Ore

*572. S8hrl K. S. Bamaswamy: Will
the Minister of Education and Belenti-
fic Besearch be pleased to state:

(a) whether any steps were taken
by Government to find out the iron
contents in the iron ore found in
Bdakanji sarea in Coimbatore Dis-
trict; and

(b) the extent of the area where
iron ore is present?

The Minlster of State in the Minis-
try of Education and Sclentific Re-
search (Dr. K. L. Shrimali): (a) and
(b). The information is being collected
and wili be laid on the Table of Lok
Babha when received.

Primary Education

*573. Shri Kallka Stogh: Will the
Minister of Edocation and Sclentific
Research be pleased to state (i) the
principle of allocatlon of grants for
Primary Education of States and
(i) the sums disbursed year-wise
during last three financial years to
different ‘States for Prl.mnnr Educa-
#on?

Das): (1) The principle Is that both
the Central and the State Govern-
ments should share the expenditure.

(1) A statement is laid on the Table
of Lok Sabha [Se¢ Appendix I, an-
nglm'alto. 58).
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on the Amalg tom ol
" Small Collieries .
*574. Shri Mubammed Ellas: Wilk
the Minister of Steel, Mines and Fuel
be pleased to state:

(a) whether Government have exa-
mined the report of the Expert Com-
mittee on the amalgamation of small
collieries;

(b) what decision has been arrived
at; and

Fe) 1

(c) when action on the recom-
mendations will be initiated?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): ( a) and

(b). The report of the Committee iy
under examination.

(c) After the examination has been

leted and decisi arrived at by
Government.

Death of Dr. Ambedkar

_a J Shri Wamnik;
*814-A. 2\ Shri B. C. Kambie:

Will the Minister of Home Affalre
be pleased to state:

(a) whether it is fact that a demand
has been made to enquire into the
death of late Dr. B. R. Ambedkar,
M.P.; and

(b) if so, the action taken in the
matter,

The Minister of State in the Minls-
try of Home Affairs (Shri Datar): (a)
Yes, requests have been
from certain quarters for holding of
an engquiry into the causes of the denth
of the late Dr. B. R, Ambedkar.

(b) No suspicions were expressed
till several days after disposal of the
body by Dr. Ambedkar's relatives.
However, such enquiries as were possi-
ble were then made and there were
no reasons to suspect that the death
wnﬂmw-nyelnnlothﬂ than

l. In the ciret Gov-
ernment do oot consider it necessary’
1o order any further snquiries. .
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Biaff in Delhi Polyischnic

*575. Shrimati Sucheta Kripalani:
'Will the Minister of Education and
Scilentific Research be pleased to

as83

state:

{a) whether it i8 & fact that =
«deficiency of staft in the Engineering
Department of the Delhi Polytechnic
has existed for the last five years or
s0; and

20 MAY 1947
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Assam Ol Company

*578, Shrimati Manjula Debl: Wil
the Minister of Fimance be pleased to
state whether it {s a fact that there
is a proposal from the Commissioner
of Income Tax to assess the income
of the Assam Oil Company in Cal-
cutta instead of at Dibrugarh?

The Depaty Minister of Finance
(8hrl B. R. Bhagat): In view of the
secrecy provisions of section 54 of the
tax Act, the information asked

(b) if so, the number of v
that have existed during each of the
last five years and the reasons for
their not being filled?

The Deputy Minister of Education
and Belentific Research (Dr. M. M.
Das): (a) and (b}, A statement
giving the required information is laid
on the Table of Lok Sabha. [See Ap-
pendix III, annexure No. 58].

All Indla Bervice Officers in States

*577. Bhri V. P. Nayar: Will the
Minister of Home Affalrs be pleased

to state:

(a) the nature and extent of con-
trol of State Government over offi-
cers of the All India Services allotted
by the Centre to posts in the State
-Governments as from the LA.S. and
LP.S. cadres; and

(b) how many officers of all Iadia
Services are now working in Kerala
.State?

The Minister in the Ministry of
Home Affalrs (Shri Datar): (a) The
nature and extent of control of State
Governments over Indian Administra-
tive Service and Indian Police Service
officers allotied to the State Govern-
ments, is governed by the All India
Bervices Act, 1951 and the Rules and
Regulations framed thereunder by the
‘Central Government in consultation
with the State Governments.

(b) 27 Indian Aclnunimﬂl\reBuviu
and 13 Indian Police Service

.are at present actually l-rviu in the
-Jetaln Btate._

for cannot be supp].wd waer. 1o
re: any possibl

it may be stated that 1he share of a
State in income-tax tollections is arriv-
ed at by applying the prescribed per-
centage to the total net divisible pro-
ceeds of “taxes on income” in the
whole of India. The State's share will
niot, therefore, be affected by a parti-
cular ¥ being d in that
State or elsewhere.

Corporation for Delhi

Shri Eadha Eaman:

Will the Minister of Home Affalrs
be pleased to state:

(a) whether Government have fixed
a target date for setting up a Corpo-
ration in Delhi; and

(b) if so, what it is?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
and (b). It is proposed to introduce the
Bill providing for the setting up of a
Municipal Corporation in Delhi, in the
@iext session of Parliament. The Corpo-
ration will start functioning after the
necessary legislation has been passed
by Parliament and the preliminary
arrangements are completed.

e T w difey
*oe. st wreie : wT yaend
% g warT #Y g w57 fe :

(%) W o W oF A,
ot wqr v et o wdaw =

.578-A {Shrl Brahm Prakash:
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s sl ¥ fod 3 w1 g% AT
o wren fear o
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Mysore Iron and Steel Works,
Bhadravathy

*581. Shri Mohamed Immam: Will
the Minister of Steel, Mines and Fuael
be pleased to state the Central assis-

tance given to Mysore Iron and Steel -

Works, Bhadravathy during year 1958-
87T

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): No lecan
was given to the Mysore Iron and
Steel Works during the year 1988-57.

frarem w@w alf@arsg | s

*ye ol TUGE! T TR
@ A gunr  fw:

() w1 fgmaw n wfgarm
T WA & AT TN ) qar s
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frmra ;s

() =@ g&TC 4 gEoE &
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T F=H ge w1 fa=re 7
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waTT) : () war (W) oiw o o
w e

() areates feafr g dr ot
ac ft wfgey F o I el wrdandy
¢ farsre fwm amdm o
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Coal Deposits In Gare Hills

#5538, Shri Liladhar Kastaki: Wil
tha Minister of Stesl, Mines and Fuel
be pleased to state:

{8) whether Government are aware
that the Garo Hills in the State of
Assam is rich in coal deposits;

(b) if so, what is its potentiality;
and

(c) whether the coal mines in the
Gareo Hills have been exploited and
if so, to what extent and by whom?

The Minister of Steel Mines and
Fuel (Sardar Swaran Singh): {a)
Considerable reserves of Coal are esti-
mated in the Garo Hills but these are
yet to be proved by detailed prospect-
ing.

(b) Drilling operations have been
started by the Geologlcal Survey of
India to find out the potentialities of
these coal deposits.

(c) No. The question of exploita-
tlon of these coal deposits will be con-
sidered after the results of drilling
are known.

Tt W sl wq
- st ot Anww e
* LAt S

w1 faw WM oy awe # FOT
w3 e af peve—ys § o fadat
war e FETel & WA
fieelt Tftr =T W I oW A
et o s & !

faw gowslt (@Y w0 wo W)
fatei st weidm  gEwl ¥
rERe=Ys § Yo WO¥ AT WA
¥ w7 & wiT 1te WAy wIgT AT @
w7 § fowd WY gEamer § 0
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U.S. Invest G nies Bok

*585, Bhrimat! Tarkeshwarl Binha:
Will the Minister of Finance be
pleased to state the present position

of negotiations about the U.8. Invest-
ment Guarantee Scheme?

The Minister of Finance (Shel T. T.
Erishnamacharl): There has been no

progress.

RBajpals

*586. Bhri H. C. Mathur: Will the
Minister of Home Affairs be pleased
to state whether Government have
considered the proposals to curtail
the number of Rajpals to conform with
the number of 5 regioms?

The Minister of State.in the Minfs-
try of Home Affalrs (Shri Datar):
There is mo such proposal before Gov-
ernment.

Promotion of State Officers to
LA.S. Cadre

*58%7, Bhri D. C. Sharma: Will the
Minister of Home Affairs be pleased
to refer to the reply given to Starred
Question No. 757 on the 4th Decem-
ber, 1956 and state the further pro-
gress made regarding the proposals
for promotion of State Officers to
ILAS. Cadre against the allotted
quota to each State?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): A
statement showing the present posi-
tion is placed on the Table of Lok
Sabha [See Appendix III, annexure
No. 80].

W wam
*yen. o Wy ww T frer
ey dwfre R WA ag @A ¥
w1 wen fw o
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Rifle Factory, Ishapmr

+589 Shri A. K. Gopalan:
" Shri 8. M. Banerjee:

Will the Minlster of Defence be
pleased to state:

(a) whether it is a fact that 123
workmen were declared surplus to
requirement and transferred from
Rifle Factory, Ishapur to Khamaria;

(b) if so, whether the workers
Committee and the Workers' Union
were consulted before declaring these
men as surplus;

{c) if not, the reason therefor; and

(d) the criteria followed in declar-
ing workers surplus?

The Deputy Minister of Defence
(8hri Raghuramaiah): (a) A state-
ment explaining the position is laid on
the table of Lok Sabha [See Ap-
pendix III, annexure No. 62].

(b) and (e). The question of con-
sulting the Works Committee or the
Workers Union did not arise, as this
was a case of transfers and not de-
claring anybody surplus for retrench-
ment.

(d) The criterion for declaring
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Temporary Posts in Defence
Installations

Shri T. B. Vittal Rao:
*580. | Shri 8. M. Banerjee:

Shrl Warrlor:

Shri Kodiyan:
Will the Minister of Defence be
pleased to state:

(a) whether the policy of the Gov-
ernment is to convert 80 per cent. of
the total number of temporary posts
in Defence installations as permanent
and to effect confirmation of eligible
employees; and

(b) if so, the time by which the
target is likely to be achieved?

The Deputy Minister of Defence
(Sardar Majithia): (a) Yes, in res-
pect of non-industrial establishments.
The percentage is, however, based not
on the total number of temporary posts
but on the number of such posts which
are required on a per t basis.

(b) It is not possible to fix any defl-
nite target date for the completion of
such confirmations, There are several
formalities, such as preparation of
seniority lists, recruitment of Schedul-
ed Castes and Scheduled Tribes for
reserved vacancies which had been
provisionally filled by candidates be-
longing to other communities which
process takes a long time, assessment
of suitably for fl tion and medi-
cal examination, which have to be
gone through before eligible emplo-
yees can be confirmed.

Paltan Bazar, Ajmer

(a) whether

Paltan Bazar in the city of Ajmer is
under the control of the Defence
partment in view of the fact
previoualy It formed part of
Cantonment area of Ajmer;
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(b) whether it is a fact that the
Paltan Bazar is for the reason men-
tioned in para (a) above, outside the
.municipal limit of the city of Ajmer
and consequently the inhabitants of
that area are deprived of facilities of
supply of -water, electricity, sanita-
tion ete; and

(¢) the steps, if any, proposed to be
taken in the matter?

The Deputy Minister of Defence
(Sardar Majithia): (a) and (b). Yes,
8ir.

(c) It -is proposed to transfer the
area to the Ajmer Municipality.
Acceptance of the Municipality and
the Government of Rajasthan is await-
ol

EHYE G &%
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Indians for Overseas Studies

*593. Shri S. C. Samanta: Will the
Minister of Education and Sclentific
Research be pleased to state:

(a) the number of Scientists who
were given partial financial assistance
for studies abroad during 1958-57; and

(b) the amount sanctioned on loan
basis to students studying abroad
during the same period?

The Minister of State in the Minis-
try of Education and Sclentific Re-
search (Dr. K. L. Shrimali);: (a) None
for studies, but financial assistance
was given to four scientists for going
abroad.

(v) Rs. 25,624/-.
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Military Education in Cemtral
Universities

*594, Shri Jhulan Sinha: Will the
Minister of Education and Scientific
Research be pleased to state the pro-
gress made by the Central Universi-
ties in regard to imparting of Military
Education during 1858-57?

The Minister of State in the Ministry
of Edycation and Sclentific Research
(Dr. K. L. Shrimali): Facilities for
Military Education do not exist in the
Central Universities of Banaras, Delhi
and Visva-Bharati. Aligarh Muslim
University, which provided facilities
for Military Science in B.A. and
B.Sc. has now decided to discontinue
instruction in this subject.

Steamer Service to Laccadive Island

*595 Shrl Warrlor:
" j Dr. E. B. Menon:

Will the Minister of Home Affairs
be pleased to refer to the reply given
to Starred Question No. 246 on the
21st November, 1958 and state:

(a) whether the arrangements for
running a direct steamer service be-
tween the mainland and Laccadive Is-
lands have since been finalised;

(b) if so, when the service is likely
to start; and

(c) if not, the reasons for the de-
lay?

The Minister of State in the Ministry
of Home Affairs (Shri Datar): (a) Neo.

(b) Does not arise.

(c) The reason for delay is that
stormy weather has set in before nege-
tiations for the charter of a veasel
could be finalised, and will continue
till about October when it iz hoped to
start this service.
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Mapping of Indian Waters

’ Shri V. P. Nayar:
505-A. shri Eodiyan:

Will the Minister of Defence = be
pleased to state:

(a) whether Government have un-
dertaken the work of mapping and
charting the sea bottom of Indian terri-
torial waters;

(b) 1f so, what are the details of
the scheme; and

(¢) how far, does the Indian Navy
co-operate in this regard?

The Deputy Minister of Defence
(Shrl Raghuramaiah): (a) Yes.

(b) The surveys are undertaken in
accordance with a programme drawn
up annually, the ultimate aim being to
survey the entire coast of India. The
major surveys which have been carried
out in the recent past are indicated in
the statement placed on the
Table of Lok Sabha. [See Ap-
pendix III, annexurc No. 83.] Surveys
in the Gult of Mannar and the Gulf
of Kutch are in hand.

(e) The surveys are carried out by
the Indian Navy's Hydrographic De-
partment which maintains three sur-
‘vey ships for the purpose.

Seminar on Scheduled Castes

*598. Shri Slddiah: Will the Minis-
ter of Home Affairs be pleased to
state:

{(a) the amount spent on a seminar
on problems of Scheduled Castes and
Scheduled Tribes which was held in
Delhi in December, 1855:

(b) whether Government are aware
of the recommendations made at the
eminar; and

(c) if so, the action taken thereon?

The Deputy Minister of Home Affairs

(Shrimati Alva): (a) The seminar was
ield under the auspices of the Bharat
Jalit Sewak Sangh who were given
| grant of Ra. 5,000/-for this purpose.
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(b) Yes.

(c) Most of the recommendations
were the concern of the State Govern-
ments who gave due consideration to
them while formulating their Second
Five Year Plan for the welfare of the
Backward Classes. Two recommenda-
tions viz. Enforcement of Minimum
Wages Act in agriculture and other
trades and Conferment of proprietory
rights on Harijans over the lands on
which their huts stands were specifi-
cally brought to the notice of the State
Governmenats for suitable action. The
Central Government have also set up
Central Advisory Boards for Tribal
and Harijan Welfare respectively ax
recommended at this seminor.
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Bihar—West Bengal (Transfer of
Territories) Act

*598-A. Shri Das Gupta: Will the
“Minister of Heme Affairs be pleased
to state:

(a) whether it is the duty of the
Government of India to see to the pro-
per and smooth implementation of the
Bihar and West Bengal (Transfer of
‘Territories) Act, 1956; and

(b) if so, whether Government de-
puted their representatives before Ist
day of November, 1856, to see that the
implementation of the Act was proper-
ly done?

The Minister of Siate in the Minis-
try of Home Affairs (Shri Datar): (a)
“The Bihar and West Bengal (Transfer
~of Territories) Aect, 1956, contains ne-
~cessary provision for the smooth trans-
fer of territories from Bihar to West
Bengal and for all ancillary matters.
Under the Act, the Government of
India have the power to issue direc-
“tions in regard to certain matters.

(b) A Special Officer was appointed
by the Government of India in Sep-
‘tember, 1956 for the limited purpose
-of demarcating the boundary line in
Purnea Distriet in terms of Section 3
of the Bihar and West Bengal (Trans-
fer of Territories) Act, 1956.

Chemical Industries
*598-B. Shri P. D, Mathur: Will

“the Minister of Education and Scien-
#ific Research be pleased to state:
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(a) whether any research has been
carried out by Government for pre-
paring chemical salts ete., on industrial
scale from the Sambhar Lake (Rajas-
than); and

(b) if so, the result thereof?

The Minister of State in the Minis-
try of Education and Scientific Re-
search (Dr. K. L. Shrimali): (a) and
(b). A statement giving the required
information is laid on the Table of
Lok Sabha. [See Appendix III, an-
nexure No. 64].

Salary of Teachers of Secondary
Schools

*599. Shri §. M. Banerjee: Will the
Minister of Education and Scientific
Research be pleased to state-

(a) whether any steps are being
taken to fix a minimum wages for the
teachers of Secondary Schools; and

(b) if so, when a decision is ex-
pected to be taken?

The Minister of State in the Ministry
of Education and Scientific Research
(Dr. K. L. Shrimali): (a) and (b).
While no steps have been taken to fix
a minimum wage for the teachers of
secondary schools it has been decided
to subsidize the existing salaries of the
secondary school teachers to the ex-
tent of 50% of the total increase pro-
posed by the State Governments in
1957-58. The higher scales of pay
will be fixed by the State Govern-
ments with due regard to local condi-
tions,

Schelarships for Technical
Education Abroad

*600. Shri Subodh Hasda: Will the
Minister of Education and Scientific
Research be pleased to lay a state-
ment on the Table showing:

(a) the number of Scheduled Castes
and Scheduled Tribes students sent
abroad for Technical Education under
Government of India’s Schemes
during the year 1956-57;
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(b) the number of those who were
awarded foreign Scholarships for
Technical Education under the follow-
ing heads during the same period:—

(i) Scholarships/Fellowships under
the Colombo Plan, Point Four
Programme and Wheat Loan
Programme;

(ii) U.N. and UNESCO Fellowships
and Scholarships Programmes;

(iii) Scholarships and Fellowships
offered by  Foreign Govern-
ments; and

(iv) Scholarships offered by Foreign
Institutions and Organisations?

The Minister of State in the Minis-
try of Education and Scientific Re-
search (Dr. K. L. Shrimali): (a)
and (b). A statement is laid on the
Table of Lok Sabha [See Appendix
ITI, annexure No. 65.]

Sarva Seva Sangh

*§01. Shri Sanganna: Will the
Minister of Home Affairs be pleased
to state:

(a) whether the Sarva Seva Sangh
has sent any schemes for the develop-
ment of gramdan villages in Orissa;
and

(b) if so, what are they?

The Deputy Minister of Home
Affairs (Shrimati Alva): (a) Yes, Sir.

(b) A statement is laid on the Table
of Lok Sabha [See Appendix III,
" annexure No. 66.]

Tatia Tope

4603 Shri Sonawane:
*q Shri Rup Narain:

Will the Minister of Education and
Scientific Research be pleased to state:

(a) whether it is a fact that the
armour, spear and sword of Tatia
Tope, the 1857 freedom fighter, are
lying at present in St. Willlam’s
Museum in England;
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(b) whether Government have made.
any efforts to secure the armour etc;
and

(c) if so, with what result?

The Minister of State in the Minis-
try of Education and Scientific Re-
search (Dr. K. L. Shrimali): (a)
te (e¢). The information is being col-
lected and will be placed on the Table
of Lok Sabha when received.

Magnesite Syndicate Lid.

604 Shri S. V. Ramaswamy:
"\ Shri Tangamani:

Will the Minister of Steel, Mines
and Fuel be pleased to state:

(a) whether the lease period of
Magnesite Syndicate Ltd. (incorporat-
ed in England) is due to expire next
year;

(b) whether lease rights have been
transferred to M/S Burn & Co. Ltd,,
Calcutta;

(c) whether the consideration for
the transfer is proposed to be paid in
sterling; and

(d) whether this transaction had
the prior approval of Government?

The Minister of Mines and Oil (Shri
K. D. Malaviya): (a) No, Sir.

(b) No, Sir, not to Government’s
knowledge.

(c) and (d). Do not arise.

Houses for Scheduled Castes

*604-A. Shri Wasnik: Will the Min-
ister of Home Affairs be pleased teo
lay a statement on the Table of the
Sabha showing:

(a) the number of Scheduled Castes
who have beén given subsidy for
construction of houses during 1956-57;
and

(b) the toal amount of grant given
to Scheduled Castes during the same
period?
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The Deputy Minister of Hemne
Aflairs (Shrimati Alva): (a) Informa-
tion is being collected and will be laid
on the Table of Lok Babha when
received. ~

(b) A statement is laid on the Table
of Lok Sabha [See Appendix III,
annexure No. 67.]

Delhi Polytechnic Civil Engineering
Course

*§05. Shrimati Sucheta Kripalani:
Will the Minister of Education and
Scientific Research be pleased to
state:

(a) whether it is a fact that the
Delhi University had proposed start-
ing a Civil Engineering Degree
Course at the Delhi Polytechnic more
than a year ago; and

(b) if so, what were the difficulties
in the way of starting this Course
and what steps have been taken by
Government to get over these difficul-
ties?

The Deputy Minister of Education
and Scientific Research (Dr. M. M.
Das): (a) and (b). The Delhi
University gave formal permission to
the Polytechnic in September 1958 for
starting Degree Course in Civil
Engineering. Adrhissions have been
made for the course in 1858-57 session
along with the admissions for the
Electrical and Mechanical Engineering
Courses.

Since the first two years of the
courses in Civil, Electrical and Mecha-
nical Engineering branches are com-
mon, arrangements are in progress for
providing the necessary instructional
facilities for Civil Engineering for the
last two years of the course.

Sand for Stowing

*806. Shri Shree Narayan Das: Will
the Minister of Steel, Mines and Fuel
be pleased to state:

(a) whether any Committes has
been set up to draw up a scheme
about requirements of sand for stow-
ing in coal flelds;
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(b) if 50, the nature and important
features of the scheme; and

(c) the constitution of the Com-
mittee?

The Minister of Steel, Mines and
¥uel (Sardar Swaran Singh): (a) to
(c). The Coal Board have appointad
two Committees of Mining Engineers
one each for the Jharia coalfield and
the Jambad-Kajora area of the Rani-
gunj coalfield—to draw up central
schemes of stowing, and supply of
sand for stowing, in the collieries in
these areas. A statement showing
the composition and terms of refer-
ence of the two Committees is laid on
the Table of Lok Sabha [See Appen-
dix I1I, annexure No. 68.]

The Committees are expected to
submit their reports to the Coal
Board by September 1957. ‘The
details of the schemes will be avail-
able thereafter.

Expert Group from US.A.

*607 Shrimati Tarkeshwari Sinha:
' Bhri Raghunath Bingh:
Will the Minister of Defence be
pleased to state:

(a) whether an expert group from
the National War College, US.A.
arrived here a few days ago; and

(b) if so, the purpose of their visit?

The Deputy Minister of Defence
(Sardar Majithia): (a) A group of M
students from the National War Col-
lege, U.S.A., visited India from 13th
to the 15th May 1957.

(b) As part of the College course,
in order to acquaint the students of
the College with foreign countries, the
Government of the US.A. every year
arranges visits outside their country.
The visit to India was in pursgkpos
of this practice. ’
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Pertilizser Plant at Roarkela

Shri D. C. Sharma:
“60%. 4 Shri T. B. Vittal Rao:

Will the Minister of Steel, Mines
and Fuel be pleased to refer to the
reply given to Starred Question
No. 783 on the 4th December, 1956 and
state the progress made with regard
to the setting up of a Fertilizer Plant
at Rourkela to use the gases from the
Rourkela Steel Plant?

The Minister of Steel Mines and Ofl
(Sardar Swaran Singh): The firm of
Consultants—Messrs Bochako of West
Germany have since submitted the
Project Report on the Fertilizer Plant.
The report has been generally accept-
ed by Government. The tender
specifications for the supply of machi-
nery and equipment for the Plant
have also been drawn up.
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Baldey Singh Commitiee on Ordnance
Factories

Shri T. B. Vittal Rao:
*009-A. {sm 8. M. Banerjee:

Will the Minister of Defence be
pleased to state:

(a) whether action on all the
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Ordnance Factories has been taken by
the Ministry; and

(b) if not, when action on these will
be finalized?

The Deputy Minister of Defence
(Shri Raghuramaish): (a) and (b).
Action on major recommendations of
the Committee has already been fin-
alised; for example, the most
important recommendations of the
Committee regarding the setting up of
an Executive Board of Mansgement
for the Ordnance Factories and the
creation of Defence Production Board,
and the Controller General of Defence
Production’s Organisation have already
been implemented. As regards
another major recommendation con-
cerning the replacement of plant and
machinery of the factories, a five year
programme has been drawn up by
the Director General of Ordnance
Factories; orders for the plant and
machineries required for the first
year, i.e. 1957/58, are being placed.
Action on other outstanding recom-
mendations is being pursued vigoro-
usly, and is expected to be finalisad
shortly.

International Naval Review

*610. Shri Raghunath Singh: Wil
the Minister of Defence be pleased to
state whether India is taking part
in the Iaternational MNaval Review
that is being held at Hamptan Road,
Virginia in U.S.A. in June, 18677

The Deputy Minister of Defence
(Bhri Raghmramalah): No.
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P.ACs Appeal to Princes
*$12. Shri H. C. Mathur: Will the

Minister of Home Affairs be pleased
to state:

(a) the up-to-date response in res-
pect of Prime Minister's appeal to
the Princes about scaling down of
their privy purses; and

(b) whether this matter is being
further pursued?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) and (b). The hon. Member has
probably in mind the Prime Minister’s
appeal to certain Rulers suggesting a
voluntary  contribution from their
privy purses for development and
reconstruction Schemes and invest-
ment in Government Loans. Some
Rulers have approved of the idea of
using some part of their privy purse
amounts for development purposes in
their States, Many of them have
subscribed to the National Plan Loan.
The matter i{s still under correspond-
once with the Rulers and the whele
question is under consideration.

Delhi Polytechnle

*gl4. Shrimati Sucheta Xripalani:
Will the Minister of Education and
Scientific Resoarch be pleased to
state:

(a) what are the different courses-
degrees, diplomas or certificate—
taught at the Delhi Polytechnie;

(b) whether the number of seats
for each course taught in the Delhi
Polytechnic has been increased to

meet the requirements of the Second
Five Year plan;

(c) if not, the umnl-theu!or;

{d) what is the weightage given to
the pre-engineering passed students
of the Delhi Polytschuic for admis-
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gipn to the degree, diploma or ocexti-
ficate courses af the Polytechnic; and

(e) whether it is a fact that most
of the pre-engineering passed students
could not get admission in the pro-
fessional courses of the Polytechaic
and they were also unable to get
admission in the 2nd Year of the
B.Sc. Class in any of the degree col-
leges of the Delhi University?

The Deputy Minister of Educatiea
and Bclentific Research (Dr. M. M.
Das): (a) to. (e). A statement
giving the required information is laid
on the Table of Lok Sabha [See
Appendix III, annexure No. 70.]

Compensation for Rajasthan Goverm-
ment Bulldings

*g15. Shri H. C. Sharma: Will the
Minister of Delence be pleased to
state:

(a) whether it is a fact that with
the integration of State forces in
Rajasthan with the Indian Army a
number of buildings belonging to the
State were transferred to the Centre;

{b) if so, their nature and the gom-
pensation paid in this respect to the
Rajasthan State Government; and

(e) if no compensation was paid
the reasons therefor?

The Deputy Minister of Defeace
(Bardar Majithia): (a) Yes, Sir.

(b) Buildings taken over comprised
living storage and 3ffice accommoda-
tion. No Compensation was paid.

(¢) According to the recommenda-
tions of the Indian States Finance
Enquiry Committee, 1948-49, which
were accepted by the Central Govern-
ment and the Rajasthan Government,
the assets and liab@ities were to be
divided on “functionsl” and “no com-
pensation™ basis and, therefors, the
former were not liable to pay

]
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All Indis Edueational Service
*$16. Shrimati Tla Palchondhury:
Will the Minister of Edacation and
Sclentific Research be pleased to refer
to the reply given to Unstarred Ques-
tion No. 577 on-the 4th December,
1966 and state the further progress

with regard to the proposal for an
All India Eeducational Service?

The Minister of State in the Minis-
try of Education and Sclentific Re-
search (Dr. K. L. Shrimall): The
matter was discussed at the meeting
of the Central Advisory Board of
Education held on 16th & 17th Janu-
ary, 1957.
it would be better to establish & Cen-
tral Educational Pool consisting of
educationists of proved merit whose
function should be to help the State
Governments, on request, in the
examination of their eduactional pro-
blems and formulation & execution of
suitable educational policies & pro-
grammes. The details of the propos-
ed “Central Educational Pool" are
under consideration.

Board of Higher Secondary Educa-
tion, Delhi

379. Shri Vajpayee: Will the Minis-
ter of Education and Secientific Resear-
¢h be pleased to state:

(a) whether it is a fact that a Sub-
Committee of the Board of Higher
Secondary Education, Delhi, have
looked into the question of grant of
exemption and protection to the
existing heads and teachers of High
and Higher Secondary Schools; and

(b) if 8o, what are their recom-
mendations?

The Deputy Minister of Education
and BSclentific Research (Dr. M. M,
Das): (a) Yes, Sir.

(k) The following are the recom-
mendations of the sub-committee:

(i) That the exisfing trained gra-
: duate Headmasters of recog-
nised High Bchools in Delhi,
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who have attained the age of
43 years or above, and who
possess at least 15 years’
teaching experience in recog-
nised High School (including
at least 3 years’ Administra-
tive experience as head-mas-
ters of recognised High
Schools) on the 1st of April of
the year in which the schools
are raised as Higher Second-
ary Schools should be consi-
dered eligible for the grant of
exemption to work as Princi-
pals of Higher Secondary
Schools, recognised by the
Board.

(ii) That the existing Post-gradu-
ate (untrained) Principals of
Higher Secondary Schools,
who have attained the age of
45 years or above, and who
possess at least 15 years'
teaching experience in recog-
nised Higher Secondary
Schools and|or recognised Col-
leges, should bo considered
eligible for the grant of
exemption to work as Princi-
pals of recognised Higher
Secondary Schools in Delhi.

(iii) That, as a result of a High
School being raised to a
Higher Secondary Scheol, no
relaxation from the minimum
qualifications already opera-
tive, be made in the case of
teachers already working in

High Schools recognised by
the Board.
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Life Insunrance Corporatisn

381. Bhri Anthony Pillai: Will the
Minister of Finance be pleased to lay
a statement on the Table giving parti-
cularg of (i) the buildings acquired by
the Life Insurance Corporation at the
time of its mationalisation of life insu-
rance companies and which are lying
vacant;

(ii) the time for which they have
been lying vacant prior to 1st May
18567; and

(iii) the extent of loss through the
said buildings lying vacant?

m N G s

The Minister of Finanece (8hri T. T.
Krishnamacharl): (i) to (iii). The
information is being collected and
will be laid on the Table of lok
Sabha.

Secondary Education

382, Shri Liladhar Kataki: Will the
Minister of Education and Scientific
Research be pleased to state:

(a) whether a new uniform system
of Secondary Education is going to be
introduced in all the State in pur-
suance of the recommendation of the
Secondary Education Commission;

(b) if so, from which daie; and

(c) the names of the States where
the Secondary Education has already
been remodelled according to the new
scheme?

The Minister of State in the Minis-
try of Education amd Sclentific Re-
search (Dr. K. L. Shrimall): (a)
It has been recommended to all tha
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Btates to adopt the new pattern of
education, ‘While most of the States
have already accepted the new sys-
tem, & few are still considering it.

(b) In some of the States the new -

pattern came into operation from the
academic year 1955-56.

{c) Remodelling is a long-term pro-
ject, as such in no State the recrga-
nisation has been completed so far.

Government Undertakings

383, Shri Damani: Will the Minister
of Home Affairs be pleased to refer to
the reply given to Starred Question
No. 423 on the 26th November, 1956
and state the number of persons
gelected from amongst the trade and
industry to man Government Under-
takings?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
The Union Public Service Commission
are at present scrutinising the appli-
cations received by them in response
to their advertisement. The inter-
views of the candidates will commence
after the scrutiny has been completed.

House-rent Allowance to Cantonment
Servants

384. Shri Ram Krishan: Will the
Minister of Defence be pleased to
refer to the reply given to Unstarred
Question No. 1025 on the 17th Decem-
ber, 1856 and state:

(a) whether the information regard-
ing payment of House rent allowance
to Cantonment Fund servanis in
Southern Command has been collect-
ed; and

(b) it so, the details thereof?

The Deputy Minister of Defence
(Sardar Majithiz): (a) Yes.

(b) A statement is laid on the Table
of Lok Babha [See Appendix III,
sonexure 71.)
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Cantooment Fund Servanis

385. Shri Ram Krishan: Will the
Minister of Defence be pleased 'to
refer to the reply given to Starred
Question No. 1258 on the 17th Decem-
ber, 1956 and state:

(8) whether Government have taken
final decision in regard to centra-
lisation of the services of the Canton-
ment Fund Servants; and

(b) if not, reasons for delay?

The Deputy Minister of Defence
(Sardar Majithia): (a) and (b). Gav-
ernment do not propose to centralise
the services of the Cantonment Fund
Servants.
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Profits of Limited Companies

388. Shri V. P. Nayar: Will the Min-
inster of Finance be pleased to state:

(a) the total profits earned by
lmited companies, (public and private
to be chown seperately) during the
year 1955-58; and

(b) their total assets and liabilities
for the above year?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) and (b). The
information is not readily available.
Its . collection will involve the exami-
nation of the annual accounts of near-
ly 30,000 companies, two thirds of
the number being private companies
which will be filing balance sheets for
the first time with the Registrars of
Companies only hereafter, and entail
time and labour which would not be
warthwhile, .
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Private Limliied Companies

389. Shri V. P. Nayar: Will the
;li.ni.nerot Finance be pleased to
te: .

(a) the number of private limited
companies in India at present;

(b) the total share capital of these
companies and their assets;

(c) the total number of private
limited companies with exclusively
foreign Capital; and

(d) .the number of private limited
companies with 51 per cent. shares
held by foreigners?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) 20,308 private
limited companies are at work as on
31st March, 1957,

(b) The total pdid-up capital of
these companies is Rs. 334 crores.
The information relating to their total
assets is not available.

(¢) and (d). The information is not
available.

Poreign <Companies
390. Shri V. P. Nayar: Will the
Minister of Finance be pleased to
state:

(a) the profits earned in India by
foreign companies during the last
five years; and

(b) the amount remitted
during the year 1958-57?

The Minister of Finance (8hri T. T.
KErishnamachari): (a) Government
have no information.

(b) Rs. 27.44 crores.

abroad

Profits of Steel Industry

391. Shrl V. P. Nayar: Will the
Minister o Steel, Mines and Fuwel be
pleased to lay on the Table a state-
ment showing:

(a) the total profits earned by the
JIron and Steel Industry of Indla In
the vear 1081.52 ta 1088.8T:
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(b) the total production of Steel
and Pig Iron in these years; and

(c) the number of shares brought
and sold in the case af Tata Iron and
. Steel Company and Indian Iron and
Steel Company during the same
period?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) to
(¢). A statement is placed on the
Table of Lok Sabha [See Appendix
111, annexure No. 73.]

Butane Gas in India

392. Shri V. P. Nayar: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) whether Butane gas in recover-
ed in India at present;

(b) if 80, the guantity thereof; and

(e) the possibilities of its commer-
cial use in India?

The Minister of Mines and Ofl (8hri
K. D. Malaviya): (a) Yes, Sir.

(b) 592 tons during 1856.

(c)It is marketed by Burmah Shell
oil storage and Distributing Company
of India Limited as liquified petroleum
gas for use at present, as a domestic
fuel.

Delhi Police Officers under suspension

393, SBhri V. P. Nayar Will the
Minister of Home Affairs be pleased
to state:

(a) how many officers and men of
Delhi Police category-wise, are under
suspension at present;

{(b) the number in each category
who are under suspension for over
three months;

{c) the number in each category
suspended on account of departmental
irregularities and criminal offences;
and

(d) the number of suspended per-
sonnel whose defence evidence have
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been completed, but the cuses are
still remaining undecided?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) to (d). A statement containing
the required information is placed on
the Table of Lok Sabha [See Appen-
dix III, annexure No. 74.]

Delhi Police Officers under suspension.

3%94. Shri V. P. Nayar: Will the
Minister of Home Affalrs be pleased
to state:

(a) whether there is any stipulation
regarding the time limit within which
enquiries against Delhi Police Officers
or men should be completed, when.
such officers or men are placed under
suspension; and

(b) in how many cases this stipula-
tion has been observed in the case of
officers and men undergoing suspen~-
sion as on the l1st May, 19572

The Minister of State in the Minis-
try of Home Affairs (Bhri Datar):
(a) No, but every effort is made to-
complete enquiries agsinst Police
Officers under suspension as quickly
as possible.

(b) Does not arise.

Delhi Police Officers

395. Shei V. P. Nayar: Will the
Minister of Home Affairs be pleasad
to state the monthly expenditure:
incurred as pay and allowances from.
January to April, 1857 on suspended
officers of Delhi Police?

The Minister of State in the Minls-
try of Home Affairs (Shri Datar):

1. January 1957 Rs. 4422.92
3. February 1967 Ra. 397587
3. March 1067 Ra. 3009.3%"
4 April 1057 Re. $784:17
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397. Shrimati Tarkeshwari Sinha:
Will the Minister of Steel, Mines and -
Fuel be pleased to state:

(a) the outcome of the"negotiations
between Russian and Indian Govern-
ments for the purchase of large
quantity of Russian coal mining
equipment to help implement the pro-
gramme of raising coal production
under the Second Five Year Plan; and

(b) the terms of settlement?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) The
negotiations between Russian and
Indian Governments have not yet
been finalised.

(b) Does not arise.

Coal Conirol Units in the Projects

398. Bhri L. N. Mishra: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

{a) the projects where coal control
units have been set up; and

(b) how tney have worked so far?

The Minister of Steel, Mines and
Fuel (Sardar Swaran BSingh): (a)
and (b). I am unable to furnish any
information, as it is not clear what
the hon. Member means by ‘coal
control units’.

Purchase of Jet Alrcrafis

398. Snn1 D, C. Sharma: Will the
Minister of Defence be pleased to
state:

(a) the yumber and type of Jet
Electric Lompany, UK.;
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(b) the number of persons under-
going traming in Britain on those
aircrafts; snd
(¢) the cost of each aircraft?

The Deputy Minister of Defonce
(Sardar Majithia): (a) to (¢). A con-
tract was entered into with the
English Electric Company, UK. for
the purchase of a certain number of
CANBERRA aircraft for the LAF. It
will not be in the public interest to
disclose the details asked for.

High Level Committee for Foreign
Exchange

490, Bhrimati Tarkeshwarl Sinha:
Will the Minister of Finance be pleas-
ed to state:

{a) whether Government have
appointed a high level committee to
find out ways and means to ration
expenditure of foreign exchange in
accordance with strict system of prio-
rities; and
. (b) if so, whether Government will
lay on the Table a statement showing
the findings as well as the recom-
mendation of the Committee?

The Minister of Finance (S8hri T. T.
Krishnamachari): (a) The gquestion of
devising ways and means of meeting
the foreign exchange needs of the
wvarious projects in the context of the
present foreign exchange difficulties
has been engaging the attention of
Government for some time. The
problem is being studied department-
ally through s Working Group and
not through any formal Committee as
such.

(b) Does not arise in view of (a)
above, but the House will be inform-

ed in due course of any significant

developments either in the foreign

exchange situation or in foreign ex-

change policies vis-g-vis the Plan.
Travellers' Cheques

401. Shrimati Tarkeshwiri Sinha:
Will the Minister of Finance be pleas-
od 1o state:

(;)mmmmu
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issue rupee travellers' cheque for the
convenience of tourists;

(b) whether urrangements have
been made for thwe sale and encash-
ment of the rupee cheques in foreign
countries; and

(c) the countries and the travelling
agencies who have shown their wil-
lingness to accept the rupee cheques
freely?

The Minister of Finance (S8hri T. T.
Krishnamachari): (a) and (b). No,
Sir. These travellers’ cheques are
issued by Banks and other similar
institutions who muke arrangements
with various organitations in this and
other countries for cashing such
instruments.

(c) Indian rupee travellers' cheques
are acceptable freely in the Indian
Ocean area.

Assembly Constituencies of West
. Bengal

402. Shri Sadhan Gupta: Will the
Minister of Law be [leased to state
the number of West Bengal Assembly
constituencies which were pre-
dominantly rural and the number
which were predominantly urban
where polling was "eld on the 3rd
and 10th March, 19577

The Minister of Law (Shri A. K.
Sen): Elections for the West Bengal
Assembly were held in 4 predomi-
nantly rural constituencies on the 3rd
March 1957 and in 19 predominantly
rural and 2 predominant y urban con-
stituencies on the 10th March 1857.

Transfer of Bank Accounts etc. from
Pakistan

403. Shri D. C. Sharma: Will the
Minister of Finance be pleased to
state: *

(a) the number of individuals who
availed of the extepsion of time to
apply for transfer of thsir accounts
frem banks in Pakistan; and

(b) whether Pakistan Governrent
have since sgreed to the proposal re-
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deeming jewellery and ther valu-
ables pledged with banks in Pakistan
by evacuees?

The Deputy Minister of Finance
(Bhri B. R. Bhagat): (a) 30 indivi-
dusals and 25 firms have availed them-
selves of the extension of the time
limit and have applied to the Reserve
Bank of India for transfer to India
of their ‘accounts with banks in West
Pakistan.

{(b) Yes, sir.

Welfare of Scheduled Castes and
Scheduled Tribes

404. Shri D, C. Bharma: Will the
Minister of Home Affairs be pleased
to state:

(a) the amount provided to Punjab
State as grant for building of houses
for Scheduled Castes and Scheduled
Tribes during 1956;

(b) whether the grant was given in
lump sum or by instalments; and

(c) what percentage of money spent
in building houses will be Central
Government's share?

The Deputy Minister of Home
Affairs (Shrimati Alva): (a) Rs. 2-40
lakhs under State Sector for former
Punjab and Rs. 1'737 lakhs wunder
Central Sector for erstwhile Pepsu,
were provided for Scheduled Castes
during 1956-57. The State Govern-
ment have no housing programme for
Scheduled Tribes in Punjab.

(b) By instalments.

(¢} Fifty per cent in respect of the
schemes under State Sector and cent
per cent for schemes under Central
Sector.

Permanent Settlement of Pakistanis

405. Shri D. C. Sharma: Will the
Minister of Home Affalrs be pleased
to state:

(a) the number of Muslims from
Pakistan who have applisd for per-
manent settlement in India during
1857, so far;
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(b) the number of such applicstions
from West Pakistan and East Pakis-

tan separately; and

{c) the number of thoss whose
applications have been granted?

The Minister of Btate in the Minis-
try of Home Affairs (Bhri Datar):
(a) 253 (till the 30th April).

(b) 251 from West Pakistan and 2
from East Pakistan.

(¢) 131 from West Pakistan and 2
from East Pakistan.

Education Improvement Frogramme
for Punjab

406. Shri D, C. Sharma: Will the
Minister of Education and Scientific
Research be pleased to state the
amount of financial assistance given
to the State of Punjab during the
First Five Year Plan period for their
Education Improvement Programme?

The Minister of State In the Minis-
try of Education and Scientiic ERe-
search (Dr. K. L. Shrimall): Rs.
188-17 lakhs. {Erstwhile Punjab Rs.
141-53 lakhs Erstwhile Pepsu Rs.
44-64 lakhs).

Barracks at Deoli, Ajmer

407. Pandit M. B. Bhargava: Will
the Minister of Home Affairs be
pleased to state:

(a) whether the barracks at Deoli
in Ajmer District have been demo-
lished;

{b) it so, to whom the contract for
demolishing the same was given and
on what terms;

{¢) whether it is a fact th.lt the
contractor left the work without
clearing off the material which was
in violation of the contract;

(d) if so, the steps taken to get the
work completed;

(e) what has happened to the
Electric Supply Plant and the Water
Supply Service, which were run by
the Deoli Cantonment autharities;
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(1) ‘whether there is & proposal to
hand ower the same to the Deoli
Municipal Committee to meet the
requirements of Deoli public; and

(g) if so, on what terms and at
what stage the proposal is at present?

The Minister of State in the Minis-
try of Home Affairs (S8hri Datar):
{a) Yes,

(b) The contract for demolishing
the barracks was awarded to one
contractor of New Delhi for Rs.
81,100 and the work was to be com-
pleted by Bth April, 1958,

(¢) Yes; and his security deposit
amounting to Rs. 8,110 was forfeited.

(d) The unexecuted portion of the
work was awarded to another con-
tractor of Bombay for Rs. 57,540.

(e) The Electric Supply and Water
Supply Plants were sold to the de-
funct Ajmer Government and these
are being made over to the Rajasthan
Government.

(1) Yes,

(g) The terms and conditions are
yet to be settled as the matter is
under correspondence between the
Rajasthan Government and the Deoli
Municipal Committee.

Employees in Life Insurance Corpora-
. tion

448. Shri D. C. Sharma: ‘ihll the
Minister of Fi be pl d to
state:

(a) the number of employees in
the Insurance Corporation, grade-
wise, at present; and

(b) the number of Scheduled Castas
and Scheduled Tribes employees
sanongst them?

The Mintster of Finamoe (Shri T. T.
Erkhnzmacharl): ()

Officers 1,048
Supervisory & Clerical 168,075
Bub-staf? 4,743
Field staff 8,838
Total 7,746
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(b) Officers nil
Supervisory and Clerical 71
Sub-staf? 158
Feild staff 10
Total 239

Tobkeco Cuitivation

409, Shri D. C, Sharma: Will the
Minister of Finance be plessed to
state:

(a) the area of land in-the District
of Gurdaspur in the Punjab brought
under tabacco cultivation during the
years 1951-52 to 1956-87 each year
separately; and

(b) the total amount realised from
excise duty on tobaccoe during these
years separately?

The Minister of Finance (8hri T. T.
Krishnamachari): (a) and (b). A
statement showing the required infor-
mation is laid on the Table of Lok
Sabha. [See Appendix III, annexure
No. 75.1

LA.8. Emergency Recrulimenmt

Shri P. C. Sharma:
410, Shri Bup Narain:
|_Shri B. 8. Murthy:

Will the Minister of Home Affalrs
be pleased to refer to the reply given
to Unstarred Question No. 188 en the
21st November, 1858 and state:

(a) whether the proposal with re-
gard to the increase in the number of
posts for the Indian Administrative
Service (Emergency Recruitment)
beyond what has already beowm
announced has been finalised; and

(b) if so, what is the actual number
required?

The Minlster of Btate in the Minls-
try of Home Affairs (Shri Dadar):
(a) and (b). No formal medification
of the number of wacancies alresdy
announced is proposed. The positiom
ls, however, constantly undsr review
in the light ot changed requiremesnts,
and the number of persas to be
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recruited under the Special Recruit-
ment Scheme will depend (a) on the
latest information available of the
anticipated requirements, and (b) on
fhe suitability of the candidates whe
offer themselves for recruitment.

Indian Naval Trainees

411, Shri D, C. Sharma: Will the
Minister of Defence be pleased to
state: -

(a) the number of Indians sent
abroad for training for the Navvy
during 1056-57; and

(b) the countries to which they
were sent?

The Deputy Minister of Defenca
(Shri Raghuramaiah): (a) 80.

Officers iy - ..oo3
Civilians .. S .. 10
80

(b) The United Kingdom.

Smuggling of Gold

412, Shri D. C. Bharma: Will the
Minister of Finance be pleased to
state:

(a) the quantity of gold seized by
the customs authorities during the
year 1957 so far; and

{b) the wvalue involved in each
case?

The Minister of Finance (Shri T. T
Krishnamachari): (a) Tue towm
quantity of smuggled gold seizea nv
the custom: autiorities during ths
year 1857 (January to Aopril, 19057.
was 32,864 tolas plus 1845 Sover-
eigns,

(b) The total number of seizures is
417. The compilation of a list giving
value involved in each case will
entail an expenditure of time and
labour out of proportion to the bene-
fit likely to be achieved from msuch

29 MAY 1857

Written Answers 26

cormpilation. However, the total value
of the gold and swemi;mmudm
Rs. 34,08,831.

Arrest of an Alr Force Officer i»
Poona '

413. Shﬂnu.u s h.lchudhnry
Will the Minister of
pleased to state:

(a) whether it is a fact that a high
ranking Air Force Officer—a SBguadr-
on Leader—of the Second Wing of the
Indian Ailr Force was placed under
Military arrest in Poona in December,
1956 on charges of irregularities in
keeping Accounts;

(b) it so, the detuils thereof; and
(c) what happened thereafter?

The Deputy Minister of Deleace
(Sardar Majithia): (a) Yes,

(b) and (c). On 20th December
1956, the Officer Commanding the
Air Force Station carried out a sur-
prise check of cash and discovered a
large deficiency. The officer responsi-
ble for operating the Public Fund
Account was placed under arrest, and
his acting rank was removed. After
necessary investigation he was tried
by a General Court Martial in March,
1957. The proceedings are awaiting
confirmation,

vweam & fomnfadt & fod wrwyferat
¥I¥ Wl 9o Wlo WISW® : WT
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Cultural Institutions

415, Shri Jhulan Sinha: Will the
Minister of Education and Scientific
Research be pleased to state:

(a) the names of the All India
Institutions working in the field of
culture which were given grants-in-
aid by Government during the year
1956-57; and

(b) the total amount spent by
these institutions during the same
period?

The Minister of State in the Minis-
try of Education and Scientific Re-
search (Dr. K. L. Shrimali): (a) A
statement is laid on the Table of Lok
Sabha [See Appendix III, annexure
No. 76].

(b) Audited accoutns have not yet
been received from the Institutions.

General Elections

416. Sbri Bibhuti Mishra: Will the
Minister of Law be pleased to state:

{a) whether any complaints have -

been received by Government about
the mal-practices during Second
General Elections, especially regard-
ing propagation of cgsteism;

(b) if so, their hature; and

(c) the action proposed to be
taken thereon?

The Miatster of Law (Shri A, K,
SBen): (a) to (c). A number of com-
plaints were received by the Elec-
tion Commission during the elections
alleging malpractices, serious and
petty. Among them, there were a
few complaints alleging propagation
by certain parties and individuals of
differences on the basis of castes and
communities, All these complaints
are under enguiry by the authorities
omosrned.

20 MAY 1057
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Alistment of Iron-rods and Corruga-
ed Iron Sheets

* 417, Bhri Bhagvati: Will the Minis-
ter of Steel, Mines and Fuel be pleas-
ed to state:

Written Answers

(a) the quota of Corrugated Iron
Sheets allotted to the State of Assamv
and the quantity actually received by
the said State within the specified
period during each of the years 1954,
1955, 1856 and the flrst four montihs
of 1957; and

(b) the quota of iron goods such
as rods etc. other than Corrugated
iron sheets allotted for the State of
Assam and the quantity actually lift-
ed by the said State within the
specified period during the ahove:
period?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a)
and (b). Allotments of steel are not.
made category-wise. A  statement
showing the tonnage of allocations
and despatches for the period in
question, s far as is available, is
laid on the Table. [See Appendix:
III, annexure No. 77].

Holidays for High Courts Judges

418, Shri Kalika Singh: Will the
Minister of Home Affairs be pleased
to state the number of days, exclud-
ing Sundays, allowed as holdings for-
judges of the High Courts in Indis.
during a year?

The Minister of State in the Minls--
try of Home Affairs (Bhri Datar):s
A statement is laid on the Table of
Lok Sabha (See Appendix III, an=--
nexure No. 78]. ’
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Security Measures

420. Shri Supakar: Will the Minis-
ter of Home Affairs be pleased to
state the total amount spent per
annum by Government for security
measures for the safety of the Rastra-
pati and Ministers of the Government
of India?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): It
is one of the normal duties of the
police to ensure the safety of the
President and Ministers of the Gov-
ernment of India. It is not possible
to estimate what part of the expendi-
ture on the police is relatable solely
to this function.

Studies in Management

421. Shri Shree Narayan Das: Will
the Minister of Education and Scienti-
fic Research be pleased to state:

(a) whether it has bcen possible
now to evolve a scheme and organi-
sational set wup for management
studies with a view to provide train-
ing in Business, Industrial and Gene-
ral Management,

(b) if so, the important features of
the scheme;

(¢) whether centres of such studies
have been approved;

(d) if so, the present capacity of
such centres;

(e) whether it is proposed to secure
technical assistance for the purpose
from foreign countries; and

(f) it so, the details of the assis-
tance sought and obtained so far?

The Minister of State in the Minis-
try of Education and Scientific Re-
search (Dr. K. L. Shrimali): (a) to
(f). A statement giving the required
information is laid on the Table. [See
Appendix III, annexure No. 79].
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Anclent Monuments in Orissa

422, Shri Panigrahi: Will the Minis-
ter of Education and Scientific Re-
search be pleased to state:

(a) the progress made in the work
of giving chemical treatment to the
Lingaraj) Temple in Bhubaneswar;

(b) the number of ancient monu-
ments which have been given chemi-
¢al treatment in Orissa so far;

(c) the expenditure incurred so far
on this account in the State;

(d) whether there is any provision
for special repair to the ancient monu-
ments in Orissa;

(e) if so, in how many cases special
repairs have been undertaken for the
preservation of ancient monuments in
Orissa during the period from 1952 to
1857; and

{f) the expenditure incurred so far
for carrying out special repairs of
ancient monuments in Orissa?

The Minister of State in the Minis-
try of Education and Scientific Re-
search (Dr. K. L. Shrimali): (a)
Two-thirds of the chemical work in
the Lingaraja Temple in Bhubanes-
war has been completed.

(b) Five.

(c) Rs. 20,300 during the last four
years.

(d) Yes, Sir.
(e) Eighteen.

(f) Rs., 82,525 during the last four
years.

All India Bar Council

423. Shri Raghunath Singh: Will
the Minister of Law be pleased to
refer to the reply given to unstarred
Question No. 975 on the 17th Decem-
ber, 1858 and state whether Govern-
ment have since decided to establish
an All India Bar Council?

The Minister of Law (Shri A. K.
Sen): The matter is still under con-
sideration.

30 MAY 1957

Backward Classes Cemmission
Report

425. Shri Banganna: Will the Minis-
ter of Education be pleased to state:

(a) whether the recommendations
of the Backward Classes Commission
so far as they relate to education
have been programmed for implemen-
tation by the State Governments
during the Second Five Year Plan;
and

(b) if so, with what results?

The Minister of State In the Minis-
try of Education and Scientific Re-
search (Dr. K, L. Shrimali): (a) and
(b). The recommendations of the
Backward Classes Commission in so
far as they relate to education were
brought to the nofice of the State
Governments, and they have been
advised to give special consideration
to the needs of these Classes in the
implementation of their schemes
under the Plan. The reactions of the
State Governments are awaited.

Accident in Rourkela Project Area

428. Shri Sanganna: Will the Minis-
ter of Steel, Mines and Fuel be
pleased to state:

(a) whether it is m fact that an
accident resulting in the death of
2 labourers and serious injury to
3 labourers occurred on 20th March,
1957 in the drainage system laid in
the township of the Rourkela project;

(b) if so, whether any enquiry was
ordered; and

(c) if so, with what results?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) An
accident took place on the 18th March,
1957 while a sewerage line was being
laid in the Rourkela township. It
resulted in 5 labourers being trapped,
one of whom unfortunately died on
the spot and four others received in-
juries,

(b) Yes, the Hindustan Steel (Pri
vate) Limited set up a d'par‘tmh:
committee to enquire into the wccl
dent.
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(¢) The findings of the Committee

unmthediuclosedatthiast&ge in

wiew of pendh.g Yegal pmceedinss

mocruumsnt to All India Services

. Shri H. C. Mathur: Will the
lﬂntster of Home Afairs- be pleased
to refer to the reply given to Starred
Question No. 413 on the 26th Novem-
ber, 19568 and state:

(a) whether a final decision regard-
ing changes to be made in the method
of gelecting candidates for the All
India Services has since been arrived
at; and

{b) if sa, the details thereof?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
The views of the Union Public Ser-
vice Commission in this respect have
recently been received. Orders are
expected to issue shortly.

All India Services

428. Shri H. C. Mathur: 'Will the
Minister of Home ANairs be pleased
to state the number of existing
vacancies in the different Cadres of
All India Services and what recruit-
wment programme if any has been
Nrawn up for the same?

The Minjster of State in the Minis-
try of Home Affalrs (Bhri Datar).
Yhe number of wvacencles is, at the
moment, 336 in Indian Administra-
tive Service. 105 State Service OM-
ters have already been appointed as
tpecial recruits. Further recruitment
will be by (1) promotion from the
Btate Bervices under special recruit-
ment, scheme (2) from open market
under the same scheme and (3) from
normal annual competitive examina-
SNon. :

2. The number of wvacancies in
indian Polce Service is 220. Steps
have been teken to fill these vacan-
cies by ‘the selection of dpecial recruits
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Consumption of Coal in Villages
430, Pandit D. N. Tiwary: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) whether there is any data to
show the increase in the consumption
of coal for fuel purposes during the
last flve years in villeges; and

. (b) if so, what quantity of coal is
used by wvillage people?

The Minister of Steel Mines and
Fuel (Sardar Swaran Singh): (a) and
(b). Information is not available,

Welfare of Scheduled Castes and
Scheduled Tribes

431, Shri Wasnik: Will the Min-
ister of Home Affairs be pleased to
state: .

(a) Whether it is a fact that the
State Governments have not been
able to spend the full amounts sanc-
tioned by the Central Government
for the various schemes for the
removal of untouchability and welfare
ol the Schedyled Castes;

. T
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{c) what was the total amount of
money sanctioned State-wise by Gov-
ernment for the First Five Year Plan
period and for the year 1956-57; and

(d) what is the amount that each
State did not spend during the First
Five Year Plan period and in the
year 1956-577

The Deputy Minister of Home
Affairs (Shrimati Alva): (a) Yes, Sir.

(b) The main reasons are:

(1) Late finalisation of schemes,
and ’

(ii) Shortage of technical and
trained personnel.

(¢) So far as the First Five Year
Plan is concerned, a Statement is laid
on the Table of Lok Sabha [See Ap-
pendix III, annexure No. 80]. As
regards the grant for 1956-57, atten-
tion Is invited to the statement laid
on the Table of Lok Sabha in reply
to part (a) of Swami Rama Nand
Shastri's Unstarred Question No. 209
in the Lok Sabha on the 24th May,
1957,

(d) 'The Information is being col-
lected and will be laid on the Table
of Lok Sabha in due course.

Conference for Welfare of the
Scheduled Castes

432. Bhrl B. 8. Murthy: Will the
Minister of Home Affairs be pleased
to state whether there is any proposal
to hold a conference for the welfare
of Scheduled Castes on the lines of
the recently hold Rorapuf® Adimjati
Welfare Conference?

The Minister of State in the Minis-
try. of Home Affairs (Shri Datar):
The Koraput Adimjati Welfare Con-
ference was organised by the Bhara-
tiva Adimjati Sevak Sangh and not
by Government. Government do not
contemplate holding any such confer-
ence for the welfare of Scheduled

o 20 MAY 18%7
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Cantommwent Board Teachers

433, Seth Achal Singh: Will the
Minister of Defence be pleased to
state:

(a) whether -it iz a fact that the
Agra Cantonment Teachers' Associa-
fion has requested that:

(i) all pending retirements ef
teachers of Cantonment Board
Schools after the attainment of
55 years be stayed and their re-

tirement age brought in Yne
with the teachers of Local
bodies. -

(ii) to merge half of their Dear-
ness Allowance with their basic
pay with effect from st Aprl,
1957;

(iii} that the Provident Fund
Contribution at the rate of six
naye paise per Rupee be substi-
tuted in place of payment of
bonus after retirement;

(iv) the guestion of confirma-
tion of all untrained -Cantonment
teachers who have put in mare
than 10 years of continuous ser-
vice be considered and they be
given the pay admissible to train-
ed teachers; and

(b) if so, the action taken thereon?

The Deputy Minister of Defence
(Bardar Majithia): (a) Yes.

(b) As regards (i) above, rules in
the matter of retention in service of
teachers beyvond the age of superan-
nuation wvary from  municipality to
municipality and from State to State.
Rule 2(i) of Cantonment Fund Ser-
vants Rules—1837, however, em-
powers the General Officer Command-
ing in Charge the command to retain
Cantonment Fund employees beyond
tne age of 55 years. Instructions have
aiready been issued that while exer-
cising this discretion, due considera-
tion may be given to the past record
of service and the policy gbtaining in
the adjoining local bodies for their
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2. The requesis mentloned at (ii)
te (iv) above are receiving attention,

Admimion fo the Military Cellege,
‘Dehra Dun
€34. Bhrt D. C. Sharma: Will the

Minister of Defemce be pleased to
state:

(a) whether it is a fact that Terri-
torial Army personnel are eligible for
admission to the Military College,
Dehra Dun;

{b) it so, what facilities are provid-
ed to them for securing admission;
and

(¢) the number of Territorial Army
personnel admitted to the Military
College since 1952, term-wise?

The Deputy Minister of Defence
(Sardar Majithia): (a) Yes.

(b) The following
been provided:

facilities have

(i) 24 per cent. of the total vacan-
cies at the Military College, Dehra
Dun are reserved for other ranks of
the Territorial Army who have pul in
a minimum of three years service,

(ii) The normal age limits of 18 to
21 years of age for admission to the
college have been relaxed in their
case to 21 to 25 years.

(iii) The normal minimum educa-
tional qualifications for admissinn
have been relaxed in their case from
Intermediate to Matriculation stand-
ard.

{iv) The eligible T.A. personnel are
interviewed by the Bervices Selec-
tion Board, without having to qualify
In a competitive examination held by
the U.P.S.C. for direct candidates.

(¢) Two candidates have been selec-
ted for admission to the Military Col-
lege, one to the 17th Course com-
mencing July 1834 and the other to
;!;slsth Course commencing January

29 MAY 1087
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Application of Indwstrial Disputes Act
to the.Cantonment Employees

435. Bhri Eam Krishan: Will the
Minister of Defence be pleased to
state whether it is & fact that a dis-
pute between the Cantonment Board,
Ambala and its ‘employees has been
referred to the Industrial Tribunal
for adjudication?

The Deputy Minister of Defence
(Sardar Majithia): No dispute bet-
waeaen the Cantonment Board, Ambala
and its employees has been referred
to the Industrial Tribunal.
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Bonus Bhares

437, Shri Morarka: Will the Mihister
of Finance be p!.atud fo state: -

(a) the total humber otlappli'eatlons
received for Issuing bonus shares
during the years 1955-56 and 1956-57;

(b) the amount thereof; and

(c) the number of applications
granted, refused and pending?

The Minister of Finance (Shri T. T.
Hrishiaisacha#i): (a) to (c). During
the year 1955-56, 113 - applications for
consent to the issue of bonus shares
for a total amount of Rs. 14'71 crores
were received. Out of these, consent
was granted to 63-applications, 44 ap-
plications were refused consent, 4 ap-
plications were withdrawn and 2 ap-
plications are pending,

. During the year 1056-57, 164 appli-
cations for consent to the issue of
bonus shares for a total amount of
Rs. 21'0 crores were received. Out
of these consent was granted to 30
applications, 60 applications were
refused corsent, 3 applications were
withdrawn and 71 applications are
pending.

Oill Drilling in Midnapur, West
Bengal

438 Shri §. C. Samanta:
" Shri Sadhan Gupta:

Will the Minister of Steel, Mines
and Fuel be pleased to state:

(a) at what stage the work of find-
ing oil is being ‘carried on by the
Standard:Vacuum ©Oil Company in
Midnapur, West Bengal;

(b) whether dynamite is being used
by them; and

(¢} it so, whether any houses have

been damaged by the exploswn of
dynamite .there?

The Minister of Mines and Oil (Shri
K. D. Malaviya): (a) to (c). A seismic
oll exploration party working under
the Indo.Stanvac Petroleum Project

20 MAY 1957

Writhin Asswars - afi4p

«and using a amall clarge of explozives
workedd for 7 to 10 days in an ares

of 10 to 20 miles east of Midnapur
during second and third weeks of

-May, 1057 No unusual damsage (ie.

over Rs. 100 to Rs.-200) was reported.
The usual minor damages to frail and
flimsy mud constructed buildings
were experiericed. The officer of the
Land Revenue Department of the
West Bengal Government who ac-
companies the fleld crew, assesges
such damages and arranges payment
for all claims immediately.

Shifting . of Offices of the BEindustan
Steel Ltd.

439. Shri Supakar: Will the Minis-
ter of Steel, Mines and Fuel be pleas-
ed to state whether the offices af
Hindustan Steel Ltd. situated in
Sundarnagar (Delhi) and .Calcutta
have been shifted to Rourkela?

The Minmister of Steel, Mines and
Fuel (Sardar Swaran Singh): Yes;
the Offices of the Company were shift-
ed from Delhi to Calcutta in August,
1955, and subsequently to Rourkela in
November, 1858.

State Social Welfare Advisory Board
of Orissa

440. Shri Supakar: Will the Minister
of Education and Sciéntific Research
be pleased to state:

(a) the amount granted by the Cen-
tral Social Welfare Board to the Siate
Social Welfare Advisory Board of
Orissa during 1955-58 and 1956-57; and

(b) the schemes on which the
money granted has been spent?

The Minister of State In the Minis-
try of Education and Scientific Re-
search (Dr. K. L. Shrimali): (a)

1955-56
Rs. 1,42,786

1956-57"
Rs. 2,27,850-3-0

(b) (i) Welfare Extension Projects
and (ii) Administration of the State
Social Welfare Advisary Board.
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441, Shri Shres Narayan Das: Will
the Minister of Finance be pleased to
state:

(a) whether it is a fact that there
is a payment restriction on withdraw-
als from the current account of the
State Bank if the drawee puts his sig-
mltures in Hind.i

(h) if so, the reasons thereof;

(c) whether the old rules of the
. Imperial Bank of India have not been
amended in this respect;

(d) whether any representation re-
garding this matter has been receiv-
ed by Government; and

(e) if so, whether Government have
taken any action in the matter?

The Minister of Finance (Shri T. T.
Erishnamachari): (a) The State Bank
accepts cheques and endorsements in
Hindi without restriction as to amount
at its branches located in Hindi-
speaking areas and adjacent areas
where Hindi can be easily understood.
At other places, the local agent has
discretion to specify a limit as regards
the amounts for which cheques can
be signed in a vernacular. Alterna-
tively, the Bank may require the ac-
count holder to sign cheques in the
presence of a supervising official; but
this requirement is waived at the dis-
cretion of the Local Head Office of
the Bank when circumstances appear
to make insistence on this require-
ment undesirable.

(b) The restriction obtaining in
areas where Hindi is not the regional
+ language or where Hindi is not easily
understood is considered necessary in
the interests both of the bank and
the public in view of the fact that
-quite a npumber of constituents sign-
ing in vernacular have not yet acguir-
ed fluency and fully developed hand-
writing therein. Apart from this,
there are practical difficulties in that
cheques drawn in Indian languages
require transliteration and authentica-
tion before they could be department-
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ally dealt with. There are also poasi-
bllities of signatures being forged it
r.heymdnwninu language with
which the supervisory staff of the
Bank are not fully familiar,

(c) The old procedure in regard to
the acceptance of signatures and
sndorsements on cheques in Hindi and
other Indian languages was revised
by the State Bank about 18 months
ago to the extent indicated in answer
to part (a) of the question.

(d) No representation in this behalf
has been received recently.

(e) Does not arise.

All India Tribal Conference at
Eoraput

442. Shrl Sanganna: Will the Min-
ister of Home Affairs be pleased to
state:

(a) whether copies of the resolu-
tions passed by the All India Tribal
Conference held at Koraput (Orissa)
from 28th April, 1857 to 1st May, 1857
have been received by Government;
and

(b) if so, the action taken thereon?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) Yes.

{b) They are being examined.

Mirjumla Mosque, Assam

443. Shri Amjad All: Will the Min-
ister of Education and Scientific Re-
search be pleased to state:

(a) whether the cost of repairs and
upkeep of the Mirjumla Mosque in
Assam is borne by the Central Gov-
ernment; and

(b) if so, what is the annual cost
involved in its maintenance?

The Minister of State in the Minis-
try of Education and Scienfific He-
search (Dr. K. L. Shrimall): (a) No,
Sir.

(b) Does not arise.
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Steel Fabrication

446. Shrimati Tarkeshwari BSinha:
Will the Minister of Steel, Mines and
Fuel be pleased to state:

(a) whether it is a fact that some
British firms have agreed to fabricate
35,000 tons of steel in India;

(b) the proportionate investment by
India and UK, and

(¢) whether any estimate has been
prepared as to the cost of fabrication?
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The Minlster of BSieel, Mines and
Fuel (Bardar Swarsn Siagh): (a) No
8ir, not to: our kmowledge.

(b) and (c). Do not arise.

Loan frem UK. Government

447. Shrimati Tarkeshwarl Sinha:
Will the Minister of Finance be pleas-
ed to State the total amount of loan
received from the UK Government
and the Bank of England during the
last filve years?

The Minister of Finance (Shri T. T.
Erishnamachari): No loan has beem
received by the Government of India
either from the Government of the
United Kingdom or from the Bank
of England during the last five years.

Library Movement in Orissa

448. Shri Panigrahi: Will the Minis-
ter of Education and Scientific Re-
search be pleased to state:

(a) the amount of grant given to
Orissa for encouraging the library
movement in the State during the
period from 1950-51 to 1956-57; and

(b) the number of libraries opened
there with the above assistance, dur-
ing the same period?

The Minister of State in the Minis-
try of Education and Sclentific Re-
search (Dr. K. L. Shrimali): (a)
Rs. 67,999/-.

(b)Y Ten libraries.

Grant to Singareni Collieries Co. Ltd.

449, Bhri T. B, Vittal Rao: Will the
Minister of Steel, Mines and Fuel be
pleased to refer to the reply given to
Starred Question No. 183 on the 18th
November, 1858 and state:

(a) whether any amount hag since
been granted to the Singareni Collie-
ries Co. Ltd.,, Andhra Pradesh for its
development works; and
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(b) it 8o, the amount granted?

The Mimister of Steel, NMines and
Fuel (Sxrdar Swaran Singh): (e) No,
Bir.

(b) Does not arise.

Smuggling of Gold

450, Shrl Sopakar: Will the Minister
of Finanee be pleased to state the
number of cases of gold smuggling
detected on the Indo-Pakistan border
during 19567

The Minister of Finance (Shri T. T.
Krishnamacharl): The number of
cases of gold smuggling detected on
the Indo-Pakistan border during 1956
is 720.

Untouchability (Offences) Act, 1855

450-A. Shri B. C. Mallick: Will the
Minister of Home Affairs be pleased
to state:

(a) the number of cases arising out
of “uniouchabllity” brought to court
of law from the date of the commen-
cement of the Untouchability (Offen-
ces) Act, 1955 till the 30th April, 1957,
and

(b) the number of persons punished
under the Act, so far?

The Minister of State in the Minis-
iry of Home Affairs (Shri Datar):
(a) and (b). The State Governments
are responsible for enforcing the pro-
visions of the Untouchability (Offen-
ces) Act, 1955, which makes the prac-
tice of wuntouchsbility a cognisable
offence. Uptodate information relat-
ing to the offences under this Act is
not therefore available with the
Central Government, However, ac-
cording to the periodical information
furnished by the State Governments,
progsecutions were launched under the
Act, upto 31st March, 1856, in 257
cases. These figures do not include
the States of Rajasthan and Bhopal in
respect of which this information is
not mvailable with the Central Gov-
ernment.
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Rajasthan Police Force

451, Shri H. U. Sharma: Will the

Minister of Heme Affairs be pleased
to state:

(a) whether it is a fact that with
the integration of the State forces
with the Army, the Rajasthan Gov-
ernment has been forced to increase
the strength of its Police Force;

(b) it so, whether it was done
under an agreement; and

(¢} whether a copy of the agree-
ment will be laid on the Table?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
The State Government raised am
Armed Constabulary after the inte-
gration of the State forces with the
Army.

(b) No.

(c) Does not arise.

Quasi Permanent Btaff

452. Shri Balmiki: Will the Minis-
ter of Home Affairs be pleased to
state:

(a) whether it is a fact that non-
Gazetted Secretariat staff has not
been declared guasi-permanent after
1st July, 1852;

(b) whether it is also a fact that
quasi-permanent clerks who are now
working as Assistants and are eligible
for declaration as quasi-permanent

Assistants are not being declared as
such;

(¢) if so, what steps are being taken
by Government to declare them gquasi-
permanent; and

{d) by what date such quasi-
permanent Assistants who have put
in more than 10 years service as
Assistants will be confirmed?

The Minister of State in the Minis-
try of Home Affalrs (Shri Datar): (a)
Non-gazetted employees in the Secre-
tariat except Assistants have continuy-
ed to receive certificates of quasi-per-
manency to date. In the case of
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Assistants the issue of such certificates
after 1st July, 1952 was suspended in
view of the reorganisationn and conse-
qtient stabillsation of Grade IV of the
Central Secretariat Service to which
the Assistants belong. The question of
resuming the award of quasi-perma-
nent status to Assistants is now under
consideration.

(b) Yes. The policy and rules in
the matter are that an employee
should receive the benefits of quasi-
permanency with reference only to
the first appointment in which that
status has accrued and not in any
later appointment in a higher grade.

(e) Does not arise.

(d) Such guasi-permanent Assist-
ants will be considered for confirma-
tion in their own turn in the quota of
permanent wvacancies reserved for
them.
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Central Reference Library, Delhi

475 Shrimati Jla Palchoudhuri:
Will the Minister of Education and
Sclentific Research be pleased to refer
to the reply given to the Unstarred
Question No. 57, on the 4th December,
1956 and state the progress made so
far regarding the -establishment of
a Central Reference Library in Delhi?

The Mihister of State in the Minis-
try of Edueation and Sclentific Re-
search (Dr. K. L, Shrimsli): Plans
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and estimates for the building of the
Central Reference Library, to be
established in Delhi are still under
examination.

Welfare Extension Projects in
West Bengal

458. Shrimati Kla Palchoudhuri: 'Will
the Minister of Edacation and Scienti-
fic Research be pleased to state the
number of Welfare Extension Projects
allocated to West Bengal by the-

Central Social Welfare Board for the
year 10858-577

The Minister of State in the Minls-
try of Education and Sclentific Re~
search (Dr. K. L. Shrimalil); Sixteen.

R4 o35

wye. off madat - ®& far
mar i . wTn S5 ag aa A
T &y i

(%) “wEm FF' e T@E
q & ®iEETT et e Y fAwTer
I AT QIR AT ST AT AT & qeey
H gORTT AT 3¢ WTW, LEWo % fimad
SHTEAET HIT T N9 g4 WY

(9) =7 w9 § |1 FHAEY
Fyas?

{mar aqr awis migww SaaT
# v wf1 (Wo Wro ®To siiwrely) :
(F) =THT Yool

(7) afeer wwrasiy &, @it
smifaa aar  sEgEAE gReel §
e (geArE) ¥ & faea fear
& | a=E AY o sfq a7 9T 9 W
& 7€ § 1 [Rwa qfcfoer 3, wopam
dway =]

aifger aerdsfy ¥ ag @ Frewy
fer § fe o sl & og goe
wriere AT & 7€ gk &, I ey
7 q¢ g% Swthas A1 et o



2651 Written Answers

Army Mission to Nepal

#60. Shrimati Nla Palchoudhuri: Will
the Minister of Defence be pleased to
state the number and category of the
Defence personnel which were sent
to Nepal during the year 1938 and so
far during 18577

The Deputy Minister of Defence
(Sardar Majithia): In April-May 1856,
for about a ‘week an Army contingent
comprising 7 officers, T J. C. Oz and 14
other ranks from the Gorkha Regi-
ments of the Army attended the Coro-
nation of the King of Nepal Two
bands amlso accbmpenied the contin-
gent.

In addition, a special delegation
comprising Lt Gen. Sant Singh, the
then GOC-in-C, Eastern Command,
and two other officers went there a
few days earlier and presented a Ge-
neral’s sword to the King of Negal

During 1956 & 1967 no other De-
fence personnel were sent to Nepal
except as replacements for those al-
ready serving there.

Promotion of Gandhiji’s Teachings

a0 Shrimati Ila Palchoudhuri:
N Shri Sanganna:

Will the Minister of Education and
Sclentific Research be pleased to lay
a statement on the Table showing:

(i) the number of meetings held
by the Committee on Promotion
of Gandhiji's teachings during
the year 1856-57;

(ii) the nature of decisions taken at
these meetings;

(ili) the recommendations of the
Committee which have been
accepted by Government; and

(iv) the steps taken to implement
themn? :

The Minlster of State in the Minis-
try of Education and Bclentific Re-
search (Dr. K. L. Shrimali): (i) to
(iv) A statement is placed on the
Table of Lok Sabha [See Appendix
111, annexure No. 83].
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Assistant’s Examination 1987

Shri M, C, Jala:
m'{&hrll.ﬂ. Sharma:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it s a fact that an
opeén competitive test for recruitment
to the Assistants’ GFade in the Central
Secretariat Service is being held by
the UP.S.C. in July, 1857;

_(b) it so, what is the upper age
hmiti prescribed for displaced persons
serving in offices not participating in
the Central Secretariat Service;

(c) whether any representations
have been made to Government to the
effect that certian offices have refused
to forward applications to the
U.P.S.C. from displaced persons, even
though they are eligible to take the
test in terms of the notice of the
U.PSC.; and

(d) it so, the action taken thereon?

The Minister of State in the Minis-
try of Home Affalrs (Shri Datar): (a)
Yes.

(b) 28 wears on 8th February, 1857.
(e) No.
(d) Does not arise.

12 hrs.
QUESTION OF PRIVILEGE

Mr. Speaker: Papers to be laid on
the Table.

Shri Anthony  Plllai (Madras
North): Sir, I have given & notlce to
you for moving a privilege motion
You have sent me a brief reply that
you are not granting me the leave.
May 1 know. the reason why you are
not granting me the leave?

Mr. Speaker: The hon. Member 1s
aware that under the Rules I have fo
give consent for raising any guestisn
of privilege in the House. I did
not give my consent. If the hon.
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Member is not satisfied or wants fur-
ther elucidation, he may come and
see me in my Chamber between 3 and
4 pm,

Shri Anthony Pillai: In the subse-
quent rules it is laid down that the
Speaker should normally read the
privilege motion sent to him.

Mr. Speaker: The hon. Member will
read it again. : '

Shri Anthony Pillai: On the autho-
rity of May..

Mr. Speaker: I am not worried about
May. We have a definite rule here,
and I am not baqund by May. The
Constitution says that where there is
no provision made for a particular
position, the practice prevailing in the
British House of Commons will pre-
vail. = Wherever there is a specific
rule, the House of Commons practice
will not prevail.

Shri Anthony Pillai: But it has been
repeatedly laid down that with regard
to a privilege motion, he shall not de-
cide on the substance of it but pro-
ceed to ......

Mr, Speaker: It is open to the House
to make its own rules, to go absolu-
tely contrary to the rules prevailing
in the House of Commons. We have
framed certain rules suitable to our
own needs and conditions, In other
respects, where this Parliament has
. not made any rule or passed any law,
the general practice prevalent in the
House of Commons before the date of
commencement of the Constitution
will prevail. Here there is a specific
rule, -that is, the Speaker has to give
his consent, and if he does not give
consent, the matter cannot be raised.
I have refused to give consent. If,
however, the hon. Member wants to
convince me or . wants to get some
elucidation, I have no objection; he
may treat the Chamber as part of the
House, between three and four or 3-30
and 4-30 he may fix an engagement
and -see me, I will try to convince
him."

Shri Antheony Pillai: The question
that I have raised is normally allowed
in other democratic countries.
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Mr. Speaker: I am not guided by
that. .

Shri Anthony Pillai: Under rule 225,.
if objection is taken and twenty-five
Members rise, then leave shall be gran-
ted by the House.

Mr. Speaker: It is only after con-
sent is given to make the motion. I
refused to give the consent.

Shrimati Renu Chakravartty. (Ba-
sirhat): May I make a submission?
Uptill now, whenever a question of
privilege has come before the House,
either the matter has been referred
to the Privileges Committee or the
matter has at least been raised on the
floor of the House. Uptill now I do
not think any privilege motion has
come before the House and been re-
fused. Although I do mot know what.
the privilege motion is that the hon.
Member has brought forward, I think
we should be allowed to know what
it-isrand. .. ...

Mr. Speaker: I do not agree. Other-
wise, the provision that the consent of
the Speaker is necessary will be abso-
lutely ineffective. In many cases I
have not allowed the privilege motion
to come to the House at all. There
may be cases where it is not a matter
of privilege at all or the infringe-
ment is so trivial that it can better be:
settled outside the House. In other
cases of importance the matter is
brought before the House if I give
consent. And therefore, discretion is
vested in the Speaker. For instance,

the Supx:eme Court decides. If it de-

cides wrongly, what happens?
Therefore, some authority is given
the prerogative or right to give con-
sent or not give consent. I have
looked into this matter. I do not think
it is a matter in which any question
of privilege arises;

Shri Anthony Pillai: The matter
that I have raised is about the leakage
of budget secrets and under the pro-

Mr. Speaker: I am not going to
allow it. The rule is already there.
(Interruption).  Order, order, the
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[Mr. Speaker]

hon. Member cannot browbeat the
Speaker. I must give consént.
“Without my consent mo privilege mo-
tion can be brought. It is for me to
decide. So long as 1 am here I will
iry to exercise this right. It is open to
an hon. Member to come to me and
place certain facts before me. If I
agree I will give my consent for it. if
I do not agree I will try to convince
‘him, and if he is not able to convince
me my decision will prevail. That is
the position. There is no good inter-
Tupting the proceedings of the House.

Shri A. K. Gopalan (Kasergod): 1
‘want to know this. As far as the
;previous Parliament was concerned
when we were here, some two or three
«wor four privilege motions came. On
-all those occasions, this procedure
was not followed. Even when some
were not put before the Privileges
-Committee, there was some discussion
-and then it was said that this matter
should not go before the Privileges
‘Committee. It was discussed and then
-decided that it need not go before the
‘Committee. There were some other
-cases in which the matter went before
~he Privileges Committee, This is a
new procedure. As far as the ques-
tion of privilege is concerned, I do not
guestion whether it is not the autho-
rity of the Bpeaker to give consent
«<or not. You may reject it. But, we
have got a right to know what this is.
“The power of the Chair is there not to
give consent. But, we do not even
know what is the privilege matter
that is brought and that is rejected,
We do not even know what it is. As
far as this is concerned, we have a
right to know what was it and why it
is rejected. It is not like an adjourn-
ment motion or something. It is very
important. As far as the privileges of
the Members of this House are con-
<erned, the Speaker has the right not
1o give consent, What is the privilege
that is raised? Even that we do not
know. We have a right to know that.

This is a new procedure. Last time. .

itvjvunu:tlikethis. I want to know
why this procedure is being followed.

Mr. Speaker: I have heard-on this
point,

Shri Mahanty (Dhenkanal): I have
to make a new submission.

Mr. Speaker: Order, order; 1 am
not going to allow any more.

Shri Mahanty: This is new.

Mr. Speaker: I have heard. enough.
There is no use of interrupting.

The question is, are we bound by
the rules framed in this House or
some unknown ~practice with which
I do not agree.

An Hon. Member: Not unknown.

Mr. Speaker: Hon. Members cannmot
go on interrupting.

‘The particular rule says:

“A member may, with the con-
sent of the Speaker, raise a ques-
tion involving a breach of privi-
lege either of a member or of
the House or of a Committee
thereot.”

The consent of the Speaker s a
condition precedent to raising a ques-
tion of privilege. (Interruption) Order,
order, Shri A. K. Gopalan referred
to certain cases. Cases there are,
There are three sets of cases. Any
one of the 500 or a little more than
500 Members can raise a question of
privilege. Are we to allow a discus-
sion on that? Assuming I allow it to
be raised here, am I not the person
to see whether it is a matter éf privi-
lege or not? TIf it ia for the House to
decide, this rule should be abrogated.
There is nothing for the consideration
of the Speaker. If automatically some
Member thinks there is a gquestion of
privilege, is the time of the House to
be spent? If it is for the House to

.. decdide. I g0 gut of the wictyre.
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#hri A, K. Gopalan referred to cer-
tain cases. It must be, I think, there
was & 'pritna focle case and therefore
I brought it before the House. The
Hotise would have considered it and
found, this is a trivial matter, we may
take an apology and wash it away
without sending it to the Committee
of Privileges.

Shri V. Raju (Visakhapatnam):
Sir,

Mr. Speaker: The hon. Member will
try to have his soul in patience. He
is new to this House. He cannot go
on interrupting like this. I will take
serious notice. The Chair has first to
give consent and that is a pre-requi-
site. There are other cases which have
not come to the notice of the House,
where I have refused to give consent,
where there is no question of privi-
‘lege at all. The second set is, if I have
a doubt, I allow it to be brought
before the House. It is a small mat-
ter. The House says, no, it need not
be referred to the Committee. Third-
ly, there are serious matters in which
the House says, these may be referred.
I also gave a ruling with regard to a
similar matter. If I were to disclase
it to the House, am I going to put it
before the House? Then, it is the
consent of the House, not my consent.
Why should there be this rule? The
Speaker has the right to find out
prima facie whether there is a case
to be brought before the House, If I
find that there is no such prima facie
case, I will not bring it before the
House. Therefore, I have disallowed
it.

Shri Morarji Desai: Papers to be
laid on the Table,

Several Hon. Members rose—
Mr. Speaker: Order, order.

8hri A. K. Gopalan: You have said
enough,

‘Wil you allow us to say a word
about it?
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Mr. Bpeaker: How many times?

shﬂa.x.qopalul Because we
want to know..

Mr. Speaker: Order, order.

Shri A. K. Gopalan: As a protest we
leave the House.

(Shri A. K. Gepalan and some other
hon. Members then withdrew from
the Howuse)

Shri Nath Pai (Rajpura): One small
point.

Mr. Speaker: I am not going to

allow.

Shri Anthony Pillal: The proviso is
very clear. It says...

Mr. Speaker: I am not going to
allow. It is not right he should inter-

rupt the House.

Shri Nath Pal: May I make one
statement?

Mr. Bpeaker: I will not allow.

Shri Nath Pal: You are makirg up
your mind before hearing us.

(Sir Anthony Pillai then mwithdrew
from the House)

PAPERS LAID ON THE TAELE

RxpoRT ON WorKING Or CENTRAL Sig
BoArp

The Minister of Commerce and
Industry (Shrli Morar]l Desal): I beg
to lay on the Table a copy of the
Report on the working of the Cen-
tral Silk Board for the period from
1st April, 1956 to 31st March, 1857 in
pursuance of an assurance given by
the Minister of Commerce and Indus-
try during the discussion on the Cent-
ral Rilk Board (Amandmeant) Bill on
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[Shri Morarji Desai].

the 20th July, 1052, [Placed in Libra-
ry. See no. 5—65/67).

ANNUAL RerorT OF CoaL BoARD

Fhe Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): I beg to
lay on the Table a copy of the An-
nual Report of the Coal Board for the
year 1955-56. ([Placed in Library.
See No. S-63/57].

RxrorT oF COMMITTEE TO ENQUIRE

INTO POSITION OF SAND SUPPLIES FOR

STOWING IN JHARIA-RANIGANS CoOAL-
FIELDS

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): I beg to
lay on the Table a copy of the Report
of the Committee to enquire into the
position of Sand Supplies for purposes
of Stowing in the Jharia|Raniganj
Coalflelds after completion of Dams
by the Damodar WValley Corporation.
[Placed in Library. See No. S-63/57].

DECLARATIONS OF EXEMPTION UNDER
REGISTRATION OF FOREIGNERS AcT

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): I
beg to lay on the Table a copy of
each of the following Declarations of
Exemptions under the proviso to sec-
tion 6 of the Registration of Foreign-
ers Act, 1939, namely:

(1) 1/24/57-F. 1., dated the 21 Maich, 1957

(1 Declaration)

(2) 1/27.57-F. 1., dated the 1oth April, 1957
(6 Declarations)

(3) 1/28/57-F. L., dated the 11th April 1957
(1 Declaration)
(4) 1/3¢/57-F.I., dated the 18th April 1957
(1 Declaration)
(5) 1/33/57-F. 1., daied the 16th May, 1957
(1 Declaration)
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ALL INpia SErRvICES (OvErszas PAY,
PAsSsAGES AND LEave Sarary) RuLss

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): I
beg to lay on the Table, under sub-
section (2) of Section 3 of the All
India Services Aect, 1951, a copy of
the All India Services (QOverseas Pay,
Passages and Leave Salary) Rules,
1957, published in the Notification Neo.
S.R.O. 526, dated the 15th February,
1957. [Placed in Library. See No. 8-
67/571.

RerORT OoF STUDY GROUP ON WORKER
PARTICIPATION IN MANAGEMENT

The Deputy Minister of Labour
(Shri Abid Ali): I beg to lay on the
Table a copy of the Report of the
Study Group on Worker participation
in Management, 1957. [Placed in Lib-
rary. See No. S-68(57].

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

SITUATION RESULTING FROM STOPPAGE
OF CcALL AT MALVAN By BOMBAY STEAM

NavigaTion COMPANY
Shri Nath Pai

(Rajpura): Under

" Rule 197, I beg to call the attention

of the Minister of Transport and
Communications to the following mat-
ter of urgent public importance and
I request that he may make a state-
ment thereon:—

“Situation resulting from stop-
page of call at Malvan by Bom-
bay Steam Navigation Company.”

The Minister of Transport and Com-
munications (Shri Lai Bahadur Shas-
tri): A rock, known as the Perch
Rock, at the entrance to the Malvan
Port, was constituting an obstruction
to free navigation. This was marked
by a small light and it was intended
to establish a lighthouse there. The
Government of Bombay, who were to
carry out this work, found, however,
that a structure could not be built
upon this rock. With a view to re-
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decided to blow it up. The blasting
operation was carried out on the 1ith
April, 1857, when the port was closed
to navigation. The removal of debris
commenced on the 12th April, but had
to be stopped on the 15th May due to
adverse weather conditions. The re-
maining debris will be removed after
the monsoon. The port remained
completely closed till the 1st May
1957 when it was declared upon for
day traffic only. The Bombay Steam
Navigation Company did not, how-
ever, agree to their ships resuming
calls at this port as they were ap-
prehensive that seme rock or debris
might move into the navigable chan-
nel due to tide, currents or other sea
conditions, and thus constitute a dan-
ger to their ships. In order to allay
the apprehension of the Bombay
Steam Navigation Company a survey
of the navigable channel by the Bom-
bay Government in conjunction with
the shipping company, was proposed.
The company felt, however, that in
view of the strong winds and the pro-
ximity of the foul season, the possibi-
lity of the debris being washed into
the channel even after such survey
could not be ruled out. The Company
also pointed out that since their nor-
mal services would have stopped any-
how on the 31st May, the joint sur-
vey of the channel could well be
postponed until after the monsoon. It
is in these circumstances that the wves-
sels of Bombay Steam Navigation have
not been calling at Malvan.

Shri Nath Pai: May [ submit to the
hon. Minister that the Marine Survey
at Malvan had made it abundantly
clear after a throughgoing
survey of the cleared channel
that it was safe for nawviga-
tion, but the company ‘vanted
to browbeat the Government of Bom-
bay because they were not agreeable
to the suggestion that the survey
should be taken up immediately and
the rock blown up? The Superinten-
dent of Light Mouses at Bombay and
the Marine Survey insisted that the
rock can be broken up and they pro-
ceeded with it, It is the company
which is trying to teach a lesson to
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the public. As a result of the quarrel
between these two parties, it is the
people, 100,000 as the hon. Minister
knows, whose normal means of com-
munication with Bombay, upon which
they entirely, K depend, have been cut
off. 1 want to suggest to him—and
that is my last suggestion—that he
gives immediate consideration to this
matter and sees to it that the autho-
rity of the Marine Survey is respected
by the Bombay Steam Navigation Co,,
since the Marine Survey knows more
than the director of the Bombay
Steam Navigation Co. ms to whether
danger conditions exist or have been
eliminated.

Shri Lal Bahadur Shastri: I agree
with the hon. Member that the com-
pany should have taken courage to
operate the service. But it is not cor-
rect to say that they were able to
brow-beat our officers or our depart-
ment. The debris has been cleared,
but, to be fair to the company, 1t
must be stated that it has not been
completely cleared, and there is some
risk involved in it. But yet, our
department advised the Company that
they should operate the service,
because the risk was not much. They
did not accept our advice, and the
time at our disposal was, and is so-
short; in fact, from the 31st of May,
the services will have to stop, because
of the rough weather. So, the time
at our disposal is indeed wvery short,
and we do not now find it feasible to
compel the Company to operate the
service. Only a few days more are
left, but we hope that this situation,
of course, will be averted, in future
and that after the foul season all the
debris will be cleared up, and the
services will operate regularly.

Shri Goray (Poona): Does it mean
that Government 4themselves are in
doubt as to whether there is risk or
there is no risk?

Shri Lal Bahadur Shastri: The
experts did say that there wai no
risk, But when they say that the
debris has not been cleared up, I just
want to be a bit charitable to the
Company. I do not want to place all
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' (8hri Lat- nm.x Shastri}
the blame op them, but the:r should
have taken ll\c courage to operate
the service. That is my wersonal

EMNMM'.In view of the
inconvenience caused to more than a
fundred thousend persons, if the
Minister could give us an assurance
that the service will start operating
immediately after the monsoon, we
are statisfied.

Shri Lal Bahadur Shastri: Certain-
ty, it will be opened after the
monsoon.

CORRECTION OF ANSWER TO

UNSTARRED QUESTION
" The Deputy Minister of Defence
(Sardar Mojithia): In reply to unstar-
red question Mo. 1422, asked by Shri
Bhakt Darshan on the 7th September,
1958, regarding Garwali soldiers, I
stated that the audited entitlement of
the Garwali soldiers was Rs. 10751-1-0,
and indicated that the element on ac-
count of pay included in this amount
was Rs. 2000-10-0.

In the statement laid on the Table
of the Lok Sabha in reply to parts (c),
(d) and (e) of the guestion, the total
amounts to be paid to Hav. Chandar
Singh Bhandari and Hav. Narain
Singh Gussain (Serial Nos. 1 and 2 of
the statgment) were shown as
Rs. 285-8-0, and Rs. 303-14-0 respect-
iyely.

I wish to inform this House that the
audit authoritles have since intimated
sorme corrections to these figures; ac-
cording to the latest figures furnished
by the audit authorities, the total en-
titlement of the Garhwali soldiers .is
Rs, 10,735-6-0 and the element on ac-
count of pay is Rs. 1,084-15-0. The
total amounts to be paid to the two

individuals named earlier are
Rs. 282-15-0 and Rs. 300-12-0
respectively.

I wish to add that out of the 62 per-
sonnel involved, 57 were dismissed,
and the rest d.«ehnged !ﬂsm nwice.

The stateimerit laid oh the Tuble of

the House contains the nanves of 87
persons dismissed and ~two persons
who were discharged, as sll thess
persons forfeited their pdy and allow-
bdncdes @t the time of their dhmlua]
discharge trom service.

APPROPRIATION NO. 3 BILL

The Minister of Finance (Shri T. T.
Krishnamachari): 1 beg to move*:

“That the Bill to provide for
the authorisation of appropriation
of moneys out of the Consolidated
Fund of India to meet the amount
spent on certain services during
the financial year ended on the
31st day of March, 1854, in excess
of the amounts granted for those
services and for that year, be
taken into consideration.”.

Mr. Speaker: The question is...

Shri Bharucha (East Khandesh): [
want to speak on the Bill

Mr. Speaker: The scope is limited.

Shri Bharucha: Still, one can speak
on it.

Shri T. T. Krishnamachari: The
motion is not yet placed before the
House.

Mr. Speaker: Motion moved:

“That the Bill to provide for
the authorisation of appropriation
of moneys out of the Consolidated
Fund of India to meet the amounts
spent on certain services during
the financial year ended on the
31st day of March 1954, in excess
of the amounts granted for those
services and for that year, be
taken into consideration”.

Bhri Bharucha: The point that I
desire to make i= this. This Bill incor-
porates the excess expenditure incur-
red by Government in the year 1953-
34. Only the other day we passed the
Extess Demands, and this is heing in-
corporated into an- Act a3 required

*Mogved with the WMm'n ot the President. . G . oot
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under the Constitution. The point that
arises is this: if the expenditure was
incurred in excess in the year 1933-54,
wwhy is it that the Governiaent sat
tight over it for 38 months bolore
coming to the House? The point that
1 desire to enquire is...

Shri T. T. Krishnamachari: The
excess Demands were iiscussed and 1
had made the position clear, and even
indicated why it was made. The hon.
Member apparently wus not her: at
that time.

Shri Bharucha: The hon. Minister
was, totally inaudible —he usua'ly is.
1 do not know whether it is duc to
a defect in the workinx of ihe souna
system or...

Shrl Tyagl (Dehra Dun): He is so
zentle.

sShri Bharucha: May e, but he wisl
have to make himseli h->ard

mr. Speaker: This point was raised
when the Excess Demands were before
the House and it wius onswered. The
hon. Member was not present in the
House at that time. T'nerefore, should
#this matter be once aydain discussed n
the House? The point as to whv there
was delay was made wnd hasg been
answered.

Bhri Bharucha: | (uite agree. My
explanation is that at thut time there
was a conference which the Prime
Minister had called regariling Goa and
1 was inevitably absent.

Mr. Speaker: He may look into the
proceedings and find out the details.

Shri Bharucha: I accept that.

The second point I desire to make
is this. There is an item of Rs. 1,30,850
againgt item No. Vote No. 53—Cabinet.
1 think the major portion of this is
excess expenditure incurred by Mi-
nisters on their tours. Could we get
‘the mejor break-ups of this item?

Shri T. T. Krishnamucharl: The
Demand has been approved by the
House,

Mr, Speaker: Let us not go bevond
the scope of it. The Demand has been
approved by the House in this session
itself and on that approval, the Ap-
propriation Bill gets almost automatic
acceptance.

Shri Bharucha: I cannot move an
amendment to this Bill, but 1 can
certainly ask for explanation. Article
115 of the Constitution prevents me
from moving an amendment, but 1
can certainly ask for explanation.
Suppose when the Excess Demands
were voted, there was an amendment
and a change took place. Then at
what stage can a Member ask for
cxplanation? At this stage only.

Mr, Speaker: The relevant rule,
rule 218(4) of our Rules of Procedure,
says:

"The debate on an Appropria-
tion Bill shall be restricted to
matters of public importance or
administrative policy implied in
the grants covered by the Bill
which have not already been rais-
ed while the relevant demands
for grants were under considera-
tion'".

So far as Ministers' tours are con-
cerned, it is a matter of detail. He
might have gone; he might not have
gone; what exactly is the need for .
going so much? This is not a matter
of policy; it is not a matter
of public importance or administrative
policy which should have been raised
here. This is an ordinary matter of
detail. Nobody denies that the Min-
isters can go on tour; the only ques-
tion is whether in & particular case
he has gone a little too often.

Shri Bbarucha: Unless I have the
major break-ups of the amount of
Rs. 1,30,850, how can I say whether
a question of policy is involved or
not? For instance, it may be that
only one Minister has gone on tour in
excess, Then the question may arise:
why he has gone so much whereas
other Ministers have not?

Mr, Speaker: It iz not for me to

say; it is a question of policy. Sub-
rule (5) states as follows: “Ths
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Speaker may, in order to avoid repe-
tition of debate require mc_mbers
desiring to take part in discussion on
an Appropriation Bill to give advance
intimation of the specific points they
intend te raise, and he may withhold
permission for raising such of the
points as in his opinion appear to be
repetitions of the matters discussed
on & demand for grant or as may not
be of sufficient public importance.”

The hon. Member is new and I did
not insist upon this rule. Anyhow,
it is not a matter of such administra-
tive policy or public importance
which should be raised. It is a matter
of detail.

Shri Barucha: 1 shall not press.
Mr. Speaker: The question is:

“That the Bill to provide for
the authorisation of appropriation
of moneys out of the Consolidated
Fund of India to meet the amounts
spent on certain services during
the financial year ended on the
31st day of March, 1954, in ex-
cess of the smounts granted for
those services and for that
wvear be taken into consideration.”

The motion was adopted.

Mr. Speaker: The guestion is:
“That clauses 2 and 3 stand
part of the Bill”

The motion was adopted.

Clauses 2 and 3 were added to the
Bill.

The Schedule, Clause 1, the Enacting
Formula were added to the Bill

Shri T. T. Krishnamachari: 1 beg to
move:

“That the Bill be passed.”
Mr. Bpeaker: The question is:

“That the Bill be paased.”

The motion was adopted.

GENERAL BUDGET—GENERAL
DISCUSSION—Contd.

Mr. Speaker: The House will now
proceed with the general discussion of
the General Budget. Shri Banerjea
will continue his spesch.

Shri S. K. Benerjea (Cooch Behar):
While I mentioned yesterday aboyt
the problem of common teaof North
East India and this is due to the fact
that our cost of production of tea is
greater than the common tea of East
African territories and further they
have no export duty. The oniy door
open to North Indian producers of
tea is to increase the consumption in
India and we believe that this eon-
sumption can be easily increased by
over 100 million lbs. within  the
Second Five-Year Plan The present
consumption of tea in India s about
200 million lbs. If we fail to ircrease
our infernal consumption, the produ-
cers will have inevitably to curtail
the production. The reduction of
production of tea is contrary to the
accepted principle of the Govern-
ment of India. If the curtailinent of
production is heavier than it was
last year, I am afraid some of the
small tea estates would have to close
down and this would result in heavy
unemployment.

Sa, I request the Finance Minister
to ¢xamine the problems before he
comes to a decision finally of impcs-
ing this Excise tax.

In my constituency there is a great
problem of rehabilitation of rcfugees.
It is not only the problem of my con-
stituency alone, but it is a problem of
the country as & whole. These re-
fugees have no income, but riey shali
have to bear the brunt of the Excise
tax. This is an additional burden on
them 1 know both the Central and
State Governments are quite alive of
the situation and are doing their
best to rehabilitate them. I must
mention here about the abnormal
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rise In the price of rice and other
cereals. If rice is made available at
a reasonable price, the people in my
constituency will be very happy, but
if on the other hand rice is not sup-
plied and wheat is supplied instead.
I think they will take it but with
great Teluctance,

1 kmow that our Finance Minister
is slive to the situation and here I
will quote the words which he spoke
in the Rajya Sabha on the 23rd May
1957

“We are not in a position to
rehabilitate them and one mistake
that we made was followed by
another and today the problem is
there in all its grimness, an easy
plaything for my hon. Members
opposite who hope that we ghall
fail again and, therefore, that
Bengal might become Kerala. I
admit the fact that we have fail-
ed. I could tell this House that
we are going to make another
earnest atbempt because we shall
not allow, as my hon. friends have
said, Bengal to become Kerala.”

When we have got this categorical
assurance from our Finance Minister
I do not like to argue this matter any
further. With these words, I support
the taxation proposals of our Finance
Minister.

Acharya Kripalani (Sitamarhi):
Mr. Speaker, I believe that the
Finance Minister has a right to
make his tax proposals to this House,
but I very much doubt if he has the
right to insult the intelligence of the
House, telling the House that he has
produced a Budget which is going to
take us towards Socialism. I do not
know what type of Socialism he has
in mind; is it the Socialism that is
grown in the Congress after Indepen-
demce and to which he on account of
hie official position has been convert-
ed. We know what Socialisrn means;
it means at least two things. It means
that the instruments of production
be in the hands of those who use the
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instruments or in the hands of the
public or in the hands of the State.
Another thing is that Socialism stands
for equality. I do not find cither of
these two objectives in this Budget.
It does not lead us in any of these
two directions. The instruments of
production are largely in the hands
of private individuals who work for
their own profit. So far as cquality
is concerned, I agree with the figures
that were given by Mr. Dange that
there is greater and greater disparity
between the profits of the industriali-
sts and what the poor labourers get.

It is said that this Plan involves
great cost and the present gcnera-
tion of people should bear it for the
good of the future generations. That
is an understandable proposition, But
the burdens placed upon the present
generation may be so great and so
damaging that they may cripple the
future generations. No Government
Solicitors of the peoples’ welfare
should impose such unbearablz bur-
dens upon the people. Then it is
taken for granted that planning is
Socialism. We are told that because
there is a plan, the condition of the
masses will improve. These are pro-
positions which do not bear serutiny.
You can even plan your country into
damnation. Some countries in Europe
have been planned to damnation. The
revolts in East Germany, in Hungary
and Poland were caused because the
people were suffering, because the
cost of living had gone up. This was
because of the plans that were plac-
ed before these countries. They were
absolutely wrong. And, in what es-
sentials were they wrong? They
were wrong because they laid over
emphasis upon the capitalist indus-
tries. These plans overemphasised
heavy industries to the neglect of
consumer industries and to the neg-
lect of agriculture.

Sir, it 1s not a question whether
the plan will give plenty to the
future generations, but whether the
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plan is good or bad. If it is a bad plan
it will endanger the good of the
country. For mmuking a good plan,
you have to take into aceount the
populatiori of the country. You have
to take into account the gquestion of
employment and you have to take
into account as to how much of fresh
burdens the people can bear. Further
you have to take into account the
relationship between agriculturs and
industry. You have then to take into
account the relationship between the
heavy and consumer industry. All
these factors should be taken into
consideration. It is because all these
factors were not taken into consi-
deration that we find difficulties now.

What type of advisers did we have
while we formulated the plans? Our
advisers were the Russians who car-
ried out their plans after ligquidating
thousands and millions of people.
There were other advisers. There
was an adviser but I have forgotten
his name.

An Hon. Member: Kaldor.

Acharya Eripalani: He came from
Poland. I do not remember his name.
If we have such'advisers our planning
will only be what it is at present.

We are told that the targelz of the
pPlan will anyhow be fulfilled whether
we have money or not, whether the
plan is properly conceived or nnt,
whether it iz a balanced plan or an
unbalanced plan. I know that our
plans always succeed and they emi-
nently succeed. Our First Five Year
Plan has eminently succeeded. It
eminently succeeded even though
only two-thirds of the money provid-
ed for it was spent. We were told
a couple of years back that the coun-
try is self-sufficient so far as food is
concerned. All that had been done
hy the plan. How does it happen that
when one-third of the money re-
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mains unspent the plan has succeed-
ed? These plans, Sir, succeeded only
in the Secretariat. The secretaries,
though they may not know other
things they know how to compile re-
ports. They compile reports and
they write memoranda and if you
read them you will be convincad that
things have been done; and these re-
ports are published in every paper.
There is another thing which our
Ministers have learnt and that is,
‘statistics’. By these statistics you
can prove logically and conclusively
to the starving man that he i1s not
starving. You can prove by statis-
tics that the income of the country
has risen, that the average income
has risen and yet if the man stil¥
feels that he is starving, you can
prove to him that it is only his illus-
ion. It is no use arguing further
about. Statistics are there: when
the man is starving our learned peo-
ple say that starvation is an illusion.
Statistics are only reality. Any plan
can succeed if our secretaries and
statisticians are there. That is not
all. Then we are getting periodically
distinguished quests from outside.
They come here and tell us that we
are doing marvellously well. They
say that no country in thz world has
prospered as well under democracy
as India has. They say that India is
the greater democracy in tne world
and the experiment there must be
watched. It is the same case whe-
ther the honourable guests come
from Russia or America, whether they
come from the communist or the
capitalist or free-enterprise countries
of the world. The Americans may
criticise us in their country for
something or the other but when
they come here they tell wus
that we are doing marvellously
well. No country could have done so
well. Qur Prime Minister often tells
this House that no country in the
world has done so well as we have
done. So, why should there be any
anxjety about the success of our Plan?
It will anyhow be fulfilled. Not only
it will be fulfilled, but it will be more
than fulfilled. Why then trouble the
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poor people with excise duties and the
rest of it?

Let us h 10% Weraeg:.fth,mnewm,-
ports are going to help the Plan in
any way, I am afraid that the money
that !avbem.rm by these taxes will
be :apent for administration—eivil and
mimary And, I am strengthened in
my beliet by what an economist has
sald. Unfortunately I have Targotten
his initials.

Bhrimati Tarkeshwarl Sinha (Barh):
V. K. R. V. Rao.

Acharya Kripalani: There are so
many initials before his name that I
have forgotten them.

Shrimati Tarkeshwari Slnhr The
plan hds got 'fhore 'iMitials. - -

Acharya Kripalani: Yes. Shri Rao
whq has sometimes beeri patrohidéd by
the Government of India says that the
present imports will cover merely the
enhanced expenses of the Central Gov-
ernment .n civil and military adminis-
tration. 5 per. cent of the new im-
ports v}!ll be used for military’ Pur-
poses. There has been a 25 per cent
ingrease in the military budget awal-
lowing almost a half ‘6f our revenies.
This, Sir, is done by a country which
believes in universal peace. This is
done by a country which believes in
the doctrine that war solves no prob-
lems, whose leuders believe that you
cannot undertake a war even for legi-
timate purposes of freeing our own
peaple as jo Goa, who believe in
Panch Sheel and wlw believe that on
no gccount can one go to war. I say,
this is not right; this is not correct.
We use big words but we are hypo-
crites.. We talk of universal pepce on
the one hand .and on the other we
increase our military expenditure. A1l
the while we .call o ves the great
disciples,; of Gandhm £ there is need
for more. mQney, abput one-thifd of
what js being, spent now o ‘be
saved. 1t is jmpoegible. {or Im!u io
a mﬂm‘y race 39 far as

qi‘_ e,wi dn'k( ‘ﬂe
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mm B. B. Murthy (Ksakinada-Re-

h. | Castes Shall we do
aw*ay viih ? ' .

lﬂm. ‘Are we, with
this army,' going to defend the people-
of india when there ‘are nations who
have atbrf¥ic and ‘hydrogen ‘weapona?
It is iripossible to do so. If, for their
liberty, nations were to rely upon
their armed forces, I am afraid nod
country except Admerica and. Russia
would be free.

You will have to tely upon the pat-
riotism of your people. You will have
to rely upon the unity of the people:
You ,should see that there is no dis-
content among the people. You will
have to réply upon the equalities that:
vou establish between man and man,
class and class, T think that the ex-
penses on our army could proftably
and progressively be diminished.
There are people who talk #bout
Gandhism not kmowing what they are
talking about. ; .

It is quite pain that the Plag, can-.
not rely upom. -incressed taxation.
Evién professor Rao, whatever be his
initlals, has said that the capasity of
our. people to baar taxation ‘js . vexy
limited. ' Maving said all this, 1.do not
know how: he sum:orts the Finanoe
Mimster .

Gdvelnment’ 'is however '-deh*.ﬂ'ni“d
to carry on this Plan. “How em it do?
There if only ‘one way—fthat of defieit
ﬁnan_t:ini. This is a very respectable
edonomic term but the comanon peow
ple do not call it by that respectable
cconomic "and scientific term. - They
call it the incredsed activity of the
Goverriment - Press at Naslk. or they
call’ {t irflation. ' Infldtioriary trends
are there for anybody te see. If we
had ‘any doubt, we hewrd. it frétn the
horse's mouth, When the Food Minis-
ter was told that there was not encugh
food in the¢ country to go rousd, he
said that there ‘was ‘more than encugh.
Then hé was '.“kcd‘ what was. 'the
E[tﬂ‘.cdlty" He sait’' the difficulty was

tion. The Finghce Minister wonld
Ot pccepti that 'thére 'l wlrendy. infla-

_' !.ton and that thef prlonl dl ‘lnnd. lnd
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other articles are rising, Would it not
be better if they decided these ques-
tions in the Cabinet and did not bring
them here? Of course, even if they de-
cide in the Cabinet, it will leak out.
Even our Budgets leak out. But, then,
it will be a known secret. It will be a
secret after all. We want to know
whether we have to believe the Fi-
nance Minister or the Food Minister
in the matter of inflation.

Meagre as is the capacity of our
people to pay fresh taxes, I think the
Government, for a national purpose,
is entitled even to squeeze them fur-
ther. But, what Government? That
Government, only that Government,
which has shown that whatever money
is given to it is utilised economically,
and profitably, that there is no leakage
in the administration, and the admi-
nistration is carried on efficiently.

This brings me to the question of
inefficiency and corruption in the ad-
ministration. It is admitted that in
the lower ranks, there is corruption. I
need not prove it today. I am very
glad that it is proved by one of the
ex-Ministers. At long last, Rajkumari
Amrit Kaur has re-learnt the secret
virtue which Gandhiji taught her—the
virtue of truth. Truth always comes
out in this House after they (the
ministers) have fallen out. Truths
came out about the Cabinet when the
late Shri Syama Prasad Mooker-
jee resigned; it again came out
when Sri  Mathai resigned; it
again came out when  Rajaji
resigned; it recently came out when
Deshmukh resigned. Again on that
day it came out when Rajkumari
Amrit Kaur spoke. Again it came
out when Tyagi spoke. I am indeed
waiting to see what our Bengali fri-
end, Shri Guha, (ex-minister) has to
say about this corruption in the ad-
ministration. Let the Government
say that there is no corruption in the
higher ranks. But, it has been ad-
mitted that there is corruption at
lower levels. Who carries on the
administration? It is at the lower
levels that most of the administration
is carried on and when the lower
levele are corrupt, your schemes can
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not be carried out efficiently. Let
us, Sir, see and judge for ourselves
whether there is corruption in higher
ranks or not. I hear that there was
an official committee appointed to go
into the affairs of the Damodar Valley
project. Then there was another offi-
cial committee appointed to go into
the affairs of Bhakra-Nangal project.
Then there was yet another com-
mittee appointed for Hirakud. Unless
reports of their enquiry are placed
before the House, we cannot believe
that there is no corruption, whether
in the lower ranks or in the higher
ranks. Why is the Government con-
cealing those reports? What is there
that makes them not to place them
on the Table of the House?

Pandit Thakur Das Bhargava (His-
sar): They admit.

Acharya Kripalani: At the higher
levels they do not admit. If they
admit it, why do they come for
enhanced taxes? Why do they not
stop corruption?

Pandit Thakur Das Bhargava: Some
engineers have been punished.

Acharaya Kripalani: What is the
use of prosecuting one or two? How
many engineers have been punished
and for how many years? I had the
chance to be in the Public Accounts
Committee and I know that when-
ever the question of a big official
came, they would refuse to give the
name even. Let the names be publi-
shed; let the punishments awarded
to higher officials be published. There
may be a stray case or two, but gene-
rally the high officials are considered,
as I said on a former occasion like
the Caesar’s wife, and they happen
to be like Caesar’s wife.

So far as their efficiency is con-
cerned, Mr. Tyagi told us that there
was great room for economy in the
administration. He said that he was
able to save Rs. 15.72 crores merely
in petrol, rationing and transport.
Remembering that Mr. Tyagi was
only a semi-Minister, a full Minister
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can do much better. Shri Anthony
told us that in the railways, where
one man was required previously
24 persons are required today. In a
very ‘illuminating review of the ad-
ministration In railways, Mr. Feroze
Gandhi quoted from the Thirteenth
Report of the Estimates Committee,
1953-56. That report says that on
the broad gauge, “had efficiency been
maintained in 1854-55 at the best
performance of the previous years,
the traffic moved in that year could
have been moved with 7,670 wagons
less,” and this means Rs. 10} crores
capital is considered to have remain-
ed unutilised. On the metre gauge, the
report says that “combining the per-
formance of maintenance as well as
trafic movement, a total of 5,500 wa-
gons may be treated as unutilised
during 1853-54 and 1954-55" and
the value of unutilised capital comes
to Rs, 5.5 crores. As regards loco-
motives, the traffic actually moved
in 1853-54 and in 1954-55 could easily
have been moved with only 7|8th of
the number of engines actually on the
lines, so that 650 broad gauge engines
have been kept on the line without
doing any work.

Mr. Speaker: There is a separate
Railway Budget.

Acharya Kripalani: Yes, I am
sorry. I am only giving an example
of the efficiency. All this comes to
Rs. 48 crores of capital remaining
unused.

Mr. Speaker: All that I am point-
ing out is that the Railway Minister
will not be participating in the de-
bate to answer any of these charges,
even though they are quoted by way
of Hlustration. If there are any
others he can find in the general
Budget, he may give.

Acharya Kripalani: There are m
others; in the Estimates Committ
they all come out. Taking the Finance
Department itself, it is said that in-
come-tax evasion amounts to Rs. 576
crores. This is the estimate of an
expert profeasor that was sent for
from outside at considerable expense

by the Government of Indis. But the
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authorities also admit Rs. 224 crores.
Cannot this income-tax evasion be
checked? If it were checked, the
Finance Minister need not make him-
self unpopular by bringing such a
popular Budget as he has done be-
fore us. Not only this; big companies
and big capitalists get exemptions on
many grounds. If all these exemp-
tions are taken away, at least if some
of them are taken away, about Rs.
100 crores would be saved.

Then, there are many cases of ex-
penditure on which savings can be
made. After independence, whether
in Delhi or in State capital.,, there
is a fleet of what are called staff cars.
They are used for official purposes;
but they are more often used for
non-official purposes. All the offices
are connected with telephones and
half the directory consists of num-
bers of officials; yet they require these
cars. They have peons at their dis-
posal who are provided with cycles;
yet they require these staff cars.
What are these staff cars re-
quired for? Even if some officer
is obliged to go to another officer, he
can hire a taxi. These cars cost at
least Rs. 20 to Rs. 25 thousander as
capita] and then you have to kuep a
driver, purchase petrol and too
often they go out of order.

The Prime Minister himself says,
this Government is run by a plethnra
of committees and conferences. These
conferences &re generally held in
summer and they are often held at
hill stations: more often they are
held in Kashmir. Recently therr was
a conference held in %imla of com-
mauanity officers....

Shrimati Tarkeshwarl Binha:
Mussoorie.
Acharya Kripalani: .... Mussoori.

The most expensive and th: most
fashionable hotel was wholly ocvu=
pied—it was reserved—for - these
officers. These officers have 0 work
in the villages; they have to increase
food production. In the evening all
these officers had tea parties, dinner
parties, dance parties and drama par-

ties. I suppose these drama and,

s

A
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dance parties are meant to advance
their culture, as if* anybody can put
culture in officials.

An Hon. Member: Folk dances.

Acharya Kripalani: Yes; folk
dances, but they cost money all the
same.

Whether in the Centre or in the
States, there is a continuous expan-
sion of the ministe;ial cadre. it is
supposed that only one minister has
been increased; but, the minister has
a tail behind him. This tail consists
of secretaries, joint secretaries, deputy
secretaries, assistant secretaries and
private secretaries. Then there are
the posse of clerks, any number of
chaprasic and so on. It is very
strange that when our adminis-
tration was being carried on before
with six or seven people, now 30 or
40 people are not enough, and we are
told that we are running a very eco-
nomic administration.

Then there are high officers whose
performance is only nominal. They
are only decorative. We used to
have Governors in the past: but lhey
governed. But what do cur Gover-
nors now do? The previous Gover-
nors were the representatives of an
imperial government an¢ they need-
ed military paraphernalia, military
guards; they needed military A.D.Cs.
Why should these Governors of ours,
who do not govern, who are not
representatives of an imperial gov-
ernment, need AD.C’s, why should
they need military guards, why
should they need houses that occupy
a square mile in big cities? Garn:@hi-
ji had said, that these houses aftier
independence would be turned into
hospitals. Sir, we have turiicd them
into rest houses for weary and ex-
hausted politicians and for those who
have failed to come up in the elec-
tions. If our politicians whe are
weary and old do need rest and I
suppose most of us require rest—...
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13 hrs.

Shrimati Tarkeshwari Sinha: Rest
houses are as good as hospilals.

Acharya Kripalani: As good as hos-
pitals for one exhausted individual.
My sister does not see the difference
between a hospital for one and a hos-
pital for the poor. All the old pomp
and paraphernalia is kept up, pomp
and paraphernalia to which our poor
Governors are not used. They do not
know the niceties of these things. if
you will excuse me, Sir, and the
House will not laugh, I will give an
example of a lunch that I had in one
of these Government houses. I mean
no disrespect to these Governors.
They are my friends, they havz been
my old colleagues, and I do not even
want to be disrespectful to & person
who invited me. But I will describe
to you the lunch. We were oniy two
people, myself and a friend of mine.
What we got was a printed plan of
the dining room with the table i it
It also indicated the seats assigned to
the two of us. The kind host was
going to dining room with one guest
on one side and the other guest on his
other side. He went with us and took
us to the table; yet the printed plan
was there in our hands. When I
reached the table I found that our
name cards were also on the table.
There could have been no mistake
about our seats as we were only two;
we could only sit on each side
of our host. Then there was
the menu card. ‘What was
there on the menu card? I vesd it.
It contained these items; chaval
(rice), arhar ki dal, tomatoes,
potatoes, peas, bhengan ka bhaja and
some kind of ice cream. I began to
search for tomatoes, potatoes . and
peas. I did not find them. Then I
found a cup of decoction with a
brown-black colour. I dipped my
spoon in it and there were the pota-
toes, tomatoes and peas. Then I re-
alised that this was our ordinary
thakari consisting of these ingredients.
Most of our Governors are vegetari-
ans. The whole meal was served . to-
gether and there were no course.
But the printed menu card was there.
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All this paraphernalia does not add
to our dignity. If we were a little
sensitive, this amount of copying the
foreigners would appear dearading
to us. And it costs us money. Re-
member, for that vegetarian mesl
there were bearers who came in
white gloves. Their white gloves
were more dirty than their hands
would have been, because we do not
know how to use these things.

Mr. Speaker: Were there European
servers during the previous regime?

Acharya Kripalani: Sir, I can un-
derstand European style, I can un-
derstand Indian style, I can under-
stand a combination of the two, but
I cannot understand the meaning of
this slavish following of imperial
pomp and paraphernalia which costs
money to the nation. I have no ob-
jection if these whims are played
by individuals who do not live at
public cost. There is no harm in
that. People may make fools of
themselves as well as they like. There
are whimsical people who do like
that. All the chefs, all the cooks and
the bearers are still there. What is
the chef going to do about this wret-
ched meal, this vegetarian meal?

Shri B. S. Murthy: Did you enjoy
the dinner at least?

Acharya Kripalani: Yes, I enjoyed
the kindness of the host, whatever
the dinner may be.

Shri C. D. Pande (Naini Tal):
Next time you will not be invited.

Acharya Kripalani: My hostess in
the place where I was staying, when
I described to her the meal told me:
“What a fool you are, you went to
that lunch when I had better meals
to offer you here.”

These Government houses are places
of conspicuous consumption. They are
just like hotels for any foreigners
coming in. We must change our
Constitution and do away with these
Governors. They are not needed.
The formal functions that they per-
form can very well be performed by
the Speaker of the House and also
the Chief Justice of the High Court.
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Shri Ferose Gandhi (Rai Bareli)::
What to do with defeated Ministers?

Acharya Kripalani: They may be-
provided in some other way. They
are of an age when they should take
sanyar and leave their homes. Gan-
dhiji fixed the age-limit for retire-
ment at 50 years for these people.

I also believe that there iz absolu-
tely no need for second chambers, at
least in the States. ‘This change we
can bring about, if you really mean
to be economical and not press with
taxes the poor people wha do not
get two square meals a day.

Shri Sinhasan Singh (Gorakhpur):.
I would like to bring to the notive
of the hon. Member that a Bill seek-
ing the abolition of second chambers
is shortly coming up before this
House.

Acharya Kripalani: All right. I
congratulate the Government.

An Hon. Member: Not Government
Bill

Mr. Speaker: The hon. Member-
should conclude now.

Acharya Kripalank: Sir, a little -
more. I would also like that we as
the representatives of the people
should put a little axe on our own
allowances. I am glad that Rashtra-
pathi is reported to have said that he
would be having & cut in his salary
of Rs. 1000. Even the cuts in salaries
can go to Rs. 1000. I take it, Sir,.
that in a country like India there
should be no salaries, whether of’
Ministers or of Government servants,
which should exceed Rs. 2000, and this
must include what are called per-
quisites. Even then the salarjes
would be at least a hundred times
the wages that an unskilled labourer -
gets in the villages, and he does not
get that wage all the year round.

As you have rung the bell, Sir, I
do not want to tire your patience I
would conclude my speech. In con-
clusion, I would say that in the past
we have made many mistakes, We:
have not hushanded our Tresources.
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[Acharya Kripalani]

‘We have neglected our people. Ins-
tead of building hospitals for the
poor, we have built fashionable and
costly hotels at a tremendous coat
running into lakhs of loss every
month. Instead of building schools
to appease the natural hunger of our
;people for knowledge, we have built
costly and up-to-date assembly halls
-which are rarely wused. Instead of
encouraging scientists and scientific
research, we have built expensive
national laboratories; and the few
scientists that we already possess
‘have been put in administra-
tive jobs. We have depleted our
sterling balances to the vanishing
‘point by our extravagance and by
our indiscriminate imports and im-
port policies; we call this liberalising
of imports. Our Finance .Minister,
when he was the Commerce and In-
dustry Minister, liberalised our im-
ports. At that time he believed in
free trade. Now, as a finance minis-
ter he is obliged to cut imports.
Wisdom comes to us only very late,
and we have destroyed by these im-
ports the Dharma of Swadeshi which
stood us in great stead while we
-were struggling for independence.

Our foreign exchange position is
wery critical, and yet we send polo
teams to England. But even now, if
we are careful and if we husband our
remaining resources, we may yet be
out of the wood. We who are ac-
cepted as leaders of our people must
set the example. I am aware that
before Independence. when we lived
with our people and moved among
them and were one with them in
their joys and sorrows, we were no
less respected or no less loved, than
we are today, when we are strutting
about in our new-found pomp and
wglory and power and indulge in cons-
picuous consumption. In so doing
we only demonstrate our want of de-
licacy and sensibility. What is more
damaging to our reputation is that
with our snobbery we appear to our
people as parvenus and upstarts. Let
us try to get back some of our old
mpride and dignity.
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Mr. Speaker: I now call
Pandit Thakur Das Bhargava to s‘penk
I now give notice for the other hon.
Members whom I shall call upom to
speak, after Pandit Thakur Das Bhar-
gava, They are: Shrimati Tarkeshwari
Sinha, Shri Hynniewta from the In-
dependents, Shri Mahanty from the
Gana Tantra Parishad, Ch. P. S. Daulta
from the Communist Party, Shri 8.
Ghose of the UPP Group, Shri B, C.
Seth of the Hindu Mahasabha and
Shri D. A. Katti from the Scheduled
Caste Federation. I shall give the
names of the other Congress Members
later on. This is for today, but the
Members will be called not in the
order in which the names have been
read. But all of them ought to be
present. I shall call Dr. Krishna-
swamy also.

Shri B. 5. Muarthy: What are the
other names? Please give those
names.

Mr. Speaker: I shall do so. But all
the hon. Congressmen must be pre-
sent.

qfex st wrka: oy wfiwe
|IET, 99 ¥ 98 I FS99 & wHT 9w
t a7 & geafas S F @ gnfeas
of & Frawar g fe,

de fi ST 2ii gTgw } woA , faw
au wTreae fafaeee amga woT &y
WEEE § aoe Hgofees 2 @G
o gk g i A A ¥ Q@
& frow & T gET W gEl &
Tz AT T AT @Y 9T, AT IW A
sl AT g T g i Yy
W AT | g9 SV 99 & fe og oW
e awrz § dan fv qrgx I oot
# g wuly Y wrar « AfeT wa R
feat @ 9T wgw & xw, afaw
FAy fafrec e TR T F O
fry & Ju® ax WX IEIR A g
e g e gReer” A
& duwlr dur § TaeY R & am
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&Y} et oY far agey awe ¥ afess
a7 faret s e s Y /T Wi g
H N R w e W
aeE W@ wfga Al 9% gERY SRR
T fis s 0T TeaT oY fe 5w 21
¥ ofd dga waige & o wET
IAT & o FAT fos fedy s @F
o1 & W 2w vy T sEfEd &
ey g fear mmd dwsa ¥
qawl g § fe e o g
@ fs srEE fafaees @ge F @97 %<
1t 1 W sifad fw v wrw gfaar
& aurt w1 fawger aw 91 ar aifseaE
fergeam 9C gWHT HT R A@Y gL TEH g
T fr wrgA fafaeex 7 feda & g
Ko ®UIF FIAT T %I AW & TG AHI-
i w7 wiw fFar §1 AR Wt
o T S R gawr fedw ¥ fag
T WE TUTRT TAT @A ® A€
I T |

EIATTE F FaaTT ST *Y qg goor
T g AfeT & I wam wrEd
At fis gaet feda o3 &=f Ad) s
wfed, a7 & gwdt o &ew &7 A
WEQ | W A 2w W g
X & ¥ 97 & fomd fe T
Wt ¢ ar fad f werem ait S 9§
1 WIS AT AT G FT g WA q1f-
| ¥ s fAg wTeeT € O 98
wggw w7 & fe gwwr o da @
wifgd arf WX g 9% g £ A g
TEET WGl G & AT HT 6 |
wafed g M Yo wAT TIAT FrEAH
fufeee agw 7 fedg & fag @t &,
W muT oy T ahr g A e
e qaETfaEy w7 |

XEE WHAT AWAT W AT & fw
TR R g Y i wg) g, Iy waw
fargw &t vorgr war § 6 WAy
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fafreee a3 o & frd L W
g gafEdr Fal a1 q Ay
wRT g o g e Ao
s 7gd arag ww WY et
qr awdt§ | &) awar § v xe &7 e
¥ 5@ 7 awx fafews oW av
T ¥ 7dx WIEHr w7 RS
#, fws o= s #F gEE wer
Y47z & f wwd awad § fdr o
M &1 @ famr wwr A7 gwfes §
ey & wee ¥ o &7 ATEA E
fF srgl &% = oY FOT F9T FT ATCAH
2 e fog fesy e &t avw W
AU

vaT ww fe & A7 A O
AW & warfeed UF wWw A A0
ATEETE | Y T WY crt o 1
T femm & 1 awl @ @@ T I
guT | wifaT 9g W geE §
WWT, TH 9% gIeN § 4gH g€ W w
BTIF A ¥ T Y F9UT fvaT 1 F I
wifgar & 9 i g9 @@= ® w06k
frred § wew & @y ggwT wiEaT §
fr a7 o aEea &1 9% ETSW WICETO
| W TR AT Ay A A
w= & fag wfwdz &)

€ wrAAtY " qrferaae @
F T THFATE |

e sTeT aTE wriw : qg w1
ag WrAfT ET9F q LG T ANATE )
og SR W A FT wwET § 1 9T
T OTEA W 8T aadiw femr &
T O TE LH AT B S 5
¥ fag v foiaew e & g
ray e & Fowmw mTr ag @ s urer
H REE W W1 W
W nfeae & g O v oT g
wieT g Wifed fe ww o ST g0
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[afew srgT are wmta]
g & T foeaT o | o R
& ol et i I e
w1 forr fis g wy & greoT g €
WY CEE AFHI® AT AT W T
AT B G OTAT & 1 o Y foery
BT B g7 & T T 9 A Al
gl § foar v e W o o Twite
WO | TN §F o e
forrr Fofrered wr fors  four o
Faga TR | At wET WA
ey o™ Hagdw g f5
Trf AT A N O T fewwd g
I QU WA | it wT I woRr
¥ qeraS § Y fr ogwer woam 7
7 oy ot e af &

AT ATHT, ¥ AW ® HII AT I,
T T TRHIE QT ATAT § IHRT
AE AN W || @ Y w@r
v 2W F O suf # wEe R%e
YT AT qarg ot ) ¥fEw 9w
ol * e Y i wy AT 9T B
7 wan & fad o TTaT Wywew avemT
worE o & | forw e WY aTeT
HTAEAT L0¥  FYFT FP WX OF Y0
¥ramE AR A F gy 9 § A A
qeAT ATgeT § fr are SawT gl st
WA awE 3T wrgd & ) ag e
Hraxww g a6 e = e
wour T faerar | orgf @ oA W7
arew & Wi ExaT o avenw & ag At
2wy WX A o sEE @9 Ay
et €, qg W awdrs § Avww Sa
T W, fqEw ¥ 9T 9F, dWT
free ¥ 9 qudY W1 I BT 9g W
Wt s | T gt WAy Y
~ffy wifgq, or e w7 A& WegER
W W7 FIYT | AT & BT WAL H
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2wer war wr | 3@ Awr A7 o fear ar
fs o g ar = ), ¥ 7Y wrgar fw
ag wrer o sl Qo v woUT AT
€ Wit fore) aeefi w o agey oarer
&, SHHY W SR et agsTE O |
7 ¥ a1 ®) Fedie war g 1 o 6 an
7 &, WX q¥ dwmw %Y awere 4
ST & & & AT F /T 9EAT & A
7, E ¥ o oY A g g6
oEr w7 gearg A¢7 & | R I sy
%t feft &Y for € 1 ow 2w & foredy
ST AT W g0 JGHT T 74Y HT THS
€1 7 wmgen § fv ow wiedr w7 W
for T fomer sl to¥ wyam
aaT § o aga & S o«
xarg wea el o w8 ww d) W
Fae fagas F gt "ET € A fedy
4 uEY fmws w5 qweT 2 &, Ar wg
g wEa i N TROE &
®T FIUAT § S WTAT 9 ¥ J]T )
qE AT AT GATYTET AHATRI & [og
ofegar  (Panacea) smemar omar &,
&9 5§ T &7 99T § AYCEH geE
) g e &) eRRERT QU A &
foa sfafes g ol gasgn QU
R T APREET w3 §r 9rar asdie
% EAT T & | W gAAT gI9E &y
¥ T wmar § e dfremw $9, ww
B WY TEET g0 & ¥ o swaTar
ST, T Ea I ) H 2w wrE fn
ww SR fafreeT arga agt w1 @
£1 & ey garforare o g fe oW
¥ AN ¥ WA, T A {02 & qY
TR WA O AT i wy @ g W
Za® wer § fin g awelis oft 93T WY
wer gu w3 | fow a0 ¥ TR
2T NieEr A1 G WA T
& o fore areg & I AT TR
far § 2% adver qar a1 o fin fedt
oY aredy §1 erad & ¥ g wdr
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quelT & ot ed §F mTL wvT A
W g ¥ AT A oF W
Y g T & g

T {7 WIRTd FrETT W e
WY GAT & | WX GIT T KT AT -
e aw B oA WTEd £ &1 WrOEr T
A AT wE KT T e wne
e Aff fear Ar e ANt o§ -
wida & grfae 7 FT g7 1w
a9 §TH @9 AR & qmw
wigT, faoare & /g oW, IFET
freare feerry ®Y  ®ifgwr w<d,  ar
WIGHT  ITHT  WIWIGEA fwer dmga
Fear #4Y fadem)

T 07T 3 TWUE | 3| W
f &t ®OT &Y AT & TG T wETE
Rew WA E | T § TEET T@AT
A& |y gq T Al @ Ewr) {4
daw wRdf@m ddes 2| wEm
Ty A et 0% fRg @i T8
g T 1 fET FED AR " § 73
e g v oo 3@ 9 S wrwrEE
%R E, W9 92 9T 9z AH wT W
g TR 9w @ w) FeE A g
a qe gur z@ grar § v faw
¥ 7 AT A4 FT gwaT | 5@ 1Y
2§ gAF & FOT w7 T v g
fomy faelt 07 wiwe 3o Wl 3w
¥T @@ g WIT w7 & gurr 3w oF
=T By € W1 ag AT gHEOA & WO
WY JET AGT Tg THT CHTAT GO |

ot RF e o 97 & i ey
¥ 83 WY TG A ;T § oF wife-
fore 3w aE T T €1 Tw WA
wWa W anE & Sfedfer ST www
AT AT ) IU~Yo W™ YT WY A
J TIAT A T T} oW T ww
o ¥ % Fewarr g ot wree § e e
A ¥ w7 g g § e et et e
qTey ol w% | fiw o W SRww
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wwfe | feesft F F ak w¥ W
HETHTE AT ) € WA AT 6T TWET
W T At e & fe ag wadRE
fafoe i st @1 ot ssfey
vrRifeaT & 3w 9T § wr gauw
f w@T g, dfww oY wAdfen
e Fe § g wrwT< gl fawar o
wifeg 1 v S e g W £
TET T3 ¥ wiiew fafaga 1 v
mar § e ok oy fafewsa wdf g
wnadr o svefeer 7 g SEY gEeY
gaw drear wifgd 1 gw KT el
reafe ®Y @ awT G § oW AT
N WEATRT &Y T | A1 § owd
FTAT ATER § f oY derge TR
& JUET W ¥ WS T ATfEd |
AT E & WET € #T &Y @ &, quet
&g WY WO =T AT wTfEd ) oW
# g® SI w1 war g Y q@ §AT §F
e Aff et fafreed w7 @ed
%Y, FHTY AT &Y gt o7 & g
wma frar smar ¢, av o o
¥ o & for w@mrer fear om &,
A # 97 qgEE ¥ fad e
far e &1

wt melt (o) - §F AT
IE HT IAAWT ATRAT § fF AT HR
=1 aTgie w1 & fag xR e fear
arar § & fafdeet # gwwr W T
ST, TR UE wrHRT e

e sgpe avw Awrtw : wTaE W AT
& o Aff § dfea & 5w wOTE
fr fafres mfgaer @@ feard fis
IR forarar war w Ay ¥ Rar d 0
] aff orvar A faedt F owardt
§ gur & fe o fafreee & agt oiw W
&Y syar T ary S el ¥ faer
Forard) & aff v e oy o
qorr § ar Y Sfem & g ow
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~ [dfew 36T e wria] :

¥ W< o ear g aga s dwew a1 WTORT T | OFT 7 w06 NI A
TRYEA g § | e fafret W wrg 54t g oY wrasy S 9T
qefeae § mem ¢ Y 9w o= ax gfew &t w2

& gfew &1 g s frar o §
9 faardt Wit o gawaETe ardaTe
wEET @ A & frgw ff T
TR § ¥« wT fawr wrar g W
e g firmr &t oy d v 8w
areiay,

The Minister of Finance (Shri T. T.
Erishnamachari): May I tell my hon.
triend that I have no children to send
to school, and I do not buy any vege-

tables?

gfun svex Tta wrix : §7 w9 &
& uw agw ofr 5§ way, afew dF
7% war & fr 97 g wRT m Y
qaraw TRt @1 &) A u R fafeeed
¥ 3w g &9 any fowe dur a8
Laok 4

W &g ATEAT E g 4G £ fw
S g g W W@ E W 9T qw #
R HIEC QI AT HY w9aT REET e
N d fFagg ¥l srom st ag
wg fequ &% samT @11 R uw O
e dfegEe fafret age &t
fergwe § 30 FH W @E ) WU W
T qud= w1 AT e £ W Eew
&vs aamar 4 &Y LR wwS ¥ S v
v 31 X % fafrec oot
aTETE A N TIHE WY FAT FEAT
wifgg WX 1 fegeam & awm fafs-
=¥ wt w7 T 1 gL O qifeyrae
& e €Y 3q7 AT w1 9o AR
F ty gudz W s s 9fgq )
wuw fafas gadew 1 fowa awerng
t,000 ¥ WIET &, WIAT TAAE F
ty qwEz & &0 ot afyg)
T ¥ N €T weA WY S gy €

NG AT T oags o &
TETET THRIEA F a1 T vy €1
T ¥R a7 o qgg@ A4 v fw
W T WY 9 ST § o | F
a1 F ¥ & wgar g fF wE
TRA 7 WX ERIfoge § g8 w7 «ar
anr 1T E fF UF UW W o9E 9T
AR A FH FT RN @ &,
T 7S @A & WX TaAHE w7 mferat
2 @A &) A o g qv A g
ar aff Fwrg fwER ¥ Am
T agF 7 wiferw w7 @ & vn g
¥ orqRt 21X BAT § 1 A W §0ET
£ f ag crw wHE @), va% fod
W F weEr cm A E X wRAR
fafreer srga Y ards wTar § fF
% g s A waw fafame g,
Iq FF IaAM gt fafed SEw
TR gam fv 51 A a2 3| oS
w3 Famar g fs wma ereaw fafa-
&4 ®7 1 I aTg ¥ 77 THEEA )

=Y e g (aTowidY) oA
faar &1

dfea a8 or® A W x|
BN qw@AT AEE A AF 1 F gy
e FaT g woe wwd weg Al &
77 &= g5 fegr | ¥fer 8 ag =t wgar
wigat g 6 R g8 qefranr ad
T | WO AEHT  THREI AL A
7 fway war, w gEfatgas § <
fEY 7 arf wf ot xowr AT qg g
o ST 290 AT R FTEA 1 AT T
faars & aET 1wt qRAwaT
gaw 9% § 5 gl ot v diz-
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@ IX, mAde gr woEr feg T
& R wT IRE Wi T e
&7 gy & O § wwE fag @ AR
¢ 3w od ag § fe w9 wed wwaAl
¥, w9 994 %A & 78 Qe q fw
AT TEY WTAT ATEA & N ST AR
P fewy st mgaTaram s
WY TeS Y gafaer % wE 2
soory st REFF TS TR FE®
W T AT T 71w Fafes FATEHC
s wme fufesr 3@ & fad o7
TGS woEr AT WY FLWRY | qg AEY
2 fis wTT W F o O TR FET FL
arfs oRFEaTT TTEEW W1 9E
&7 STEAN SATET § ouT<T 4§ WX AT
FHa 7 qF |

o% wrAdm swem ;. qEr fare
& TR WY AT SqTRT 7 qIW & AEH

dfwn sTeT T wTIT 0 ¥ AT
@ afreme s 3T F g 9
far 7gi ox fowr wrefaat Y aret 3=
agw wrary § R whE  foy gwedt
F N AR Y A7 A "y faw Ay
a1 & WY AT EAT AV A1 qWT
wrew o fafew =@w w W
57 & (97 g o wd &1 e
AT wgr § e ey amror & g
Y W WAT Wifegq Wifw o @AW
F fadore & W w9 &Y qak eTRE
r gfrrdsdt dew wfgd | &F fadrom

fadrom & ax{ oo ot sy wifed

o & wreAT fafaeeT aen % dvw
AT B T wEAT g | A AT §
&y yud donffa o gare
worA & Wre TewY Q0 w1 & fod gard
FOETT Y TG WY e § 91T ywied
s @R vy wer 2wy s
R WY aTE ¥ owit @ T owey
st B fare Py g W
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CATA T FTRATT W74 & ATEX  TqTLT
& war AT 3T WY Ja< § 1 D
# s wredE fafreeT arg ¥ fagwe
& ag % w1 wme g fw e gferdy
*Y IR AT v &, 7T AW I W
QiivicE F 3T Fr w5 Fawdr ) g
fad w4t wdteg 7 wTar 97 fe gw
gfadr &t o ww @ E ot awfeas
FT AT W A @& WX gl e
TEiTAY & 1

g ¥ g INAEA B a1
wra g A1 7 e g fr gl oft o 2o
gworarET 2F ¥ fgua & Uw MA-
feg ot & e o feg W
feamgzz  Sfe & gfefasma & w9
aga agETHr wT @ &1 ww fag -
feamggs @t sk ow  gfefaqum
Y o &Y w9 @ v g1 wed
areig frfaees arew o fagma &
g W FE R Ag Al aF 56T 6y
Wit & 1 AT qEedar qfvre o
qrePT g -

“The whole is greater than the
part. The whole is never equal
to the part or never less than the

13 Rt aw A T, 99T Wit uw
gfefaqrer #1 oF & WTrEw 9T ;W
T FgT % oA & 7 ok faars
81 t83c ¥ & ¥W grow & smArc
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[dfe s1ET are wriTa]
WY ga WS 0T g8 4T Wi ayare
w3 W wodr Fedyd e
) 7 2 A AT A TEHER
Wi sherm gri fear foed
i e gaTY e Y & oo | | IR
daer fear i @@ (R,%0c ¥ WY
fafge @9 &Y T, W HHAT T
3 g7 &1 & ST AR Y | g AT 4E
ey & fr ow wEAEEs S A
feagss www w7 g9 39 T UF
AT 9T A ww I AT § T
NAEET AT I

v & feg wefeames  Sfeh
% wrg TN § TR 9 & e
TEATE A1 AG 7 gHR A A1fgq 6
WH AT AT qRAATE |
oy’ TEOE WO W= fama
qEaETl w1 fETEAl ¥ @w S
i’tmﬁm%ﬂﬁa form 1T ¢ o=
gu=Ty “W%’q’&'{'mﬁlﬁ'éﬂ:f f
forg o1 T § WA o @ A
¥ag wfeasA F g ag wrg
® T % 9 JEErT § T8 1 gwar
¥fer 5T OF F wF FOT TR
s s BT ®T gEdt 3 e §ary
e # T F uw fey sAee Gl
fom § oF arg Al 9 ad E gl e
A € a7 I 911 §T gL OF ® ATHEAT
L9¥Y TG ATEATTENT ST s 3e
feer ®1 #f frewga Sfaet § foras
TF A W I AT afer w §
JART gL OF ®I WIHEAT 052 95
ATEATC BMT 1 wa Wi & qenfen
"R R FE Le¥l WA W/ et
o5t 79d 7y ad¥ & s
¥Y ¢ AT Y wrrRAT € SR oF fey
oprigT RRAT & &Y OF wTEHET #Y wrey-
Tt 4gT 9T 50 ¢ §IF EAT W AA-
ey Sfrat W o o o & it
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e &% aff § soR I wTAEAl
I¥EY TG W AR WA BRI )
I 3R 9w wrE ad § wWiwg 7
feafed & wtt sy @ A I
TEar | e F waw T ud wOW
e § f 7 o s daw F i
it § g wew amrae &1 fggwt
o7 oforT qEemTEl § W areaeT
F T ar dfer gw a A §FA<
Bz & W aasaT e § AR oEn iv
Fxafeey T grfesy & faars &1
oY T I G FRET R
samT gt & WY qud e g
& 39% @9 sw ywafeargze &
ey fe aw 2aw wox § W fow
GO & UF WRAY & R § ¥A«
0¥ FIGT WA AZ F9 WIHT Y
THETY T @ FT ERAT (WHF K
groq  Expenditure Tax §  3o-
FTd & & AT § wmw ¥ wA FAw
agaT § fF 98 o1 fag wafearsss
Gfrsfr w1 AT § WY dar fe e
W HIEE A SFmA R w9
#1 fedte 7 fa frar § 6 38 13500
wq %7 fafwe &9 ¥ 97 & 919, 99
farfer w foerer Fxr ga S TR
qrad atr tfedr & o 9T ww
o g ot AR shr gk SR T
AR e A § 1 @ T®
qifeamie & S=T W ¥ ZEE W
dEar A8 & wwar g, § iy

| WY ¢ wWTEHT & TOACHAAT AT

WET TE WUEY gw syewyd &
ford o oo § §  QUN weew §
TS 7 5 Le%o ¥ waow IR TZ
T WAt g R gat @ ¥ v g
T wHy Y 7 1 AfeT wWe waidea
A Tgw AT ¥ EM RAGT HH
TR & A HTR T Yoo T AW
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T aY g wefE a9 9T IRE ¥
ot wwr far o o R S
AR ey Ay § o AW
mediE ¥ wer WY gEd gl
& o Y wir T A &1 Fo gt
¥ fogelt 2w waw 74Y g€ Wi g fw
TFHTE W gEITT €Y g & awr o
qHET FYITEIA ¥ AT Ao FAT
NTEH O ®TOH FIAT qEAT AT W
qg awds w7 g e dgae g e
fe % o s fAeRTT § e
oz &, 999 W9 e gEfad fvea
9T GFIET. FX A A IH qE e
®Y TATHZT WIF KA H AHT GRT AT
wafaerisz §0q 9v @iz FifE sEh
famr aw w=w & A A foy fE
oY TIGT AIHMT STHEAT &, IH WA
1 9¥r aweTs et gR gg T =
T wifgd & snfew gg == &
¥addafaedm om & ara & 1
WY ZEE RHT g AdT famr Wik
FIATL v wTON § g T8 O gW W
L AT g A 5w v oW @
ngT ? TAfed 9geT o TaeEe &7
g g f5 fao o remr o=@ WY
AT EY JEFT TR AT 97 GRTAT
& AEWHE Frm 1 qafEEEeT
w7 ¥ arfa s e & fawreagi
gETX AW { WP AT § WX TEAAHE
7wt e off femr @ o wmfr
T FT W § W OW TEWT #1E
wgr 75 & f& g 3w § a9 &7
G &R 1 9T & | gEe 9l
U A 9 TH F wIHGTH gY G |

oz W wmA 3wy fafie ¥ee ¥
WETHT Yoce FT AT § IuF WRIfcrw
AR TE T KT fir W19 IEEY 3000
T T WTHH ¥ ®H I%0o TG W
™ | WYY g% oY Yoo ¥ WETRT
3000 W& I dww WAt § A% YWiad
wrat § arfe g ¥ aoere ¥y wiww
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B dfer & e W §
fo wo ot woredr A7 ged ol
& ft gt aed § o Wt wwokt
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Dr. Krishnaswamy (Chingleput):
Mr. Speaker, I hope when the time
comes to discuss the Finance Bill and
the various other Bills that have
been introduced by my hon. friend,
we will hawve the opportunity of re-
viewing in detail the implications of
the taxation proposals that he has
put forward. Here I should like to
point out that when my hon. friend
introduced the interim Budget in
March, we were faced with a yawn-
ing gap of Rs. 365 croresr. No one
who has watched recent developments

can fail to recognize the need for
exercising the greatest amount i
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vigilance, The White Paper issued
by the Finance Ministry—it is wun-
doubtedly the most truthful document
that I have ever come across—points
out that deficits of this order are
just out of question. But in the con-
text of receipts and expenditure
estimates a tax effort of this magni-
tude has the inevitability of a Greek
tragedy. This does not mean how-
ever that the present muddle in
which we find ourselves was inevi-
table. The trend of events, ever since
my hon. friend assumed office, has
been sufficiently disturbing, to cause
the gravest concern. During the last
fiscal year our assets in the Reserve
Bank have declined by over Rs. 300
crores. Internal prices have mount-
ed by over 10 per cent. The prices of
food and other essentials have risen
by even more and there are pockets
of scareity, in regions of our country
where near-famine conditions obtain
even now and yet the only answer
that my hon. friend had or the only
poliecy that he was willing to put
forth was to suggest that the Second
Five Year Plan must be implemented,
that there can be no scaling down of
the plan and that we shall either sink
or swim with the Plan.

These are brave words and if psy-
chological cheer was all that was
needed, they should have done the
trick. Unfortunately, the malady is
more deep-seated and neither the
Finance Minister's heroics nor the
Food Minister’s complacency is likely
to help us in the solution of the pro-
blems that lie before us. What is
the problem that we face? In stark
terms, the problem is one of savings
in the economy lagging far, far
behind the level of investment both
in the private and public sectors.
The White Paper has mentioned
certain tell-tale figures which this
House could do well tosponder. over.
The White Paper has pointed out that
in the year 1954-55 there was an un-
covered deficit of Rs. 142 crores. In
the Year 1955-56 there was an un-
covered deficit of Rs. 160 crores. In
the year 1956-57 there was an un-
covered deficit of Rs. 216 crores. It
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would not surprise my hon. friends
if I point out that in the First Five
Year Plan there was a deficit of
Rs. 400 crores out of which three-
fourths occurred in the last two years
of the Plan.

However, because of slack in our
economy, deficit financing in the last
two years stimulated development.
Besides, let us remember that the
prices of food and other essentials
were much lower in the last two
Years of the Plan, 1954-56 and 1855-
58 than in 1953-54. The output also
was satisfactory. But once the slack
had been made up deflicit flnancing
could not be indulged in. Now what
we have been doing? We have been
stepping up investment to the tune of
Ru. 100 crores each year. In the
last year private investment has been
booming. The increase in invest-
ment has been almost entirely financ-
ed either by budgetary deficits by
Government or by bank advances for
the private sector. To make matters
worse, the kind of investment which
has taken place is not one which
would increase the supply of goods
either consumable or exportable in
the short period. The relative sta-
gnanecy of agricultural output in our
economy has also led to on increase
in the headaches we suffer from.

It is in this environment that one
must coneider Government’'s taxa-
tion proposals and economic policy.
Do they help to bring better balance
between savings and investment in our
economy? Do they indicate any clear
scheme of priorities in regard to in-
wvestmenti? Are they likely to bring
forth a larger flow of savings into our
economy? To all these questions, I
much regret to point out the Finance
Minister has not given any positive
answer. He has talked about the
necessity of implementing the Plan
and saving the Plan. What I should
like to know is what is the Plan that
we are called upon to save. What pre-
cisely is the plan that we are called
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How much is it going to cost? How
does Government intend fading the
situation during the coming years?
How do government intend phasing
plan expenditures over the coming
years? Surely, the House is entitled
to know what the plan is before
it can think of saving. At one stage
we were told that in the framework
of the Five Year Plan Govarnment
proposed to have annual plans which
would tell us specifically the tasks
before the country during'the course
of the year. You remember, Sir, the
great debate which took place on the
Second Five Year Plan in which a
record number of speakers partici-
pated. I would like to quote from
the speech of my hon. friend
Prime Minister. In moving the reso-
Iution for the adoption of the Second
Five Year Plan, he expressed him~
self in the following terms:

“I hope to place a report of
the annual plan of the first year
of the Second Five-Year Plan
before this House probably curing
the next session.”

So, every year, a report of the
annual plan was to be placed before
us which would give us a more pre-
cise indication of the targets for that
year. This was certainly a Ilaudable
idea because the House would have
been given an opportunity to give con-
crete shape and content to the plan-
ning process in our country. How
surprising it is that when the
country is asked to shoulder such
heavy burdens the contents of the
plan are still surrounded in an
aura of uncertainty. More than a year
has passed after the completion of the
First Five Year Plan and yet
do not have a coherent report
on the performance of the First Five
years. The first year of the Jecond
Five year plan has ended; and =ss for
as I can make out, no annual plan
was prepared and presenied to this
House. Therefore, we have no
method of judging the performance
of the first year of the Secund Five-
year Plan period. We do not evem
now know the contents of the Flan
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eerned. But Finance Minusler speaks
of the core of the plan goin? througn.
In another place he pointed out that
it was absolutely necessary that the
core should go through. What does
this core add up to? If the invest-
ments in iron and steel transport
and power are totalled up, they can-
not add up to more than Rs 2200
crores. Is it suggested that this is
the order of effort which the country
has to plt in, come what may! Does
it mean that all other schemes are
to be pruned down? Therefore, I sug-
gest that before any view can e
taken by this House either on the
adequacy or the propriety of the
particular budget proposals, 1t has
to be ensured that the people of this
country are told in a coherent
manner as to what is implied in im-
plementing the plan. In the absence of
any such information all that one can
say from the budget is that our ex-
penditures have increased and hat
because deficit financing is no longer
feasible taxation is justified. This,
Sir, cannot be a convincing an-
swer, because the higher taxes by
themselves may not be in a
position to cure the basic imbal-
anceg from which our economy is suf-
fering. In any case, 1a order fo
restore the balance be(wecn savings
and investments internally and re-
cepits and payments externally, the
existence of a deficit of the order of
Rs. 275 crores during the current
year cannot be viewed with equani-
mity. Let us remember after all that
Rs. 275 crores ‘deflcit is about Rs. 60
crores more than wha*t w2 had Jlast
year. In addition, I must point out
that Rs. 100 crores of additional
taxation creates further complication.
On the one hand it cannot prevent
inflation in the country

It is true that the Finance Minister
is concerned with the way in which
prices are expected to rise. But con-
sidering the manner 1» which the
distributive trades are organised in
this country, considering that there
is imperfect compettion, it is extre-
mely difficult, in spite of consumer
resistance, to prewcnt cost inflation
developing. In the event of such
eost inflation developing, indirect
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taxes will not succeed in lessening
consumption. To this extent also it
will not help in promolng exports
which is another of the objectives
of our taxation policy. On the other
hand internal sourzes of finance for
investment of high priority in the
private sector will tend to be curtail-
ed because of increasel taxes on
corporate income and the wealth tax
on companies. Hence there might be
an increasing rcliance placed on the
bank credit which is after all a form
of deficit financing, and to the extent
that there is increasing reliance
placed on bank credit 1t will create
additional complications in our eco-
nomy.

I do not know whe*her it is right
or porper for us to go into details of
this stage. But the time has arriv-
ed when facts have to be faced
and not evaded. We have to realise
that the major part of the new
taxation policy does not increase the
availability of savings. They promote
at best a transfer of savings
from the individual and the private
sector to the public sector, A lauda-
ble objective it may be, but it does
not promote however the total availa-
bility of savings in the country.

Let us realise that the shortfall in
savings today is far too large to be
mended by tax measures alone, Se-
condly the level of consumption which
is material for the purpose of increas-
ing savings is not likely to be affected
by taxing tea, sugar and tobacco.
Because even if people spent less as
a result of such taxation they wrill
spend more on food and clothing.
In other words the total awailability
of savings are not going to be ap-
preciably increased. Let me point
out that only part, a minor part of our
balance of payments difficulties, is
attributable directly or indirectly to
higher consumption. Our difficulties
are in the main due to the high im-
port content of our investment both
in the public and in the private sec-
tors. Improvements in the balance
of payments brought about by res-
triction of our comsumption can be
at best marginel in character. If
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government want to bring about im=-
provement in our balance of pay-
ments, there has to be a reduction
in domestic investment.

Something has to be done to in-
crease the availability of savings in
our country. It is not as though
there are no savings in our country.
But what is of the utmost imporiance
1s to locate and mobilise domestic
savings in our country. It is no good
collecting the money from half a mil-
lion or three-fourths of a million
who pay income-tax or from those
sections of the wurban population
whose income is between Rs. 100 to
Rs. 200 a month. Thanks to the in-
ecreasing high prices of food and other
essential articles of consumption,
these sections are already required
to stint even on essential items like
cloth, fats, and, oil they have wvery
little to save. But, I should like to
point out that during the last three
years deficit financing has occurred on
a Jarge scale and it has percolated to
the countryside. I am not suggest-
ing that the agricultural labourer
18 better off foday than what he was
a couple of years ago. In fact he is
not  particularly if he has to
pay cash for foodgrains. But there
are sections of the rural and semi-
urban community which have pros-
pered particularly in those regions
where developmental expenditures
have been concentrated or where agri-
culture has been diversified or
where the local crop is fetching
much better prices  now. In
all such cases a more imaginative
and bold approach is necessary to at-
tract the savings of these sections.
One possible line of approach would
be to collect savings in the form of
grain itself and pay interesi in teTms
of money. The period for which
such loans should run may be for
three to flve years., This need not
inveolve any difficulty because to the
extent that we make acceptance ot
loans in kind possible, the total net
outflow can never be large.
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Secondly, I suggest that we should
take steps to alter the basis of agri-
cultural taxation in our country. ¥
have always felt that land revenue is
outmoded and the time has come

"when there ought to be a revision

of our agricultural tax structure.
Since we are having peasant proprie-
tors and there is direct contact bet-
ween the peasant proprietors .and the
Government, it is possible to find out
ways and means of making the
Government share in production.
1 do feel that some thought chould
be given to this. It is the lcgical
corollary of any attempt to broad-
base our urban taxation. The essence
of the reform is not to raise larger
revenues from peasants immediately
but to so rationalise our system of
agricultural taxation as to make the
State share the benefit of improved
conditions of agriculture. That js the
only way to introduce fexibility in
the tax system. What we need is a
tax which replaces altogether land
revenue, which is related to marke-
table surplus and the level of prices
of different commodities. There
must also be gradations in aed valo-
rem duties to ensure parity between
different creps. Such ad talorem
duties should take account not only
of the size of holdings whether irri-
gated or unirrigated but also the type
of crops. In fact, this would be a
flexible tax and this would not cause
any strain on the admnistrative
would. in the end
benefit not only the consumers hut
also producers. Small ad valorem
duties on these marketable surpluses
would yield possibly increasing re-
venues in the years to come. If we
wish to finance our developinent,
we have to realise that we have to
make the coverage of tavation as
broad as possible. The strain would
not be great and it would not be feit
by many sections of the ecunomy at
all. In fact we should welcome the
abolition of land revenue which has
been a tax on capital.

Now, 1 should like to make only
one final observation before I con-
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clude. We have been importing arti-
cles with high import content. If we
find that it is not possible 10 reduce
such imports then we must -make
more sustained efforts for securing
foreign credits and for getting them
quickly. Finally, I suggest that we
should have a more precise content
given to the Plan so that it is in re-
alistic alignment with the availabi-
lity of resources, We just cannot
afford, in the present circumstances.
to allow inwvestments to incr-ase be-
yond the level of current domestic
savings supplemented by foreign re-
sources. Three years ago, vwe could
have tuken a risk in financing invest-
ments out of deficits but, now that
the slack has been made up in our
economy, we have to live strictly
within our means. If living strictly
within our means implies a 1cvision
of the Plan, then, that should be
done. Because, the survival of the
economy of the country is more im-
portant than the survival of the plan.
There would be nothing wrong if we
slow down to a certain cxtent the
pace of expenditure on our Plan.

Sometimes; in our forward mar-
ches, we have either to stop for a
while and take breath or reireat a
step backwards in order that we may
progress faster. Perhaps in the prc-
sent context of circumstances, the
time is ripe for a review of the Plan
and for making a more realistic ap-
praisal of our resources and also for
giving Parliament sufficient power
and authority to have a say in the
planning process so that it might be
truly and not nominally democratic.

Other matters, such as th» Ex-
penditure Tax, Wealth Tax and other
taxes can be considered in detail
when we examine the various bills
incorporating them. All that is ne-
cessury now is to deal with the gene-
ral scheme and purpose of taxation
and to find out whether it is possible
t0 effect reforms so that the load on
our peaple may not be unduly heavy.
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Shrimati Tarkeshwari Sinha: Sir,.
I would like to catch up the thread
where my hon. friend, Dr. Krishna-
swamy has left. But before that, 1
feel that it is all due to bad luck that
we are having all these pressures and
bad times at present. I feel thst
nations, like individuals, experience-
mixed patch of favourable and un-
favourable trends and 1 think they
should not only try to overcome
them but also to get the benefit and
understanding of the npportunitics
and trials that are before them. It is
in this context that we must analyse
our Budget proposals.

Now, as { said, I want to catch up
with my friend Dr. Krishnaswamy
who has stated that it is time that
we started re-thinking about the size
of the Plan. From the shkrill and
hysterical cries that are being raised
against the new taxes imposcd by the
Finance Minister, one really feels
like questioning the country’s willing-
ness to bear these birth pangs of
prosperity. Protests are not necw.
Every Budget worth its name and
which has got certain strong mea-
sures must step on some one's corns.
But the nature of the protests and
the writings in.newspapers—they are
certainly interested in giving promi-
nence to the Budget critics only—the-
united front of opposition in trying to
create a psychological warfare in the
country and added to that all the ir-
responsible utterances of the band-
box economists in and outside the
House has for the time being more or
less hypnotised the agile public brain
and I think these criticisms do call
for retrospective analycis of the
country’s journey's end. The axioma--
tic fact that cannot be denied that
the economic progress in India is to
be a three-cornered business, cut
and dry. And the instrument of
finance is to be the Budget; as we
have accepted, anid the reason for
the application of that instrument fs
to be the Plan, I think it i3 now time
for a new relationship between both
these instruments and the superior
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limiting factor, the attitude of the
people.

What is the attitude of the people?
From the reaction of certain sections
of the people to our Budget, J ieel
that they are behaving paradoxically.
‘On the one hand, they are asking for
a bigger and more ambitious Plan.
‘On the other hand, the same persons
say something else. They say
repeatedly that the size of the Plan is
too small to give any benefit to the
poor people of our country and that
it is not going to lead the country to
progress. The same persons come
before the House and ouiside also
and say that they are not going to
allow us to raise funds by way of
-deficit finance or by additional taxa-
tion. Herein lies the :reatest p.ar.-
dox of economic thinking in this
country. Therefore I want to put a
straight point to this House and to
‘the people of this country. Give
.some positive answer to the difficul-
ties of the Finance Minister.

I have read speeches in the news-
‘papers. I have read speeches of hon.
Members in the Rajya Sabha and
here also. But not a single positive
proposal has come from the hon.
Members or from the newspapers.
What are we to do in the circums-
tances? Do not we know that he is
a Finance Minister who is struggling
with this Budget, & Finance Minister
who has to solve the difficult problem
-of socialistic planning in a democra-
‘tic Constitution, central planning in
an administrative set-up the effici-
-ency of which iz at a very ebb, both
in the public and private sectors—
it is almost the unanimous opinion
aof the country and the House that
the administrative system lacks effi-
ciency—a Finance Minister who nas
to satisty the concurrent claims as
well as atomic industrial revolution,
the development of hand industries
‘with & maximum amount of de-
.centralisation, a Finance Minister
who is also to look into the
‘bottleneck of man-power and
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the  spectre of unemployment,
and finally the Finance Minister, who
has to do continuous tight rope=
walking to find out resources, which
he has not been able to do all these
so far. I do not want to bz a pes-
simist and I do not want to make the
Finance Minister a pessimist when I
say that the cherished hope of the
planners and the Finance Minister
that the Indian people could vote a
bigger and bigger plan at any price
has not been realised. I think it has
virtually proved to be a mistaken
notion. Whom do we want to coach
up, give lessons. Should we give thege
medicinal doses to people whose as-
pirations for economic progress &re
invreasing out of proportion to the
sacrifices that they would like to
make for its realisation? Therefore,
it is my strong appeal to the Finance
Minister that it is not a question aof
sentimental wvalues being attached to
this problem either on the part of the
Finance Minister or on the part of
the Prime Minister or the planners. T
ask the Finance Minister, who 18
standing at the crossroads of the
future fate of this country—either
prepare the people for the plan or
prepare the plan according to the
wishes of the people. You have nct
prepared the people to take this am-
bitious plan. Nobody is caring ubout
the outcome of the future benefits
that they will be enjoying in the com-
ing years; everybody is concerned
witl. the sacrifices that he has to
make for the fulfilment of his dreams
and desires. We have to take that
aspect into consideration and that is
why I again repeat, prepare the coun-
try for the plan or cut out the plan
according to the wishes of the people.
It is not your wish. From the papers
and from the speeches made in the
House, I feel that the people do not
want to be so ‘ambitious. Why do
yuupushlhemlomuchmat they
resert it and oppose it? They do
not want to give you all the credit
for taking them to the road of future
progress. 1 feel that however good
milk-shake may be, it is no use
giving to the couniry a milk-shaks
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when the country starts feeling giddy
by taking it. The Finance Minister
has again and again repeated that
he is not going to cut down the
plan. I appeal to him, please start
rethinking about this aspect. It is a
very serious matter; half of the
headache of the Finance Minister will
go and half of the headache of the
country will go. Let us have some
compromise. I again support Dr.
Krishnaswami—that we should have
a pruned plan.

Let us see why all this fuss is
being created about indirect taxes.
Almost all the Members, without
understanding the basic principles
of taxation, without going into the
history of taxation in different coun-
tries, have made a hysterical agita-
tion against these indircct taxes. Ac-
cording to the statistics that have
been made available to us by the
Finance Minister, the impact of addi-
tional excise dutics will only be of
the order of 0.7 per cent in the case
of rural dwellers and 1.33 per cent
in respect of urban dwellers. That is
not very great compared to the in-
direct taxes levied in other countries
I shall quote the figure and you will
find that the taxation that we have
before us is not so rigorons as made
out in the propaganda carried on in
regard to that. Of course it cannot
be denied that the burden of indirect
taxes is always heavier on the poor
man's shoulders, because the propor-
tion of averapge consumption of ce-
ment, sugar, matches, this and that
by the rich and the poor is the same.
So, the burden of indirect taxes is
bound to be heavy on the poor man's
shoulder. 1 would like to quote the
figures in this case, it varies from
0.47 per cent in the highest income
group i.e. above Rs. 700 per month,
to 1.03 per cent in the lowest income
group, i.e. Rs. 100 per month. When
we were studying the fundamental
principles of taxation, it was pointed
out to us in black and white that in-
direct taxes never go to satisfy the
canons of justice becauss they do
not come under the canons of justice.
On the other hand, their popularity
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in the modern economic world is only
due to the streamline expediency;
they are easy to be collected and
they do not pinch the tax-payer so
much. But the opposition parties try
to make political capital out of every
issue. The indirect taxes are not
going to be objected to so much it
the newspapers and the critics in
the opposition here would not have
indulged in that propaganda. The
fault is with the newsvapers. Per-
haps they do not wunderstand the
implication of writing all these things.
I do not want to be very harsh to=
wards the newspapers, but I think
a very great responsibility lies on
the head of the newspapers, as they
are the creaters of powerful public
opinion in and out of the country. It
is an obvious fact. And 1 want to ask
the House one question, how can a
modern country go on implementing
a plan of Rs. 5,200 crores without tap-
ping the easicst available sources of
revenue in the country? We do not
have foreign exchange. The House
itself rasied a strong objeciion to our
taking the begging bowl and begging
from other countries. That means,
we do not want to count un foreign
resources in our planning. What is
the alternative? We cannot Tesort
to deficit financing: that 1s also op-
posed.  What is the alternative before
us to fulfil the plan?

I think almeost all the indirect taxes
have been criticised. 1 do admit that
the tax on posteards, the tax on rail-
way fares up to 30 miles, between 30
and 500 miles and so in harsh. Then
also take the tax on match boxes.
Though the incidence is so little that
it will never be felt by the consu-
mers, yet it hurts our sentiment a
little that even match boxes aTe
taxed. But unfortunately almost all
the indirect taxes have been criticis-
ed. You find out from the newspa-
pers; one after another they are cri-
ticised. And 1 think if the taking
away of all of them is the only solu-
tion, then I shudder at the miscalcu-
lated notions of these spolesmen. I
think that if the Finance Minister
takes the advice of my friends in
the Opposition, then he and his plan
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will go out of the frying pan into
the fire,

I now come to the two main taxes
to which I would like o refer. The
first is Mr. Kalder's first love, the
expenditure tax. This is a tax on
personal consumption, including the
expenses on an individual by his
employer, his friends or ielatives.
There will be an exemption limit of
Rs. 10,000 and after that any excess
of the amount will be taxed on the
basis of a slab system of graduation
atarting from 25 per cent going up to
300 per cent on expenditure above
Rs. 50,000, The main argument ad-
vanced in favour of this tax is that
it will encourage saving and in that
way it will provide an incentive for
accumulation for investment. It can
not be denied that there is a big
background for increased savings
and a corresponding Teduction n
our public expenditurce in a country
which is suffering from so 1iany ex-
change and monetary difficulties. But
I think that Mr. Kalder's assump-
tion that every expendituie on con-
sumption is bad does not apply to
this country. Ours is an under-
developed country, whose people are
very much tax-conscious and they
have got a sensitive mind on the
taxation proposals, Therefore, I think
if we introduce this expenditure tax,
it is bound to reduce , consumption,
because most of our people are hiving
on the basis of minimum consump-
tion. They do not want to have
consumption for the pleasure of
spending the money, therefore, the
very check for which this tax is
proposed, namely, checking influ-
tionary pressures. I do not think this
tax will succeed. On the other
hand, this tax will go against
our public spending. In that
we are creating a psychological at-
mosphere in  which the productive
initiative of the country will be re.
duced. That is not a thing that we
chould do or indulge in now. The
consumer industries are already
suffering, and if we start giving
them some severe checks or jolts 1
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think most of them will suffer because
of lack of demand.

There is another big problem in
regard to this tax and that is with
respect to the implementation of the
tax. The problem of selectivity,
flexibility and administrative con-
venience is going to be its biggest
bottle-neck. The vital point to be
taken into consideration in this tax,
therefore, is whether we have got
a machinery as efficient to imple-
ment this tax as to make it
more fruitful. I think the answer
is in the negative. It requires
a very very high level of adminis-
trative efficiency. Even in England
they have not resorted to this tax
Mr. Kalder had his first experimen-
tal field here. It Tequires a wvery
high level of administrative efficiency
to make this tax effective; otherwise,
I am afraid, it can just take a reversa
gear. With the present administra-
tive capabilities and efficiency that we
have in our tax collecting machinery,
with the present slackness in  the
machinery, [ think this tax is not
going to prove an asset but a big lia-
bility on the shoulders of the coun-
try.

There is the wealth tax. On princi-
ple the wealth tax is very good. 1
welcome it. I welcome it, very much.
But in the present from in whicn 1t is
proposed to be levied there are two or
three lodpholes that I want to bring
to the notice of the Finance Minis-
ter. As Pandit Thakur Das Bhar-
gava pointed out—perhaps he was
speaking in Hindi and the Finance
Minister could not have wunderstood
him; so I will repeat the same argu-
ments—the Finance Minister is tax-
ing the new companies. Being a
businessman of wvast experience, he
knows very well that a new company,
however sound it may be, does not
make any profit for at least five or
ten years. Supposing you put the
wealth tax on those companies at the
rate of half per cent, that means you
are taxing capital formation, because
by the time the company stands up
and starts earning a profit a part of
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s capital will go in taxation; that iz
to say, it will reduce the capital for-
mation of the country, and in that
way ‘it will reduce our industrial ex-
pansion. Almost all small units will
be affected. It is not as though only
the monopolistie institutions, big mil-
lowners or big factories will be affect-
ed by that. I think even the small
units, small factories and small firms
who will start on their feet—Govern-
ment is giving encouragement to
them, and I wish they come forward
and start some industries—will get a
great jolt. I hope the Finance Minis-
ter will reconsider this question
about taxing companies who begin
to come to life only today.

Then also it is laid down in the
Bill that the value of any asset shall
be estimated to be the price which,
in the opinion of the Wealth Tax
Officer, it would fetch if sold in the
open market. Let us analyse this
proposal. Where such shares are of
a public limited company thase
shares are sold in the open market,
it is very easy to bring out an eva-
luation of them by the Wealth Tax
Officer, the general public or by the
Finance Ministry. But what about
private limited companies? What
about small companies whose shares
and assets are not being purchased
and sold in the open market? What
is going to happen to them? It
means that the shares and other as-
sets of those small companies will be
at the mercy of tax collecting offi-
cers, and I think it is going to prove
very oppressive. I would, therefore,
request the Finance Minister 10 re-
consider this question also, because,
locking to some of the hardships

, with regard to income lax I ﬂlil:lit
these private small companies will
be very adversely affected in this
matter.

There is one point about the im=
movable property. It has been men-
tioned in the Wealth Tax Bill that
any dispute regarding immovable pro-
perties will go to a tribunal or the
Central Board of Revenue. What
about movable assets or movable pro-
perties? 1 cannot understand the
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significance and implication of this.
Why only complaints and disputes re-
garding immovable properties alone
should go to a tribunal or the Central
Board of Revenue? Why should not
disputes relating to movable assets
and properties be also referred to a
tribunal or the Central Board of
Revenue? These are the three points
on which I would like to have more
clarification from the Finance Minis-
ter when he replies to the debate.

There are a few points that I want
to make about internal economy.
Talking about internal economy, Sir,
I think it is high time that a severe
priority of consumption should be
fixed. I think the Finance Minister
should get this latitude or indulgence
from the House, and he should be as-
sured that they do not mind auny
rigorous check in the public expen-
diture in the country. Except for
food and cloth, I think every other
item of common consumption should
be reduced so much as to check their
public expenditure. For example, I
think most of the Members have
mentioned about Asoka Hotel. They
have been very uncharitable in their

i remarks; especially, Acharya Kripa=

lani, a very elderly statesman, has
been very uncharlitable in his re=-
marks about the Budget, the Finance
Minister and the Government. But I
think this building business should
have a little slackened pace. 1 am not
concerned about Government build-
ings, so far those buildings are very
necessary and it is their business to
look after them; the Finance Minister
is there to look after the interests of
Government and see how much prun-
ing can be effected there. (Shri Ranga:
Question) It is for the Finance Minis-
ter to see that wastage on public
buildings is reduced. I am more con-
cerned about the private buildings.
Why don't you come up and stop pri-
vate construction of big houses
for two years or so. Our cement
position is so bad that, I think,
the Finance Minister should come
up and stop construction of big
buildings except in labour colonies,

- P———
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repair works on existing buildings
and small houses say to the value of
twenty thousand. I think cement
should not be given to the public for
consumption on big private buildings.
I do not want to prove very harsh on
the subject, but it is my feeling that
unless and until we exercise more
economy in the country, unless we
feel psychologically that we have to
behave as if we are in a war economy
we will not be able to make much
progress. When we consider some
of the great needs for our planning, I
think this is not a very great sacri-

fice that one is demanding from the
country.

There are a hundred other small
items on which check can be exercis-
ed. Even with regard to our food
problem something can be done. I
remember, only five years back,
after the war a serious propaganda
was launched in the country not to
take cereals and start taking more

and more of non-cereals. With
all the administrative ineffici-
ency in the country, with all the

slackness of the people in this mat-
ter, we did succeed in that. I know
that the non-cercals propaganda
saved a lot of food at the time of
famine; otherwise there would have
becn a great havoe in the country.
Why should not we start the same
propaganda again, a very serious
propaganda about decreasing consump-
tion of foodgrains and increasing
consumption of non-cercals? 1 think
it is high time that we started this
propaganda. We should ask and re-
quest the people to live a life of more
austerity in the coming one or two
vears.

There is one technical aspect on
which I would like to say a word or
two, and that is about credit control
1 requested the Finance Minister to
have this credit control in a general
way. I think the Finance Minister
would not be agreeable to put credit
control in a general way, for it will
affect financing of the Plan, but I
think selective control can be put in
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the country. That will channelise
the use of credit to the most useful
h committee of
big bankers in the country and Gov-
ernment representatives should be
invited. It should bé their business
to screen all the loans from non-sche-
duled banks and co-operative banks
and to guide all those loans to the

proper channel and to most useful
sources.

15 hrs.

My friend, Shri Gandhi, was tel-
ling me that these non-scheduled
banks are charging a high rate of
interest and throwing their loans to
all the non-essential channels, A
check should be put on that. The
Committee that I have just now
mentioned should be givem powers
to screen all such loans. I have
done, but before I sit down, I would
like to thank the Finance Minister
for the budget he has placed before
this House. He has been very accom-
modative; from his broadcast, from
his speech in the Rajya Sabha and
from his informal consultation with
the Members of the House, we have
felt that he is trying to be very
accommodative and for that I thank
him. I thank him wvery much. As a
Finance Minister he is in charge
of the oven, the fire and the fuel of
the country, I then have nicely
baking the welfare bread and assure
him that the country will receive
him and his budget with open arms
and when she will realise that an
additional loaf even half baked is
better than no loaf at all.

Shri Kamalnayan Bajaj (Wardha):
This is a most illustrious and Tespon- .
sible House in the country. I have the
privilege and an honour to address
it for the first time. I feel consciow
of the responsibility, I am very grate
fu! for the opportunity that you,
Sir. have given me to address this
House.

I am very happy to see the trend
of the debate as it is going om for
the simple reason that everybody,
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whether he is in the Opposition or
on the side of the Treasury Benches,
is looking at the second Five Year
FPlan as the country’s plan and there
is no difference of opinion in that
aspect. The Opposition is not look-
ing at the Plan for opposition’s sake.
I also congratulate the Finance Minis-
ter for the brilliant speech that he
made in the House on the budget. I
appreciate and welcome certain fea-
tures which he has introduced in the
budget. He has reorganised the
tax-structure in a manner which is
more rational and scientific. Proba-
bly, that will yicld greater returns
and sesult in more efficiency in the
years to come. Its effect may not be
felt immediately, but ultimatcly, it
will improve our efficiency. I have
no doubt about it

Similarly, the Finance Minister has
introduced a new principle regarding
earned and unearned income. It has
a slight touch of Gandhian influence,
if I may say so, becpuse Gandhiji
made that difference between earned
and unecarned income as applied to
manual labour. To that extent, I be-
lieve that in futurc ycars or in the
fulure budgcets, if this difference will
be increased, it will be so much the
better. I also fecl that the Finance
Minister has broadbased the tax struc-
ture and has tried to spread it more
evenly sp that the burden may not
be felt by fewer pockets. He has
succeeded to some extent. Probably
he could have done it better but it
is very difficult to say. All the same,
we have to take certain features and
then analyse them to see how the
eflect of these burdens will be on
the country.

13:05 hrs. .

{Panpir THARUR Das BHARGAVA in the
Chair.]

Between the budget presented in
March, 1957 and the present Budget,
there is nearly a 30 per cent increase
on the tax burden. But this burden
is really over 30 per cent, if you cal-
culate it from the basis of the actual
figures. My feeling is that the
Finance Minister has been very clever
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and he has caleulated the income
more conservatively, but, at the
same time, he has calculated the ex-
penditure rather more liberally. From
the acutal income it will be seen that
the tax burden may go up to even
40 per cent. Such a heavy burden
on the country, especially at a time
when the yield from the first Five
Year Plan's ventures has not started
in full, is slightly premature. All the
same, if this sacrifice is desired from
the country, I have no doubt that
the Indian people will come forward
for the sacrifice. They will not feel
the pinch of it

But the point is whether we have
created the moral climate for it; whe=-
ther there is a climate in the coun-
try and the moral fibre in the coun-
try that the Plan will succeed. The
country has not got that confidence,
and that is the great difficulty about
it and that is why, whatever the con-
tribution and from whatever sources
it may come from, the pcople feel the
pinch of it. If they were told and if
they knew that the amount which is
going to be collected will go for the
second Five Year Plan and that the
countiry will really develop accord-
ing Lo the promises given, then, there
will not be much difficulty. But,
when the country knows and the
people feel that there is a large
amount of wastage, as has been
pointed out by many Members, there
will be difficulty. Many Members
have pointed out that there has been
wastage in the administrative struc-
ture also and even you, Sir, when
vou spoke in the House, gave many
cxamples of extravagance. I heard
them. I have also seen  such an
example in Bombay. There is a sub-
urban rallway station, the Church-
gate Railway Station, in Bombay.
Maybe it is an old one. But 'whﬂ_e
it has becen giving good service, it
has been pulled down and a new
building is coming wup. We do not
kmow why. The new building
may cost Rs, 50 lakhs or =&
crore of rupees. 1 do not know the
estimate. The present one has serv-
ed us for the last so many years. Pro-
bably it is too old but, all the same.
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 could last for another five or ten
years. It may be now smaller in
size for the growing needs, but still,
it could be made use of for another
five or ten years. Yet, a new build-
ing is coming up. The old build-
ing has been pulled down. This is a
kind of wastage at a time when every
pie is of great concern to us and
this is the greatest pinch that the
country and the people feel at pre-
sent.

If this kind of economy is affected,
then, probably the climate will be dif-
ferent in the country and if you in-
troduce such heavy burdens in the
budget, and such heavy taxation
measures, probably the country will
take it with an open mind and with
a glad heart in that climate. But to-
day, there is distress, and the feeling
is different. People do not feel sad
about it for the simple reason that
they have to contribute something
more but they doubt whether what-
ever they contribute will go for the
essential work of building up of the
nation or whether it will be wasted.
If this climate is not cleared, then
the entire effort which the Finance
Minister is making will be in wvain. I
am sure he must be feeling very
seriously about it than anybody else,
because his task is very difficult. Pro-
bably, no Finance Minister has faced
such a difficult task or no Finance
Minister had to put a budget at a
time which was very critical in the
history of our country.

As such, I have my full sympathy
with the Finance Minister and I
would like to see whether there are
certain other ways by which money
can be easily found. 1 suggested in
our party meeting—and I repeat it
here—that even the bank advances
about the size of Rs. 800 crores or Rs.
1,000 crores—probably in the next
five years, they may rise to some ex-
tent—may be taxed quarter per cent
or half a per cent. That will be a
source of revenue from the private
sector, because, only the private sec-
ifor takes loans.
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Shri T. T. Krishnamachari: On' the
poorer sections of the pﬂﬂ‘e sector.

Shri Kamalmayan Bajaj: I am not
sure, because the bigger the company,
the larger the loan it takes.

Shri T. T. Krishnamachari: They
have got other monies at their dis-
posal.

Shri Eamalnayan Bajaj: They also
come by the shareholders’ money.
Whatever it is, you can scale it, can
perhaps you can differentiate it. I
am not saying that you should put
a burden on one side or the other,
but it could be easily collected. It
would not involve even administra-
tive expenses. The banks can collect
for you and give it to you without
any difficulty and in between no ad-
ministrative expenses are involved,

Shri T. T. Krishnamachari: It only
adds to the working cost. You can as
well have a business profits tax.

Shri Kamalnayan Bajaj; You can do
it in any manner you like, but the
difference is that there are companles
which are making profits and which
take advances. Then you can tax.
There are companies still to run and
which are not making profits. Even
they will be taxed on the wealth side
and the other side,

Shri C. D. Pande: Indirect is better
than direct.

Shri Kamalnayan Bajaj: If you tax
those who will be taking loans, they
will not feel it, because even the
Reserve Bank has increased their rate
by halt a per cent. If you tax at half
& per cent or if it is increased to one
per cent, it will be a tremendous
amount. This is one of the ways, Of
course, your judgment is supreme. I
do not deny it.

When you, Sir, spoke in the House,
I liked your suggestion that even the
sacrifice must start from this House,
Probably, there cannot be a compul
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sory thing that you can do, but it
voluntarily, we can organise in the
proper manner and buy some savings
bond and so ¢, it may be very help-
ful.

Shri C. D. Pande: There should be
ostensible savings and cut in the
salary.

Shri Kamalnayan Bajaj: There may
be ostensible savings and cut in salary,
I agree. But Members of Parliament
should take a decision. And if a com-
pulsory savings scheme can be intro-
duced in the country, whereby diffe-
rent income groups could be made to
pay on different scales, the incentive
will be there. Even labour can contri-
bute. They may not be able to pay
every year from their wages...

Mr. Chairman: Every member is
supposed to benefit, by Rs. 32 and
every Minister by about Rs. 500 in
income tax incidence under the
present scheme of taxation.

Shri Kamalnayan Bajaj: Yes, Sir. I
was just saying that whatever the
wages which can be given, there may
be difficulty in making a compulsory
saving. But in bonus, if you make
it compulsory, by law, that the em-
ployers will give compulsory savings
bonds fixed for a particular period,
say, five, seven or ten years, whatever
is considered appropriate at that time,
that compulsory saving will be there
which can be used for the benefit of
the country; and at the same time it
will initiate the habit of saving among
the class which is not used to it. This
will help us tremendously, and this
will not involve any administrative
expense of a size which will be of
much concern. If we could introduce
a similar type of tax in the country
it will be very helpful. That is my
feeling,

Regarding indirect taxes, I divide
them in certain different categories. I
do not agree with some of my friends
here in what they have said with
regard to the tax on tobacco. Of

course there is a difference for those
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"who use tobacco in the villages and

for some people who may smoke
cigars and things like that. But after
all, these are not necessities of life
and they are harmful to the system of
our body. And if you tax them I have
no particular grievance.

Shri C. D. Pande: Even hookah-
smoking?

Shri Kamalnayan Bajaj: What if
they smoke a little less? Instead of
twice a day they may smoke once a
day. That may be all right. Of course
the main point is that they must feel
that this sacrifice is really going to
build the country. Otherwise they
feel the difficulty.

1 welcome the excise duty on sugar.
I do so with an open mind and I con-
gratulate the Finance Minister on im-
posing such a heavy excise duty on
sugar. Because the world production
of sugar is less this year, and probab-
ly this year we are in a position to
export. And if we can export to out-
side countries—which we have already
done—and can export still more, we
can get some foreign exchange which
we very badly need. And if some
people have to eat less sugar, they
have the alternative, namely gur, or
even if they don’t eat it, there is no
harm. So I welcome this excise duty
on sugar.

But with regard to the excise duty
on cement and steel my feeling is
slightly different, because both these
commodities are required for develop-
ment purposes. Whether you use
them in the private or in the public
sector makes no difference, because
the whole thing is a national sector.
We have to build the nation, and both
the private and public sectors are the
left and right wings of the national
sector. If you impose extra duties on
them, the administrative ®xpenses in-
crease, and whether it is the private
or the public sector it has to find
more money for the same. But hav-
ing imposed the excise duty, if the
Government can find ways by which
to the extent of the increased duty
there will be a decrease in the con-
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sumption of these articles and find
other alternatives also that would be
a good thing. Because, when the Rus-
sian leaders were in our country, Mr.
Khrushchev remarked after seeing one
of the biggest factories of ours that
there was unnecessary use of steel
there. And he gave the example that
in Russia also, in the beginning, the
engineers objected to less steel being
used and so on. Because, if you use
steel or cement, you can build things
very soon, and no difficulty is involv-
ed. But if you use chuna or other al-
ternative materials, you have to take
more trouble about it. So, if the Gov-
ernment can force our engineers, both
in the private and in the public sec-
tor, by telling them “you have to use
less steel because of this increased
duty", you can save money and the
Second Five Year Plan will not be
inflated. Otherwise the result will be
that you impose this excise duty, there
is indirect taxation, you increase the
cost of living, And here the material
which is needed for building is made
more costly, and then it goes on in-
flating the Second Five Year Plan.

I am not one of those who would say
that you should slow down the Second
Five Year Plan, because that will be
very uneconomical in my wview. 1
feel the country is really pledged to
it, and it is the duly of evervone of
us to see with a grim determination
that we carry the Plan through. But
this determination should not be at
one end only. Of the Second Five
Year Plan, four years are there. But
our determination should be on the
guantum as well, that we shall not
allow the quantum to increase beyond
time limit, If both the determinations
this and that we shall not exceed the
are there, and if you carry the Plan
accordingly, you will probably be
able to manage it. If there is some
adjustment to be made, as a practical
man, we should do it. We may exceed
it by six months, or have a little more
quantum of money by taxation or
other ways. That adjustment is al-
ways possible. But if we slow down
the progress, and carry it to seven
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vears, and if some of the projects
which should start yielding, according
to the Plan, say, after five years,
vield after seven years, there will be
tremendous loss to the country. In
that way, if it becomes a matter of
emergency, it would be better to have
the same pace for building, but to
take a few projects and leave some to
be developed at a later stage; and if
you organise things in a better man-
ner, probably there will be no diffi-
culty.

Regarding indirect taxation I have
one more suggestion to make, and
that 1s this. Although the taxation
will be a great burden, our Finance
Minister has been very kind to give
us, with his  compliments, certain
figures wita respect to other countries
and so on. They show the difference,
and probably the kind of tax that we
have to pay looks to be comparatively
very hitle. But we should not forget
the annual income per head in those
countries. We should not also forget
the social amenities and other things
provided freely in those countries. Our
circumstances are different and are
not comparable to the circumstances
in those countries. All the same I do
not deny that some indireet taxation
has to be there 1f our Second Five
Year Plan 1s to be implemented. We
cannot avoid indirect taxation. If we
have to broadbase our Plan taxes
have to be realized, let everybody
contribute. Let everybody feel that
he has contributed for the develop-
ment of the country.

But the Finance Minister has to
take care that the cost of living will
not increase beyond a measurable limit
because of this indirect taxation. For
that he has to put the taxation and
divide it in such manner that on cer-
tain commodities there are taxes but
on some of the main necessities like
foodgrain or coarse cloth, for certain
minimum requirements, say one kind
of cloth which is the cheapest, there is
no levy. And if the cost of living
index remains the same within the
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Second Five Year Plan period or
varies only within a five per cent or
measureable limit, then if you have
indirect taxation there will be harm.

Shri C. D. Pande: That will be a
miracle.

Shri Kamalnayan Bajaj: I suppose
our Finance Minister is a man who can
produce this kind of miracle. Other-
wise many things will not succeed to
the extent wvisualized by the Finance
Minister,

As regards the wealth tax and other
taxes, since the matter is going before
the Select Committee and since I have
not got more time at my disposal, 1
am not going to discuss them in detail.
But on principle I welcome it, especial-
ly the wealth tax. Regarding the ex-
penditure tax, I doubt whether it will
yvield any money, and I do not agree
with some of our friends that it will
help even to evade the taxation or the
amount. ..

Shri T. T. Krishnamachari: It will
not help ts evade tax.

Shri C. D. Pande: It will be a suc-
cessful tax.

Shri Kamalnayan Bajaj: It will be
in your judgment, but my feeling is
that there is a large amount of money
underground. It may be 10 or 15 per
cent, or whatever it is. It can be
easily said that those who have got
this kind of moncy have got it by ill
methods, corrupt methods and so on.
There may be a part of it which has
come down from generations. A part
of it may not be good. You may say,
thcey have been antisocial elements
and we have no consideration for
them. My plea is this. They are also
Indian nationals. We arc law-makers.
They deserve our sympathy to that
extent. They have right to expect that
we should provide a climate of taxa-
tion in a way and provide them the
courage so that they can come out. If
somebody comes out with a declara-
tion of Rs. 10 lakhs, the first question
by the Income-tax authorities will be,
from where did he got it. He has no
explanation to give and so he is not
coming out to declare it. You may
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say that Shri Tyagi, when he was
Deputy Minister of Finance, gave an
opportunity. It was a good opportu-

_nity, I do not deny that. Many people

availed of it. Still you have got to
see certain circumstances and give
them facilities.

Today, after the Budget, the price
of gold has gone up by Hs. 10 or 11.
The price of diamond is going up.
What does it show, whether we are
making the people more corrupt or
inducing them to become simpler or
giving them the courage to declare
their wealth or we are forcing them
to take their wealth underground.
This is a very important issue. Gov-
ernment, by law, cannot make a state
moral. But, there must be a moral
climate and Government can assist.
I feel very strongly about this, The
Finance Minister feels that by this
kind of taxes, more money will be
coming out. When this money goes
underground, there is a double loss.
When the money goes underground, it
becomes inoperative. That is another
loss. I would reguest the Finance
Minuster to take proper care of this.
This is not confined to business cir-
cles: there is a large section of the
people. If corruption is there, if the
character is going down, it is all
round, whether it is business people,
industrialists, or labour or in adminis-
tration or politicians. You examine
everybody. It is the character of the
nation which has gone down. It ig
our duty, who are the law-makers of
the country, to sce that moral courage
is built. My grievance is that when
we have lost the strength of resent-
ment. There is no ‘punya prakop' in
the country which will resent such
corruption. We have come to tolerate
it. We do not feel it unbearable if
any wrong is committed. We just
say, it goes on like that. Otherwise,
there should be an agony that this
wrong is going on in this country.
When our friends tell the business
people or politicians we hear such
stories all round, the agony is not
there. We have to create that agony,
that feeling of resentment. It should,
be unbcarable. I remember, in my
childhood, when I lived with Gandhiji,
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even a small thing which was unjust,
used to shoot up hie blood pressure.
That kind of Mahatma we need. If
we want this country to survive, that
kind of Mahatma should come out.
Unless such a Mahatma should come
out. Unless such a Mahatma comes
out, there is danger for this country.
My feeling is that corruption has in-
creased. The corruption which was
there during the war is now much
more, and has become systematic,
methodical and scientific. People do
not feel even insulted. Even if you
tell them that this is what we have
heard about you, they s that is all
right, it goes on. I am very grateful
to you, Sir, for the time you have
given to me.

Shri D. 8. Raju (Rajahmundry):
Mr. Chairman, I thank you very
much for giving me this opportunity

to make a few remarks on the
General Budget.
Generally speaking, I give my

hearty co-operation to the general
proposals in the budget and appre-
ciate them. The Budget has been
so laboriously prepared taking into
consideration the economic, political
and social structure of the country.
As the time is short, I do not go into
the details of the Budget; I shall only
say a few words. These proposals
have been discussed for the last 10
or 15 days both in the House, in the
press and by the public also. The
proposals have been discussed thread-
bare and various shades of opinion
have been expressed, some of them
constructive, some of them not so
- eonstructive. In one of the pamphlets
circulated by the hon. Finance
Minister, there is a wvery significant
statement to the effect that in India
there is only one person who pays &
tax or who is capable of paying a
tax in every 700 wmen. This is as
against England and America where
one in every third man is capable of
paying a tax. That shows where we
stand in the social lewvel. Is it sur-
prising to realise now that there are
so many difficulties in preparing this
budget and that there 1Is so much
opposition also in accepting the
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proposals from  hon.
opposite?

May I remind hon, Members of the
very difficult and excruciating
circumstances, the very difficult and
horrible conditions in which this
republic was born a few years ago, a
country which was exploited for
hundreds of years, which was sub-
jugated and morally and materially
ruined for a number of decades, a
country which has suffered from the
effects of Partition. Millions of
refugees coming from East Pakistan
and West Pakistan have created
problems for wus. The Finance
Minister has said that about Rs. 80
crores have been spent on the
refugees from East Pakistan. On
top of these things, we have had
two general elections each costing
Rs. 5 crores. Under these very diffi-
cult conditions, is it easy to prepare
a budget which would be acceptable
to all classes of people? However, in
a democratic country, we have been
discussing these proposals 1n detail.
I am glad about it. But, it grieves
me to note that there is an under
current of fear, an under current of
anxiety, an under current of
despondency in the responsc to the
proposals. I would like to assure the
hon. Finance Minister that everything
would be right in the end because, in
the country, people are well aware
of the effects of the First Five Year
Plan. They have seen with their own
eyes the community project areas,
they have seen the river wvallcy pro-
ject areas and they are satisfled to
a large extent. Now, there is neo
need to be pessimistic about the out-
come of the Second Plan.

Also I would like to take this
opportunity to say a few words about
some of the remarks of hon. Members
opposite. They have gone into the
political and ideological discussion of
some of these issues. One of them
suggested that the only solution is
the communistic approach. I would
like to bring it to your notice that,
after all, 20 or 30 years in a natlon's
life is not very much, for us to take
a lesson from. These 20 or 30 years

Members
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of modern life mean that anything
may happen in thig scientific techno-
logical age. Empires have risen,
empires have fallen. I would like to
state that we should rather go slow.
Very wisely, we have adopted the
middle path. After all, capitalism,
socialism and communism are foreign
grafts. They may or may hot suit
us. So, while we try to get the good
out of these things, we should be
slow to accept them. That is the
reason why, with our ancient wisdom,
we have chosen the middle path.

One of the hon. Members—I think
quite a good number of them—men-
tioned about corruption. 1 quite agree
there is a lot of corruption. But
what is the remedy? Who is responsi-
ble for this thing? I do not like to
blame the Government eontirely for
it, because if we want to diagnose a
disease we must go into the root
cause of it. The cause lies veru
much deeper in our social and moral
life, If a father has five sons, all are
not equal. One is a scoundrel and
one is a saint. How do you account
for it? There is difference in their
moral character. So also, wc develop
like that. I do not for & moment
justify that we should acquiecsce in
these things. We should consider
ways and means of rooting out this
corruption, but how can we do it? I
do not think it is possible unless the
whole country co-operates in this
attempt. An hon. Member suggested
a very good remedy for it. He said
there should be a moral rearmament
to clevate the national character.

I would like to suggest that a few
additions may be made in the Budget
in two aspects. One is the health
problem. I find very few Members
have taken sufficient notice of the
health question. I would like to point
out that all over the country, from
the Himalayas to Cape Comerin,
almost all the hospitals are over-
erowded, and the doctors are finding
it very difficult to cope with the
number of patients, so0 much so the
patients are not getting enough
attentlon, the doctors are unable to
give sufficient time and the patients
are dissatisfied and going to the
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quacks all over the coyntry. That is
the trouble. The remedy is that we
should have more hospitals, more
medical colleges, and we should be

able to produce doctors much more
quickly.

Our population is growing at a
terrific rate. Every year we are
adding 50 lakhs to our already
overpopulated country of 38 crores.
That means we have to feed these
additional persons, provide accommo-
dation and medical facilities for them.
So, we have to take this problem
also into consideration,

As the years roll by there is bound
to be more sickness, because the
conditions of modern civilisation are
such that sickness is bound to in-
creasc. From birth to death, from the
cradle to the grave that is the life of

modern civilisation, a competitive
life. This competition involving
stress and strain is producing a

serious number of diseases, so that
morbidity and disease are bound to
increase. And we will need more
doctors, more hospitals and more
nurses. So, we cannot afford to ignore’
this very basic problem.

There are about 50 million malaria
patients suffering in India every year,
which is one-eighth of the populatian,
It is not a small number. If each
patient suffers for three or four days,
it means a loss of 200 million days of
labour for the country. It is a terrific
waste and loss. That is why I suggest
that more attention be paid to anti-
malaria work in this country.

Then I come to the Army. A dis-
tinguished colleague . said this
morning that armies should be
disbanded. I quite agree. In the
international
warfare, especially when we are
lacking in atomic and hydrogen
bombs, we are not likely to hold our
own against an atomic forelgn power,
but the time has not come for us to
disband our Army. The time may
come in the near future to disband
our military machine, but till such
time we should be cautious. If we are
unable to fight a major war, at least
we must be prepared to defend our-
selves if we are attacked. Thai is the
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reason why I suggest that though we
may not improve our armed forces
quantitatively, at least qualitatively
we must be able to improve them.
We must see that they are well=-
equipped, well provided and well
looked after, morally and physically
also. After all, the Army dcer not
want many things. Even if they do
not fight wars, at least they are
rendering a lot of service. Thuy are
fighting our floods, they are building
our roads, delivering us food in times
of stress like this. They comec to our
rescue in times of natural calamities.
So, they should not be neglected,
Also, I would like to put it to the
hon. Members that the Army is a
great unifying force in the country.
That is a sort of crucible where
people from all the States mix to-
gether, live in the same barracks, eat
together and enjoy the same privi-
leges, so much so there is harmony
and synthesis. All parochin]l and
linguistic considerations and caste-
ism are grounded in this crucible
and out of this crucible a fine
soldier, a patriotic citizen arises, and
he should be respected wherever he
goes. That is the reason why 1
suggest that the Army should not be
neglected.

As I said before, a disease must be
considered from a broad angle. The
causes must be discovered first. We
are not going to treat the symptoms.
If we concentrate our attention on
symptoms only, we can never eradi-
cate the disease. 1 feel we are
suffering from three basic cauces. One
is corruption and its presence in a
greater or smaller degree. I am not
going to enter into its details. The
second is the hoarding of wealth and
blackmarketing. This is another evil.
And thirdly we must concentirate on
reduction of our expenses, that js
undertake what is called an austerity
drive. If we make a three-pronged
attack on these ills of our country, I
think we can reach a very good
stage, we can rapidly advance to the
goal of a welfare State. Austerity, I
would like to mention, 1s a very
important thing. So much money is
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wasted by the middle and upper
middle class people. It is amazing to
know how much they spend omn
clothing, on entertainment, on
marriages. All this money can be
pooled. So, the Finance Minister need
not have the slightest anxiety about
the Plan. It will succeed and we will
make it successful.

Mr. Deputy-Speaker: Shri Bishen
Chandra Seth.

Shri Amjad All (Dhubri): May 1
know whom the speakers are addres-
sing just now? There is nobody in
the Treasury Benches.

An Hon. Member: Shri Bhagat is
there.

Pandit K. C. Sharma (Hapur): He
is there, He is standing, not sitling.

& fao ®e @5 (me_‘mgr) H
st aamfa w@ey, adgaw
A1 % wigEr WA g v wed awe
aqdl  fqae & g7 wyq (T91¢ qwe
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IR WYL TEA FT AT WTHGT FAT
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AT Safedd o4, sATfear & an &
STTAP At F TF TYAEr W 44T
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gHIX AT WTd 99 99 7 299 TPAT
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s ®Y 90 &1 At A /T gEr
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fr Lz AL T iww Ag A
TS T &Y fF arrem @ § 9 oue
g o @f & & sqwerdt o o
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The Deputy Minister of Finance

(Shri B. R. Bhagat): Sir, since
yesterday the House has been  dise
cussing the first Budget of the Second
National Parliament. It is natural
that every hon. Member is projecting
his impressions of the constituencies
from which he has been returned.
When 1 speak on behalf of the Gov-
ernment, I also represent the impres-
sions and the reactions of the people
whom I represent. Before very long,
1 shall be able to point out, with
facts and analysis, that some of the
criticisms that they have Thurled
against the Budget proposals are of
either misconceived or do not sustain
any logic.

It is to refer to some of the minor
points that I have taken my stand.
The points of policy and bigger issues
will be taken care of by the Finance
Minister when he replies to the
debate. Let me begin with the tax

on bonus shares. I must confess that

the agitation against the increase in
the rate of bonus tax surprises me.
This is a tax on the transfer of
capital from the companies’ reserves
to the individual shareholders. If you
single it out for criticism, there may
be some logic. One has to see it from
an integrated point of view and
combine it with the" dividend tax and
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tax on capital gains. Last year, when
the tax was introduced for the first
time it was combined with the
dividend tax because capitalisation of
reserves enable the companies to
escape dividend tax partly or wholly
and it is necessary because dividend
tax comes every year, It is in the
nature of a recurring tax. Bonus tax
is a tax on dividends in capitalised
form. Therefore, it is neither iniquitous
nor very excessive. It also prevents
any shifting of the burden on capital
gains either partly or wholly.

My hon. friend, Shri Morarka,
raised a point about section 23A com-
panies, He asked why relief had been
given to them? Herc again if you
look at this tax singling it out, you
will perhaps come to the view that
there has been some inequity or ‘hat
it seems to be a reactionary propusal
But, if you see 1t in an i'utegrated
picture, then, you will find "that this
is quite reasonable and fair, We
have introduced a scheme of com-
pulsory deposits of the reserves with
the Government. This relief has been
given  mainly to industrial com-
panies and the scheme of depositing
a part of a company's surplus pro=-
fits to a depreciation fund with the
Government enables the Governmeni
to have o certain amount of control
over the use of undistributed profits.
Instead of the entire profit being
distributed, only a part will be distri-
buted now and the undistributed
profit will come under the control of
the Government if not utilised for
development purposes under the
Plan.

Al

1 shall now leave these two small
points and come to the general line
of criticism that has been  heard
against the taxation proposals.

Shri Morarka (Jhunjhunu): May I
say a word? That was not my
criticism. . . (Interruptions.)

Mr. Chairman; He is not vielding.

Shri Morarka: And some hon. Mem-
bers or a section of the House had
made a strong criticism against lower-
ing the rate at the higher limits. An-
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other feeling was strongly voiced
against the lowering down the exemp-
tion limit from Rs. 4,200 to Rs. $,000.
Some felt that although the wealth tax
and the expenditure tax had been im-
posed, full relief as per the proposals
of Prof. Kaldor had not been given
effect to. If you see the arguments of
these sections, a large of them cancel
each other.

If you go into the history of the
exemption limit being raised up-
wards, you will find that it was not
on grounds of equity or on grounds
of incidence that these exemption
limits were raised. The present limit
of Rs. 4200 was fixed only in 1053-54.
It used to be as low as Rs. 1,000 in
1981-32 till 1935-36. It was Rs. 2,000
in 1945-48 and it was Rs. 3,000 in
1948-49 and it was raised only in
1950.

Shri Thirumala Rao (Kakinada):
What was the purchasing power of
money at that time?

Shri B. R. Bhagat: There has been
not much difference since 1950. I{ has
been ramised to Rs. 4,200 in 1049-50
purely on administrative grounds. The
income-tax department was then
under-staffed and criticisms were
made against huge amount of arrears
of the war period. In order to
clear the arrears and give relief
to the department, it was decid-
ed to raise the exemption limit
to Rs. 4,200. Now, the arrears are
very much under control and the
administration of the department has
improved very much recently. The
staff has been augmented and 1 think
the department will be in a position
to take charge of a larger number of
assessees.

It you look at it from the angle of
eguity, you will find that as compar-
ed to other countries—both developed

. and undeveloped countries. this
exemption limit of Rs. 3,000 is not
very inequitus. In absolute terms
the exemption limit of Rs. 4200 |is
nearly 15 times the average per
cnpita income. In other countries the
limit is sometimes less than the per
cavita Income, and in any case never
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more than three times the per capite
income. The proposed lmit of Rs.
3,000 works out to only ten times the
per capita income.

Shri C. D. Pande: 8ir, on a point
of clarification.

Shri B. R. Bhagat: I am not yielding.

Mr, Chairman: Order, order. Unleas
the nhon. Minister yields the hon.
Member cannot put any guestions
now.

Shri B. R. Bhagat: Moreover, as the
Plan proceeds it is expected that
income will be generated in all sec-
tions including this income group &as
well, Theretore, it is but egultous
that this income group also should
pay their share of tax.

The Taxation Enguiry Commission
also recommended the lowering of
the exemption limit to Rs. 3,000. They
were also of the opimon that for
effective  administration of income
tax at all levels a considerably large
number of persons should be on the
list of assessees. At the same time,
Sir, particular care has to be taken
to see that the incidence of tax on
the small income group is not in=-
commensurate with the tax-paying
capacity of the persons affected. This
has been secured by adopting suitably
low rates, increasing allowances for
married people and increasing limits
for tax abatement, for provident fund
contributions and life  insurance
premia. For example, the tax payable
by a married person with an income
of Rs. 3,000—this is the limit which
some hon. Members have suggested—
at the present rate comes to only
Rs. 18 as against Rs. 93-7-0 payable
by him in 1850. So, if you look at It
from all angles, rationalisativa has
been introduced in the rates and the
structure of the taxation system.

Now I come to the higher incomes
brackets.

Shri C. D, Pande: may I put oue
question, Sir?
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Mr. - Chairman: This is not the way.
The hon. Minister is not giving way.
This is not a Question Hour. I any
questions are to be put, aftér the
hon, Minister has finishcd his speech
I will permit hon. Members to do so.
The hon. Minister is now proceeding
to another point and theé hon.
Member is unnecessarily poking his
nose. The thread of argument will be
disturbed and he will be unnecessarily
put off the track.

Shri B. R. Bhagat: Mr. Chairman,
Sir, now coming to the criticism
against reduction of tax rates on upper
income brackets, it wi'l be incorrect
or unjust to form any adverse opinion
about it considering purely from thc
income tax point of view. Under the
proposed tax pattern, ircome tax dors
not stand by itself. It is supplemented
by other taxes that have been :niro-
duced this year—I mean the wealth
tax and the expenditure tax. To a
large extent the reduction in income
tax rates will be absorhbed by the
new levies. Indeed, in most cases of
unearned incomes the total tax
payable now—that is both income tax
and wealth tax—will exceed the
income tax under the old rates now
payable. At the same time, a certain
reduction income tax rate is unavoid-
able if the tax structure has to achieve
some amount of flexibility.

Also, as the Finance Minister
claims in his budget speech, this will
plug some loopholes and will result
in preventing some amount of eva-
sion. It is not possible to give any
accurate forecast. Already the esti-
mates of evasion have varied in the
opinion of various experts. But the
advent of wealth tax and expenditure
tax will, apart from making their own
enntribution to the revenues of the
country, prove themselves effective
I checking tax evasion to a reason-
uble extent. Tt is from this point of
view that credit has been taken of
sm additional revenue of Rs. 5 crores
in the Budget.

My hon. friend, Shri Somani mge
a point about wealth tax. He said
that this tax will be inequitous and
will act as a damper on the incen-
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tives of the company. Both in Iaw
and practice a company is a distinet
entity ‘and possesses & juridical
personality. He also referred that
there will be an element of double
taxation, because both the companies
as well as some of the shareholders
will pay. If you look at it from the
point of viow of income tax, well,
there is on element of double taxation.
But a company’s income is primarily
carncd for distribution to share-
holders, and when such income is
initially taxed in the hands of the
company there is a case for conse-
quential relief to the shareholder if
suen income is  included in the
incomes of the shareholders. Wealth
owned by a company, on the other
hand, is neither owned by the share-
holder as such nor distributed to him
by the company. So the gquestion of
element of double taxation does not
arise.

About the incidence of wealth tax
or its acting as a damper on incen-
tives for investments or capitalisation,
the tax is so low, only half ‘a per
cent, that it is likely—as Prof.
Kaldor himself has pointed out in his
report—that in many cases this tax
will be met out of the annual earn-
ings of the company and it will not
be a tax on the fixed assets as such.
So far as unearned incomes are con-
cerned, like rent from property etc,
it might act, but I think that will be
fair or quite reasonable from the
point of view of our new Dpolicy,
that we want that earned incomes
should get preference over unearned
incomes.

This leads me to one or two mis-
conceptions that have arisen in the
minds of certain hon. Members who
gave vent to their feelings in this
House yesterday. The hon. leader of
the Communist Party said that textile
industry is not passing on the excise
duty on cloth because rebate is given
on the third shift production. I must
point out that this is wholly incorrect.
The rebate is given mot on the total
production but only on the produce
tion in excess of that in the eight
months previous to September, 1956,
This rebate is only half an anna per
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square yard. The extra excise duty
leviable on the basis of rate fixed in
September, 1956 would be of the
order of Rs. 30 crores, while the re-
bate on the excess production is
hardly likely to exceed a very small
fraction of this amount. Therefore, I
think this does not need a greater
explanation than that there is no
justification for the view held by
Bhri Dange.

A very small misconception was
given expression to by Shri 5. K.
Banerjee and Shrimati Ila
Palchoudhuri. They said that the
increase in excise duty on tea will
make exports very difficult and we
might lose our foreign markets
because our tea would not be compe-
titive. 1 think they have confused
between export duty and excise duty
which is not .evied on the tea that is
exported.

With these observations, Sir, on
some of the specific issues that were
raised, 1 come to a general point
made by the hon. Member from
Ranchi. He said that the burden on
the middle class, which is an import-
ant section of the communily, has
considerably increased and should be
reduced.

Sir, this is a very common line of
criticism that has been levelled against
the budget proposals. It is very diffi-
cult—even the statistics are not
available—to prove how much and
what is the effect of the quantum
of the incidence on the middle classes.
Only, we can make some general
observations and as this is a general
observation, 1 can meet it with
another general observation. The hon.
Member rather pleaded eloyuently
for reducing the burden on the middle
classes. There were others who felt
that the lower income group needs
a special consideration. There were
also some others who emphasised the
disincentive of high taxation for
people in higher income groups. I am
sure that the hon, Member will agree
that it is impossible to devise a tax

290 MAY 1957

policy which hurts

I Dincs ¢ 3778

no one and yet
ralses adequate resources for the
purpdse of development. The sacri-
fices implicit in calsing additional
resources  must be  distributed
equitably ie. with due regard to the
relative ability of different sections
of society to bear the additional
busden. To some extent, even the
most equitable system of taxation is
bound to impose some burden on the
poor in a country where nearly
everybody is poor. To talk in
general terms, to say that Indirect
taxes are regressive or direct taxes
are progressive or to use those
general economic phraseologies, has
no meaning in a country like India.

We have to see not only to the
distribution of the tax burden but
also see whether the taxes are used
for the developmental activities and
also, what ‘the economists say, to see
to the generation of income in various
groups, or to use the technical term,
to the input and output ratio. Ewen
most advanced countrics have not
been able to  establish any direct
relationship between these things. It
is very difficult to say specifically
how much burden a tax on sugar,
for instance, will add to the middle
claxs or to the lower classes. We can
only go by this, namely, that a tax
on sugar will restrict consumption
because there is elasticity in it, and,
as a matter of fact, in the rural
areas and in the lower income groups,
people will resort to fur or khandsari
and this may not be as Inlqultous as
it appears to be.

So, we have to go into the nature
of each tax and see how the incomes
are generated and then and then only
we can specifically come Lo make any
conclusion that by this tax system
the middle classes are worse off or
better off. But in my opinion, in a
country like ours, it is really mis-
leading to speak only of two sections
or three sections which can bear
enough additional burdens or less
burdens or which cannot bear any-
thing. There are gradations in regard
to the ability to shoulder fresh
burdens by way of taxation. Some
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sections which are relatively very
much better off must contribute
more. Others which are not so well
off, of course, should contribute less.
What » taxation policy must try and
do is to keep within the ambit of the
tax system ag large a proportion of
the population as possible, and, at the
same time, see to it that the incldence
of taxation increases progressively as

one goes up the scale income. This, _

in my humble opinion, is what the
budget proposals seek to do.

Wow, I would like to refer to two
points made by the hon. Leader of
the Opposition in the Communist
Party. He has quoted some figures
showing the proportion of wages and
salaries in the net output of factories
as compared with the share of the
profits. His point was t‘hat_ the share
of wages and salaries has gone down
and this was what he called a
perverted socialism. This, as Is
obvious, is a very complex problem,
and the question as to the appro-
priate share of wages in the net out-
put of factorjes is very difficult to
determine. There are many statistical
snags in the calculation. He might
have calculated in one way or, the
standard way may be different. The
precise source which Shri Dange has
drawn upon is not known to me. But
the analysis available to us for the
‘period ending 1953 shows the follow-
ing results. I am sorry I will have
lo quote a few figures.

The net domestic product of
tactory establishments at current
prices in 1948 was Rs. 528:9 crores.
In 1953, it was Rs. 731'1 crores. For
the earnings of factory workers, the
estimate is Rs. 208'9 crores out of
Rs. 528 crores in 1948, and in 1953, it
was Rs. 331 crores out of Rs. 731
crores. So, if you see the percentage
of the two, it was 35'8 per cent in
1948 and 40'0 per cent in 1953.
Apparently, I do not doubt that
different procedures are possible for
estimating the earnings of factory
workers, and it is not possible for
me to go into the relative merits of
these procedures. Nevertheless, the
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conclusion that emerges is that even
on a very conservative estimate, it
cannot be said that there has been
a kind of desperate movement in rela-
tive wages and profits that Shri
Dange has tried to make.

It would perhaps interest the hon.
Members to know that the percentage
share of workers' earnings to the net
output  varies from  industry to
industry and therefore the relative
share in the aggregate depends upon
the type of industries, the cstage of
the industry, the quantum of capita-
lisation and modernisation that they
have achieved, etc. If all these factors
are taken into account, only then one
can arrive at a correct estimate. But,
as I discounted in the beginning, I
do so now, and I say that nothing that
Shri Dange has quoted proves that
there is a desperate movement in

relative wages and salaries and
profits.

One last point that Shri Dange
has made was this. He said that it is
better to get at the incoma generated
in the economy at the source itself
rather than allow the incomes to be
distributed and then try to collect
money in the form of taxes. By this
theory, he has tried to plead for a
case of general nationalisation of all
industries. I will not go into that
point—that will be taken care of
by the Finance Minister. But I must
say that Shri Ranga who spoke after
Shri Dange replied to Shri Dange
very aptly. I would like to sdd that
the difficulty really arises this way.
Nobody is against nationalisation, If
you see our Industrial Policy Resolu-
tion, both of 1948 and of 1953, you
will find that we have a very
definite policy about it. It is a prag-
matic policy suited to the needs of
the country. There is no dogmatism
about it. So, I can say that there iz
no difference of opinion so far as
the issue of nationalisation is con-
cerned. But the difference comes in
this way. When and how it has to be
done? But the practical point is more
important. Agaln, curiously enough, it
is the same people who speak for
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taking over an industry and want
*hat the Government should tax s
surplus at the source, are the most
vehement opponents of Government's
proposal of nationalisation.

Take, for instance, the question of
nationalised enterprises. The hon,
Member and his friends are the most
persistent advocates of extending the
sphere of nationalisation, and they
argue that large profits can be had
only if the State takes over one indus-
try or the other or the entire field
of trading. They are the very people
who are generally critical of every
step that Government takes to cnsure
that it gets at least a reasonable
return on such nationalised eater-
prises as are already in the public
gector, The people who advocate
nationalisation as a8 method of aug-
menting the resources available for
development are also critical at the
same time of our effort to achieve
surpluses out of those nationalised
concerns. For example, in the Posts
and Telegraphs or in the Railways, our
efforts to adjust % rates are
vehemently  criticised by them.
Apparently, the philosophy of the
hon. the Leader of the Communist

Party and his friends is that all
profitable  enterprises  should be
taken over by Government, but

having taken them over they shouid
be run at a loss, not at a profit. 1T
know that there are countries where
the State mops up surpluses by
' adjusting turnover taxes. 1t they
would refer to Soviet Russia, the
bulk of the taxes comes from the
turnover taxes. And in the same
country, there is apparently saving
only in name. The workers are
asked to contribute to the Plan or to
the National Fund, either two or
four or filve weeks' wages. But when
we try to do the same thing, they
are the people who oppose it. Here,
of course, the difference iz that in
this country whatever pledges we
give we honour. But in Soviet Russla,
recently Mr. Khrushchev has in a
declaration almost frozen the entire
national debt. But even when we
sssure them of both the interest and
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the saving, they are the people who
oppose it. We do not know how %o
deal with it. But that is a larger
1ssue and I leave it to be dealt with
by the Finhnce Minister.

Shri C. D. Pande: Sir, may I put
a question? *

Shri T. T. Erishnamachari: What

- is it? T will answer it

_8hri €. D. Pande: 1t is not & ques-
tion requiring answer from the hon.
Minister. The question, Sir, is that
this interim reply by the Deputy
Minister of Finance is a serious
departure from the usual practice. Is
it to be understood from the Finance
Minister that this is the final reply?

Mr. Chalrman: Order, order. The
question does not arise. And the ques-
tion need not be put to the non.
Deputy Minister. It is the Chair which
allowed the Deputy Minister to inter-
vene. The hon. Member is fully
aware that in all suth debates the
Deputy Ministers also intervene and
take part. It is but fair that the
other side should be heard also. I
have not understood the hon Member

Shri C. D. Pande; The question is
whether this is the final answer to
all the arguments advanced by this
House. He might consider some points
to be minor, but in our opinion some
of them are very major. 1 only want
to know whether the answer given
by him is final

Mr. Chairman: The final reply is
to be given by the hon. the Finance
Minister. And if he rhooses to touch
on any of the points touched by the
Deputy Minister alrcady, there is
nothing wrong in his doing so. He is
at liberty to choose the points and
give a reply. There s no question
about this being the fnal reply. This
is not the final reply at all. Moreover
there is no finality ‘n arguments

Shri 8. Ghose (Burdwan): Sir, the
budget has been discussed and con-
sidered in its various aspects by so
many hon. Meinbers, I want to confine
myself to the points that I consider
to be of common man’s point of view..
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-I do not want to test the budget on
the touchstone of socialism, because I
am not an expert in that science; and
particularly in view of the fact that
that sclence has been taken into con-
sideration by two veteran persons, one
Shri Dange and the other Professor
Ranga, one advoecating. Gandhian
socialism and the other advocating
marxian socialism. I am in search of
a book on socialism which defines
that in a State the lowest will get
Rs. 10 and the highest in that State
will get several thousand rupees. If
that book is not available, I submit.
Sir, that this budget is not based on
any socialism, or it is based on some
mysterious socialism which has up
till now defied all definition. 1 leave
that point there.

Now, Sir, the hon. the Finance
Minister has given us to understand
that in order to keep the Second Five
Year Plan going, taxation is inevi-
table, and it is for this reason he
has taxed the various necessities of
lite. He has reduced the amount of
the assessable income, and perhaps to
give some consolation to the poor, ne
has attempted two taxes, one on
wealth and the other on expenditure.
We know his views, we have got
sufficient indications, but in spite f
that there has been an uproar and a
chorus of protssts all over the country,
even in the camp of the Congress. A
body like the Calcutta Corporation
recently dencunced the measures of
taxation in no  uncertain terms.
Feeling the pressure of the public
opinion, or for whatever reasons best
known to him, he has come out, so to
say, with some arithmetical jugglery
to prove that this taxation means
nothing. He wants to say that by this
taxation only half a pice is enhanced
in the price of a cup of tea or only
three-fourths of a pice in the price of
a cup of coffee and some such half
price or three-fourths of a pice or
some naya paisa in the price of
paper and other things.

The attempt of the Finance
Minister is this, that after giving the
incentive he wants to cry halt. He
wants to put a limit to the profiteer-
ing tendency. We are yet to see that
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wonderful feat, namely that after
throwing the stone he can check wur
regulate its motion.

Now I come to the Second Five
Year Plan which is the sine qua non
of this taxation, we are told. When
the First Five Year Plan came ‘.o
existence it was promised that better
conditions would prevail after the
fulfilment of that Plan. That Plan has
gone, and perhaps one year has
elapsed since the beginning of the
Second Five Year Plan. And what do
we find? Has thcre been any change?
Has the nation advanced an inch?
If we ask “Has there been any
change”, somebody might inadvert-
ently say “Well, no”. But I say: “yes,
there has been change, there has
been a perceptible change. It is not
a change from good to better, but
from bad to worse.” What do we
find? We find there is want of food-
stuffs practically in each State. We
find sky-soaring prices of foodstuffs
and daily necessities of life. We find
that the air is thick with sufferings
and the Government could not cope
with the situation. This is the condi-
tion prevailing in the country so far
as foodstuffs are concerned. If the
problem of education and the problem
of health are taken, we find the same
sorry tale. The problem has not been
tackled in the least. There is sales
tax on books. Taking the health
problem, recently there was a com-
mission of enquiry into the health of
the students of the Calcutta Uni-
versity and so far as I remember, the
report says that more than 50 per
cent of the students are suffering
from T.B. or are suspected of T.B.
At this cost, this Plan is going to
be implemented. Assuming for argu-
ment’s sake that the Five Year Plan
is implemented, and the country fa

» rolling in milk and honey, for whose

benefit is this Plan going to be
implemented? We find a nation,
ricketty, weak, emaciated, with eyes
gone down into the sockets. That is
the benefit of the Plan when it will
be implemented.

Then, the question arises whether

the Indian people have the tax-bear-
ing ecapacity. Even the resourcefulness
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of the hon. Finance Minister will not
persuade him to say that they have
got that capacity. Even then, they are
to bé taxed. In taxing them, that
grandiloguent term is introduced,
namely, sacrifice. May I ask, in all
humility; is sacrifice an one-way
traffic? Is sacrifice meant for the
poor, for the lower middle class, the
agriculturists and peasants? Is not
sacrifice meant for any others? Is not
sacrifice meant for those who are
gitting in a high pedestal, who are
living in bungalows, where even the
grass is allowed to grow? What
sacrifices have they made for the
implementation of the Plan? We are
ready to co-operate with them. We
want a catalogue of the sacrifices that
they have made. With that catalogue
of sacrifice, we shall go to our electo-
rates to inform them that these are
the sacrifices that they have made, 1
say, the high dignitaries. I submit on
that seore this taxation is unjust and
should not have been mmposed on
ordinary commodities and necessaries
of life.

There is one thing which has been
said by the hon. Finance Minister
which should not be allowed to go
unnoticed. He wants to say that his
heart bleeds for the common man.
Let his heart bleed and bleed pro-
Tusely; we do not mind that.

An Hon. Member: It will stop.

Bhri S. Ghose: But, he casts a
fling against others by saying ~ that
those who shout and speak do noth-
ing for the common people. Bleeding
for the common man is not the
monopoly business of the hon.
Finance Minister. We know that
whatever rigmarole a man in high
power say: or writes would find =a
place in the pages af the book and
will be regarded as gospel truth.
‘Therefore, he can say that his heart
bleeds for the common man. But, we
want evidence of this bleeding. It is
not a mere statement that would be
sufficient. People want evidence. Is
the evidence.this taxation? If this
taxation is evidence of bleeding, I can
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assure him that the common people
will doubt the very existence of that
organ in the Minister, which wants
to bleed. I submit that he should not
have made & monopoly to bleed for
the common man.

An Hon. Member: He is bleeding
the common man.

Shri S. Ghose: That is what I am
going to say: that he in his turn
bleeds the common man white.

Another question would arise:
wherefrom the money will come, That
is why I h:gan by saying that I am
spcaking from the common man’s
point of view. The master minds in
cconomics will discuss that. I would
submit one simple fact. Money could
be found in this way. There should
be a drastic curtailment of adminis-
trative expenditure so far as the tops
are concerned. I do not know whether
by this curtailment lakhs of rupees
will be obtained. But, by this curtail-
ment, you offer a gesture, you offer
an attitude which may give an in-
centive to the poor man to pay thesa
taxes for nation-building works
smilingly.

Secondly, corruption should be put a
stop to. There should be stoppage of
colossal wastage. These two, corrup-
tion and colossal wastage, are inter-
linked. Hon. Ministers may say, we
are also equally anxious like you to
put a stop to wastage and corruption,
but stretch your helping hand. I
submit, there is a great risk. It is not
a question of asking. They must be
active; they must c¢xert themselves. 1
will cite one example before the
House as to what risk is involved. One
Deputy Magistrate was taking illegal
gratification, and the bench clerk
was the middleman.

An Hon. Member: Co-sharer.

Shri S. Ghose: Go-between., He
perhaps doubted his bench clerk th:t
he is not getting the full usufruct
of the booty. Therclore, he attempted
to have relationship with the litigants
direct. A pleader of that bar, who iw
still a sitting Congress member In
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the district board, went from door
to door, each and every door, the
door of the District Congress com-
mittee, this and that to get any help.
Ultimately, he was successful in
moving the executive to action.
‘Therefore, a trap was laid and in the
trap, the Deputy Magistrate was
caught red handed. There was a trial,
What happened? It happened that all
the police force, those who were in-
volved in the invastigation
case, were purchased and even the
D.LB. inspector at the time of deposi-
tion made prevaricating statements.
And what was the result? The result
was a foregone conclusion, so much
so on the date of delivery of the
judgment, this Deputy Magistrate
came in his car with a garland, and
ultimately when the judgment was
delivered, the defence advocate was
garlanded. That is the way corruption
goes on, and the gentleman who took
the lead now stands the risk of being
sued for damages. So, who will
stretch a helping hand to the hon.
Ministers unless they take the risk
themselves, unless they come to the
forefront, unless they exert them-
selves. It is for this reason that cor-
ruption is not being put a stop to.
Nobody ventures because the persons
responsible for colossal wastage, who
are corrupt, have a large purse to
undo everything, and the gentleman
who, with th~ best of intentions, pro-
ceeds in that direction will find that
he is entrapped. He will find that the
police have submitted a chargesheet
against him under section 182 or 211
of the Indian Penal Code. That will
be his fate, and it is for this reason
that the Ministers are not getting
help. They must try themselves, If
they set an example, we might get
some results, otherwise not.

In this context, I would ask ‘t-he
hon. Minister to face the plain truth,
truth which can be beaten by no
ability or steam-roller majority. In
season and out of season we are
reminded of their strength by the
stretching of their hand. I know they
possexs strength, and perhaps in their
sense of security they will not pay
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heed to us when we speak with the
best of intentions, but I submit that
days of reckoning will come. They
shall have to account for it. And I
finally say that they should not labour
under this illusion that on this slip-
pery ground of Delhi they are writing
the last chapter of history.

Mr. Chairman: Shri B. P. Sinha.
Shri Raghunath Singh.
P. Sinha rose—

Shri Raghunath Singh and Shri B.

Mr. Chairman: Shri B, P. Sinha is
there. 1 thought he was not in the
House. I have called Shri B. P.
Sinha.

Shri C. K. Bhattacharyya (West
Dinajpur): Sir, audibility is very low
in this part of the House. We not
only suffer from the fact that we are
backbenchers, we also suffer from
lack of audibility.
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ff Joco Mumefi fa o 2 sw @
FIT TR 3 A T e @
¥ aefaems famal & For 7 araedy
Yo ®TF  qT &Y. §90 AT Y AY &99 d,
T F GIT A AT FA§ | X qw
ATTAT ¥ AT wF & | wrhAw qwAr
WA AT AT T | AW IERT 6
[E fram w7 § | fram & wier
Farfers g4 A amw X
e ¥ Wy w qEarn wew g e
foam wifm w7 mfes af qwr
st s 39 € qrly €7 Ivdr gfe
a0 § I w2 A AT v A
fpary ®Y AMT AT 9T § wW AW
fear &1 wfr w1 wfere qxr
AT & 1
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wive & gfegar Wt darg & frert
¥ are o wrX feg @ s A o A
far § 1 @ ¥ w0 gl wORTT A
fored oft AR feg @ 9w At 2L A
wE o fg & X F W A Ry
orar ¥ e w9 swardr & £ w09
& wraEdr gy & Afew §F W9 oy
T AR E R R W ¥ (L w0
o greafaTde I ad T d
BT & ITR HA &Y HLOOE §IAT ET T=AT
& 1 ofrr Y Y e 4 F g v
Y & T AT/ FLE 595 KT WTASTEAT
& o = A9t R A TS A ey
aff $< gRT | wre feme gg A
®Y qEAF w4 o oy @ fE AR &
oY v 7T & I7 A7 7f agfeay
foeft g€ ot | Ffea srftardr & awTe
£ ¥ T e ¥ A1 "o ¥
W A1 Ay qAm Agfead wmva @
wf § | MW 7@ feaE agT A97 &,
wgo wwEiw

o1y fen AT #1 s swaedr gara
Y T FTA § | WIT FT ATAT T WIAA
T & o oww S & A @l feadr
a3 g% & | ST F ATIRAT FT R0-3Y,
dFETEaT F FF Y AT & 1 WY TR
ot arr &Y 7 § WX W & A7 9q
&9 o T I W FT 2 0 TG A
AT aHE T g Wl § 1 Ay Wi
¥ @79 w9 ¥59 & o T # g
A W wEt ¥ 1 ? gE wy fasgw
FT ATX FARATE | BHIR AT T we
sfawa fear & W I & hifasr
o g frdR s | e 3w WY
wTT ®ET A faear @ WX o 3wa
% fag wqgr  Adlw A AT & 0 w7
QA o w1 Wy FT 39 & 67 qOw
T Afed | Ty € are 9w e foe
[T TG & T4 A foww w1 fr gEw
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o W won wfgg 1w feamE
%Y ¢ 0¥ wyaT Sfir sgfr oty v (TN
Azt wreT) €1 TF TR WY W
Faw ¢ wfawy aw g Y I 5y
i@ Ao e Wmdyguamw § off
g fir 9w #Y ey #8 agdr

AT & WA AT W AW -
Iy faar & fr arg ot & W= W9

- u: ¥ oY 9§ a% ¥ a=a & fag e

wfaaw foar o1 gy 5 1 A
T 7 o fgfra goadfa o e ¥
I/ WY §: ¥ TWIRE IS IF B WY
& g=q1 & g Faq o NyTT aw H
faq faerr s7 g0 &34 AT W & 1
1 & LY Ad aF & qEel & foag W
Fa gy A ar M aTsQAE
oY ¢v wiaaa & fag & v fanar &
AT A AT ¥E € ) 0E fraEy ey
¥ GrRT g WY Y I § fmw w
AT &) T, T R A A GO v
g1

o7 fFam F1 @ geT g
W AT @ A R o & AT 9T 9|
qXiF am A AT E 0 €W AT
THY g3 7 A FT AFAT § FH W9
I & TF o fafaw o a3 wwa 0
I AT AT AT §. ITFT W G FT
FHT | WX WY gAT A R ar &
womar g fe feemi & 9 s
gz @t g
X3 ¥ arq wvq F 7wy e g
WY ST T A § W wY QT AT )
[ET A femw T gui @ ¥
fag #riz =t foerar & 1 X7 & qwrawr
& g § 7w ay v @ § ) W
% wEgw 9 gar iz es fear
wraT § B Ay F T ® faw wrw
EY wwar ¥ rgave fr ot epey
WA AT § |
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¥ faeare &t wrrar Qv o o AT
T WTT 7 0oy fingr A feer & Eww
weft ¥ 2% F dare v 39 F few
BT ® FAT I3r7 A1 ) W Y wofe
& sifgg 1w vy 9w & SAEEwE
¥Y FAT IST TR AT 7T ATHIL AT
gwerar wwely Fmadr o

ot vqarafoy : jardrs el
wgrea, f g% Q¥ fagg 9T wror A=T
T Ty § P & mvaew s 1y g
F & = faag a7 aror mft g ffr

7 faearogEs www A Tr=T §

=¥ age A eawir ofr w1 2 wfEar
oft &Y aar Fav g fe 39giT qu & ¥
ts FOF §G w1 Ffaw wok faard
g1 TR ¥ wYE = T TR afew
w1 fofor oewifest &1 & sman
soar § fr gar fafreee anfaa ot
wa fawml § et ag F Afar s &
fea.qit |

suafa 7Ry, & 99T O W
ot fRwmr wqgay g (% wrerad #
A GO AT HARH 1 WIT AT AT
< fega faveq oY & ag so d &
ferrgewFaed §agd aoa
TEATT ST § ) gt gt A4 f, @
HE ¢ W wHt & 1 g O fenw F1-
Itaw § fow srdfasd AN g 3= 2, soe
&1 7 J1AT & JTHA TIITTEA, TACHE
eife o S @ o @) o A
¥ qar w@ar & 5 Tmt wfedw
@wefort wgr §, gara i w3 §
¥ v 14T & o wrEaT 8, o wTeeY
wrew g wifgTs g T TRy
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wTIR Er wifigy fin arfermr e
fx & mifaw &1 6 &1 N wwive
- &, g o gfenade 31 wreey
7E W A g wigd e et W
TR dw § ofae & @ are
a2 foad o didew § F Rz
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|
K
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4 =
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Mr. Chairman: Order, order. The
speech of the hon. Member is wery
interesting. But it will be appropriate
to refer to the question of military
secrets, the constitution of the Defence
Council ete. when the Demands for
Grants for Defence are before the
House. Now we are discussing the
General Budget. I would request the
hon. Member to speak on the General
Budget alone.

Shri Raghunath Singh:
going to refer to that.

I am just

uF ¥F THEC ¥ W7 A5 fEe gamo
It #rhe § ag faegT arsz om0
wa frdl @ ® oEIFET TS wret
"TSE g IGT a9 99 2 FF gy w6
#F g% 9T & W IR A Aag ey A
wwdT

g0 AT @ 7 A § fe we
T qY AU-YY KT aT qw Y
i f ¥ 2euI-uY F g Az
F ¥o qwde feww qzv &<t fiwar m,
W-YY T Yo UTHZ, WY-Y% F 3L
gz SE femr, we-ds § ¥R
qeEe W & e o-Ys § T T
®1 I T fEER & I W v 8
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[, v ferg) o
& e vrt § o B v a7 fedw wift & fgrgeandt wed org faely

AT FT AN FI o T Y| oA (W
T FT §o1 T9 FT S0 TTHL IR
fedm g g¥ 57 ¥@1 & @9 gNF IEEY
qeT 87w 3y, quAe &7 fem ¥

o F 9 wrdf gedRe i T
TR w1 e T A £

off o (fasmmam) « FA =W
TR |

1 wgng fag 243 w9
T ET ETE)

Shri Barucha (East Khandesh):
Where do you get these figures from?

Shri Raghunath Singh: From the
Budget papers themselves,

My Ankraas are absolutely right. 1
challenge anybody to disprove them.

TR F UIYHT ST §F aF Fi /T Coonoqy
g g 5 ofeeams o Peme
& il AT 7 fag woo wrafiml
&S 21 fegens $T A9 F seo
uFgT § W7 g wooo § wafs
afET % A F coo wRAT WY
tfo0 o § wrly wmfeam ¥
TR AT AT w300 A7 fggram
% AT veoo ¥ waly fgereare
M qfeerT & gt § Faw oo
FT WL X w9 O 995 g9 §
fe st & v A% @ as
4|

4 g9 Gre A savr srwfye Faar
fo wrorad & Qamdy § W wnw
#t #ta ¢ BT GIEAR W FC Q@

# =gar § fs w11 g
BrHd & e 9 fpgeandt & o

T AT |

urq 247 fe wfeze wreey § A
33 FUT o7 Y KT &747 AT EAT
2, ATIFTH ARA ¥ FAL KT AN
e @7 W a% Teewne #
gF @iy ¥ fawramar ag AT &
o ITAT weema 51 Y & A SaeY
FoAT Y, Yo FUTAF ARCTTE TN
¥ woT wEAr § fr o9 Qe
#frgr gat fae swd afaa
giqz qrfEaad &1 @ qIadT T
2 Hfer gaw A 3 @ ¥ fegmm
& qrr qa o A i & | ora T g Ao
Fo ¥, 92 Frarkie vam ar 147
2 v orfyerrT &1 ARdER TAT ¥
frer vdr &1 fsa wwr fegee
& i wE ofr Gavher S A4 R
s wachT AfaT o SEaET
& 7T & wa fo 39y arg FAELA
g1 maT T A OF A A & g
o YT yoo Wid AT gL O a7 Arelt
& Al gewr 337 32§10 ¥ ol
for §= 8 & 9g 72 N gATE FZW T&T
aagn{;ra;ﬂwmmrwain FA®!
IO garE W A AT & fag ar
N g ATT T AT & | FAR
2qr & AT A fr Tz &, 1w W
srea AT & {1 7a 8 S e #1 ey
2 garrgaTE W guAw ¥ g
7 £ Tar F a5 & g g4
wg & ugt Ofefar & ag Wy &
e dg7 %% &frae & 917 o -
vl gavd ST Al S A g AN Ay
FT 7047 FT GHRT W LECAT FCTHT |
wir w3 § & o W od T d
wod (LAl WET ¥ FF 9T ¥ A oF
wodT Tar F1 W wAfoe s iy
w397 g fear Sfer o 9 qrer
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oo qRgAt T A T T AT v
# ¥ T AT 9ET

ax § wigd uw fraed w1t aaAr
wiET 1 ®WiT B f A4 9T BN
X ¥AC | =T 8991 AF FL @ §
g7 feqy oz 5@ 447 9T § gWE
a FT @ § | 9 T 7 faw € 9vHE
EX A4l ¥ FA4C @A FL R
g a gx wnff 5 99w F waw
a% @ § | dfFr g9 @g I
o ifer o feegemma & gy
qET ¥ AT AT wE F ETIT W
o ATl 747w wiew amei &
€ o7 TW T9 9% Ty aY 4B vy A%
1T W fggeas §F IR a9 &
qr & A% 14T o7 qY ¥ faw q
# 3T 9 F www W 9ET )

gATE FEr urIfawa W oErel-
feeq =14 & w@E a= 1w
F24T & {5 % 9% Faa 37de o mfag
gre 747 ds AT & wHET § F%
stiqst Fete adi w01 & =1i% g% &=
®E TF WA 39 2 F gl o
Zg ¥ AW AL AT 1 W™ A W
W { o ") {9z 9\ =iz 992 3R
¥t T feg o @ § W7 ST avw
TF ¥ a3 qE IR §, oA waedr 7
F wgm & g o s e Wi weA
gryfaa o qereAifasy da I
ATHF FCHA AT WH T% 9% § ITR
foe & a9 &X ¥qif® w9 Ao gar
#EY wd & aY vIrv gu der A7 gy 5
T A @A 9gNT @ €1

T AT § wTed WX wgET qrgar
g F 87 v -u¥ § gud wad
AWT F A4 F A Y qREz T,
A LRNY-XY ¥ X' IN TTHE, R¥-U%
T X' Yo qTHE, Y&-¥e A § GIHe
WX yo-ys ® ¢ T wEr g
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A T TRA € goFT TR & st
7z grm v o fomr g walny AT
7 g fawr o far s g v& a<foog
TEH FEC 2T AT = w0 AR 4
g9z 7 fawr orq % fagy 91X ag o
far ag & aw ST arfeea A
sl & | A 3 @ fie gd afimea
fag a7, @few faew faq ad W wad
faq o wa fs gard g g & fe
AT 919 7 a7 o afewr Faw &, W<
T & TF IALs AW WO 99
Y2 i wawar 5 sy 97 faom f%
T fagma 2q &1 T 7 @ &

fedm ftIfz & & wgor g fr oy
oz faargs afgaa = & O
E qwz & WY ¥W aor § sy By
F1 foda agl s o1 7T FF %
g & werady § O 7 qg WA g
fr s FEde g7 Farsforgy wt ofe-
TATH T FHAT AT AT FHA AL BY
TAT GAWE F a1 74T #T, HGA HEAC
Tw X @ FEAT w gD T TUATAT
afew 597 7 q=r 91T qoTeT ¥ a7
a7 #5417 F) gad FITI0 | WIS WY
fegeam @ cnfm &Y @@ a<a §
YT FET TTYT SATAT T 99 FT W
g wfes st & mfeca &1 I%
HTEET AIHT AT@IT AT W FEL
et 9% aw f % ar ardr gyesns
STOAT ET &Y AT 1 F G HTEaT
g s mad gEer Jwd ¥ avfa
gaemw fear &7
Shri Nath Pal (Rajapur): We have
Panchsheel.

Y g amw fag : IERT W
o FYET AT T €Y THT WY
H¥ F4T 1 W9 T A9eEy € TAw
FF 7 o gud T ow wreedy feger
qifaet w ot g ot o wm
urrer fedw & € cafer off B0
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o qred o arodr i wr sy O agr
o frdw w1 ware ¥ O fedw
gy FHA ¥ 9T gEA w4y
A & ford o aga wsd ¢ v o
fedg ot wiss wwd 3. w%)
OE®T YUA AW ®T oY TEHE ;A
we T &, 7S ofT aga sarar @ w2
W 8T oug WA wew § 8
fawmer AT fidr, gq QAT Ev mm-
ARATAT B TS T ATTA A AT
THT 7A & AEq H1E A 7o0eAT &oTs & 7
Xq areq 97 78 (Fazw & fv diw
g &5 2@ § & AT (qrvars F14q f@ar
oy Wt 9% qET w997 famr anm)
& JAgsdy JET, VAR Wi AT
WOF 2 § IATAT | wx qT F AIN
¥ forg wew o1 T}, EW ¥aw @i
¥ FT AGl AF FHA, MeAr ¥ AL AqY
®T ( TH W9 I Fr R F AT
JoT &) Tvg AV HIT IA9 &Y TG
Eiqf‘am &I wrasaFa ¢ foaq wsg
wte W QFYiREE Y srawasE gal
gt BT & | AT 7T, AT AT
& W Aty &, W17 R 7% Zh fF
& amg frs 2o gwTT wrR Ww A,
sfesw I7 & FT9T 0T R HICEFT
T FIT TE | TAFT T AT AT!
AT & GIF T A, T AT G TH
ag AT g1 Fg FIT M| WS AW
¥ equl ¥ 99, qifeam § 1w dIW
& &, T & 99 gF & AT WoR
O g A T T A3 Y a0 27
| ared § a7 o wgar g feg-
™ & feRd & oore w1 FA § TAC
A4l 9T wEy @ 3, 9y fan fen
¥ qore F1 § qTAT &, FFT G0 1 AT |
& ST NTRATE (FEa AT ¥ v ¢F
fogrE a1 30 wedz @¥ g wifgg)
iy Ber FYy Tar gy o § ) av gw
a3 7 2, oic aaX & W
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Ch. P, 8. Danlta (Jhajjar): ®ir,
when the first Budget was presented
to the First Lok Sabha, the Leader
of the Communist Party said that it
was a declaration of war on the rural
section. 1 must say today that the
present one is certainly a declaration
of war on our poorer osections, a
declaration of war with weapons
which are going here and there and
everywhere, I have {fallen in love
with the Finance Minister; 1 have
seen him; he is a very good man at
heart. He is a hard working Finance
Minister too. Then, what the hell I
am talking? I say again that the
Budget he has produced is a Budget
of declaration of war on poorer sec-
tions. Yet the man is good. Then,
where is the difficulty? Our society
is class-ridden and we have a class-
ridden Government. That class that
over-rules our Government and our
soclety is the capitalistic class. It
was this class that inherited power
from the Britishers because power
was transferred through a compro-
mise; and where there is a compro-
mise it is the leadership of this class
that gets the power. Pandit Jawahar-
lal Nehru, present Leader of the
House, when he was Leader of the
Nation, wrote a book called Dis-
covery of India. On Page 51, the
says that he does not like his
class. He meant the upper class.
There he says that their intention is
not to change the social structure.
The Britishers have got what they
wanted before being pushed out and
our bania has come to take their
place keeping that social and econo-
mic¢ structure in tact and retaining
what the forecigners have been doing
so far,

It was his opinion at that time,
when he himself had not succumbed
to his class character. I am talking
of those good days when he was out
of power. This Budget is not the child
of our Finance Minister. The father
of this Budget is that class of people
who are our rulers. The mother s
that social and political structure
based upon the exploitation inherited
from Britishers. This man is simply
a mid-wife to this Bydget.
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the House on the 15th, I was expect-
ing & bad Budget. 1 was expecting
that something more is coming. But,
I did not expect that these people
would dare at this stage give a con-
cession to the higher economic groups.
When I came here and heard his
speech, I was stunned. Elections were
beld so recently and these people had
talked of socialism so loudly that I
did not expect that they would come
out in their class character so soon.

‘We have been seeing that Budgets
are coming year after year with more
and more of taxation. They tell
us that this is not due to exploit-
ation: we are bringing socialism and
we are developing your country. My
sympathy goes with those feudal lords
of the olden days. They too exploited
but the poor fellows did not know
how to talk simultaneously while
exploiting. But our exploiters of the
modern class know how to couch in
good phrases the blow that they give
to the masses and talk of socialism.
Talk of development and socialism is
nothing but these good words. They
talk of socialism when they want to
check socialism.

Now, let us analyse briefly this
Budget. They have reduced super-
tax. They have reduced income-tax
on the plea that there is expenditure
tax and wealth tax. These are no
taxes. They are smokescreens to
enable the Finance Minister to point
out to his critics: look here, I have
taxed even wealth of the rich. Rs. 15
crores is their estimate. [ may tell
you here—write it down—it will not
be realised to the extent of more than
Rs. 6 crores. We know how a rich
man gets his property assessed. We
have seen it in Estate Duty. We were
told that we would be getting Rs. 8
crores but we got only Rs. 3 crores.

Then, let us come to the expendi-
ture tax. Its history is not known
but I am certain of one thing. The
capitalists have been given one year
toadjust theiraccounts, Giftsare tax
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free. As in the case of sales tax
where the sales are being suppressed
resulting, in losses even in income-
tax, what will happen here? Actually
the income 15 going to be suppressed.
We may get something, or we may
not, out of this expenditure tax but
certainly we will be losing income-
tax,

My argument is this. So far as con-
cessions are concerned, they are only
for higher classes. The taxation of
the rich is bogus taxation; it will not
be realised. The volume of the tax
on the poor is very big and huge and
it will be realised.

The minimum tax limit of the
income-tax has been lowered. O°
what a fine excuse! “We want to
make every one to contribute for the
development of the country.” As if, if
this limit is not lowered, we are not

contributing now for the develop-
ment of the nation. Perhaps
my Finance Minister is labour-

ing under the impression that
he is the only taxing authority.
We have got our Finance Ministers
in the States who are very efficient
in this silsila. Then, we have got
our district boards, our panchayats
who are given free hand to tax.
Crores and crores are collected by
way of taxes in the name of develop-
ment of the Nation. Not only are
there so many authorities. Some-
times one pocket is being raided
simultaneously by so many hands.
One asset is being assessed simul-
taneously by authorities more than
one. [ take the case of tobacco. That
pinches me. That is the only recrea-
tion of poor people. I can't imagine
a peasant without his hooka plough-
ing throughout the day. These rich
people drink, play, go to cinemas and
all that, and then ask the poor people
why they should smoke, I may tell
the Finance Minister that even the
poor people want recreation and
tobacco is the only recreation of
my peasants and jats. See what
a peasant pays for tobacco. He
pays land revenue to Pratap Simgh
Kairon, the State Minister., For the
well which he has built for
himself—the Government did nothing
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—he pays chahi tax sometimes
to the State Government and some-
times to the landlords. I am not
sure of the landlords, but the peasant
certainly pays chahi tax, Then comes
your duty. This duty is very heavy.
In Punjab the cultivation of this crop
is going down because of the very
heavy duty that is already there. Now
the Finance Minister comes with a
tax of 100 nmaya paisa per lb. on
tobacco. It is really sad to say the
least.

There is another curious argument.
In & novel way they tell us that they
have given some concessions to the
higher income groups to make them
interested in the development of the
country. At the same time they tell
us that they have taxed the poor men
to make them interested in the coun-
iry's development. This means that
rich men are interested in their coun-
iry’s development when tax is lower-
ed and poor men are interested when
they are burdened with taxes.

We are living in an age of sermons.
We have been listening to many ser-
mons. Every day sermons are ad-
ministered by our rulers. When do
they administer these sermons? When
they go in airconditioned cars. They
tell, my peasant who is taking a
bullock-cart in the sun to work more.
To whom do they tell? To one who
is over-worked. Who tells? One
who does not work. These people go
and say: “Bharat ki janata kurbani
karo”. To whom do they say? To
those who have left nothing to make
any sacrifice. Who asks? Who lives
in abundance? Is there any justifica-
tion for asking? Is there any psycho-
logical atmosphere for preparing fin-
ance for the Plan?

I may tell here one thing more. We
and they, both have been talking tc
the people on socialism. For the last
five years a tax-payer has been giv-
ing tax in the hope that the First Five
Year Plan will be over and his difi-
culties will be solved. Today, when
the First Five Year Plan is over and
the first year of the Second Plan is on,
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is be not justified to ask: “where is
the change?”

The other day, the Secretary of
the Ruling Party, Shri Narayan, told
us that the difference between the
standard of living of the poor and the
rich, the ruled and the rulers is not
narrowing down, it is growing wider
and wider. The poor man has been
paying tax continuously with the
hope that he is going to have a better
lot, better conditions, after the com-
pletion of the First Five Year Plan.
Now when the rich have grown more
rich and the poor is going down and
down, he is not going to pay tax for
the next Five Year Plan, let it go to
hell.

Shrl Mohinddin (Secunderabad):
Sir, I rise on a point of order. Is
“hell” a parliamentary term?

Shri Nath Pal: It is quite biblical.

Mr. Chalrman: In the sense in
which the hon. Member used the term
it is quite parliamentary.

Ch. P. S. Daulta: Sir, it is not I, it
is not the gentlemen sitting behind
me, who are sending the next Five
Year Plan to hell. It is they who, by
levying these taxes, have made the
poor man feel, let the Plan go where
it goes., I am not going to kill it.
They are killing it by taxing the poor.

They say, make sacrifice. I say,
come along, let it begin from the top.
I remember the day—I was a student
then and I had come with a pass from
the person who holds the Chair now
when Mr. Satyamurthi talked of
heavy administration with half a
dozen Executive Councillors sitting
there. I wish Mr. Satyamurthi was
alive today so that I could show him
the army of Ministers beginning from.
there coming up to this place, I could
show him the army of Ministers in
the States. They say that the Stats
is expanding, that the scope Is ex-
panding and they want more Minis-
ters. I say, Ministers are not wanted
because the scope is there, First they
have some men and then they want to
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fnd jobs for them. Suitable persons
are not placed in suitable jobs. The
persons are there in order to accommo-
date various factions and jobs are
traced or created. That is why there
is an army of Ministers.

Is it not a fact that in recent years
we have seen another bureaucracy,
and that is the bureaucracy of these
elder buzurgs? We have respect for
them, but it is not necessary to res-
pect them by putting them at the
head of a responsible Ministry, mak-
ing an old man sitting at the head
of a department, who cannot walk
without the help of a stick., Let me
make a reguest. Let me make a
speech, let me make a speech for

© tyag; they should retire before God
allots them a seat in the “upper
house",

There is not only the gquestion of
the number of Ministers. What about
their salaries? When we remind them
of their Karachi resolution they say?
“humbug, the currency has changed
now; the value of money has gone
down and we cannot do with Hs. 500",
When we point out to them that in
a good State some good Ministers are
actually charging only Rs. 500, they
say they are making political stunts.
The other day & responsible Minister
sajid: “We won't allow Bengal to go
the way Kerala has gone."” Let me tell
you, Sir, that when people decide to
go @ particular way they never seek
the permission from the Finance
Minister. If these rulers have got
any mercy on their tax-payers
they should not stand in the way of
Dr. B. C. Roy going the way Shri
Namboodiripad has gone. They should
send instructions to Ministers that
they should go the way Shri Nam-
boodiripad has gone and they should
accept only Rs. 500. They should do
it gracefulMy, otherwise tomorrow
they would be compelled to do it,
because Kerala is there and the peo-
ple are there. They will be forced to
take Rs. 500 and they shall have to
g0 the way the Kerala has gone.

Our leader, Acharya Kripalani said
about the Governors. I also want to
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pay a few words about them, I do
not understand why so much money
is being paid to these “white ele-
phants”. We are told that these are
posts of dignity in the States.

Mr. Chairman: Order, order. It is
not proper to speak of Governors as
*“white elephants” and “black ele-
phants™. The language should be more
dignified. The Constitution also re-
quires that when we speak of
Governors proper language should be
used.

Ch. P, S, Daulta: I am sorry, Sir,
My criticism is, why we should pay
so much money to our Highnesses,
our Governors. They say that it is
necessary to pay them for the dignity
of the State. May I say, that the way
in which Governors are appointed
makes it very difficult for people to
pay them respect. A gentleman who
failed as Food Minister in the Centre
is asked to go as a Governor; a Chief
Minister who failed in suppressing a
movement in his State was asked to
become a Governor, if judiciary is to
be given some hint then a retired
Judge is asked to be a Governor, i
some leader has got a kick from the
voters he is consoled and asked to
become a Governor. When Govern-
ors are appointed on these considera-
tions, whatever money you may
spend on them the people are not
going to hold them in respect. Not
only that. Even some responsible
Ministers at the Centre have no res-
pect for these high posts. A corres-
pondent of a responsible newspaper
had access to a Central Minister. He
asked the Minister: “Are you going to
be Rashtrapati?” The Minister repli-
ed: “Am I so useless a person to be:
Rashtrapati?” My argument is this,
When such is the case, why do they
spend so much on these Governors?
18 hrs.

Shri C. K. Bhattacharyya: Sir, on &
point of order. The hon. Member
just mnow stated that = correspondent
saw 8 Minister and requested him to
stand for the post of Rashtrapati and
that the Minister said: “Am I such a
useless person to become a Rashtra-
pati?” 1 want to know whather this
conversation between = newspaper
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-correspondent and the Minister is re-
corded anywhere in public so that the
~hon. Member may refer to it. Other-
wise, how does it arise and how can
.be refer to it?

Mr. Chalrman: There is no point of
+.order involved. There is no question
‘that the conversation should be re-
.corded somewhere. That correspon-
dent went to the Minister and asked
that question. There is no point of
«order.

Ch. P. 8, Daulta: I want only two
minutes. If there had been no inter-
ruptions, I would have finished. I
want to say a few words about the
_External Affairs Ministry.

Shri Joachim Alva (Kanara): I
think the second portion pertaining
to Rashtrapati is very disrespectful
It is disrespectful for us and to the
Rashtrapati.

Mr. Chairman: The only matter
which the hon. Member referred to
was that a newspaper correspondent
werft to a Minister of the Union Gov-
ernment and asked him to say
whether he would become Rashtra-
pati. So far, nothing is wrong.

Shri Dasappa (Bangalore): Is that
Aauthentic?

Mr. Chairman: He only says that a
certain correspondent went to a
Minister. There is no question of
authenticity that arises here.

Shri Sinhasan Singh: If that state-
ment is correct—

Mr. Chairman: Order, order. The
«question of authenticity does not arise
Jhere at all.

Some Hon. Members 705

Mr. Chalrman: Order order. The
‘point of order has been met. There is
-no further question of any other point
-of order arising on this statement.

. ©Ch. P. S, Daulta: I was about to

vefer to the External Affairs. Though

.sitting on the Opposition Benches, I

‘have great respect and I am proud
A
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of my Prime Minister. He has played
a role in the Indian national move-
ment before 1947 when he succumbed
to his class character and the part he
has played in the movement for a
quarter of a century cannot be for-
gotten even by those who sit on this
side of the House. His ability, his
occasional moral courage and above
all, his being the Prime Minister of a
great nation, have given him an inter-
national status, But all this does not
necessitate spending so much and
making interference in allg3" 3 AFHAT |
This can all wait. They spend too
much on our ambassadors, We have
s0 many of them and we are spending
a lot. We go out too many times and
we invite too many guests. These
are good things in normal days, I
admit, but my Prime Minister should
not forget that he is the Prime Minis-
ter of a country in whose financial
chambers a red lamp is burning.

a1 atrd &1 fgaren faw=ar § ar
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I may now talk of things mnearer
home. We are doing something about
Chandigarh. But this is not Chandi-
garh but Chandi tomb. We are ac-
tually suffering from the lack of
drinking water. The people of
Rewari, the place where the Chair-
man was born, do not get drinking,
water. In these days, the water from
the tanks also evaporates, Further the
water there is salty. Lakhs and lakhs
are being spent on artificial lakes.
The Harijans are not getling houses
to live in, and yet we are building a
house that costs Rs. 40 lakhs for our
Governor. The Government should
be asked to stop this hobby. 'These
buildings can wait but not the thirsty
men on a dry fleld.

One last word about the payment of
taxes. If a Jat from Rohtak does not
pay land revenue by a fixed date, say,
15th June, he is put into custody, his
entire goods are auctioned. But when
a black-marketeer evades the pay-
ment of tax, they say, “Come along,



Kaldor says that Rs. 150 crores are
going away without being collected as
tax on income. I know of one in-
stance. Business worth Rs. 2 crores
is being carried on in Bombay with-
out any regard for payment of tax.
1 do not know what is the exact
amount that is lost by way of tax. But
I want to say this. You must bring
such people to book. I do not say
what they used to say in the olden
days, that is, hang them by their neck
on the nearest pole, What I suggest
here is this. Treat =all such tax-
evaders equally. Treat them on un
equal level, Treat the big tax-
evaders in the same way as the hum-
ble Jat evader is treated. Why a
Kasan who does not pay the tax is
made to suffer more than a bigger
thief. That is my humble submission.
I have done.

Shri C. D. Pande: Mr. Chairman,
Sir, the Finance Minister, in his budg-
et speech and subseguent utterances,
has tried to make out a case that the
success of the sccond Five Year Plan
depends on our passing the tax pro-
posals that he has put in their entire-
ty. I think that position, namely, that
the Plan can only be successful if we
are to pay the ransom, so to say, —,
we must pass the proposals first, — is
rather too much and it is unfair to
1ihis House to face a sudden situation
Jike this. The situation does not
warrant such a thing. It is not exactly
like this, because, if we analyse the
figures that are required to be passed
by this House as additional measures
of taxation, we will find that out of
Rs. 856 crores, Rs. 50 crores are ear-
marked for defence; Rs. 25 crores are
<armarked for subsidising the food-
grains. Now, only Rs. 18 crores or
Rs. 19 crores are left which will be
used for the financing of the Plan,

Now, can you imagine that a coun-
try which has procured Rs. 2,100
crores in the first Five Year Plan and
has already made a provision of Ra.
4,800 crorées in the second Five Year
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Plan, will shirk the duty of finding
out Rs. 21 crores for the Plan? This
is not so. But the bogey has been
raised in order to make the tax look
rather desirable and worthy of being
passed. In the guise of invoking the
name of the success of the Plan, the
Finance Minister has brought in taxes
which otherwise would not have been
brought before this House at sll. So,
the Plan has been invoked as =a
sacrosanct thing or as a thing of such
great national importance, and that
for that Plan we will have to make
sacrifices in the form of these taxes.
But it is not for the Plan, because for
the Plan, we have already made pro-
visions. If we can provide Rs. 4,800
crores, this House will not shirk the
duty and the pleasant duty and the
welcome duty of providing Rs. 20
crores rnore.

But my fear is that whatever we
have provided in the past and what-
ever we are going to give for the
next Five Year Plan, that is, the
existing Five Year Plan, is not likely
to be Spent efficiently and be utilised
in the proper manner: That is the
crux of the whole thing, as to why
our people oppose these taxes. The
people doubt whether the money they
have contributed so far, Rs. 21 crores
for 1k~ first Five Year Plan, has been
put to proper use. If we have achiev-
ed success and perhaps so by spend-
ing even less, we cannot vouchsafe
that the expenditure has been proper
throughout.

Whenever our people see wastage
here and there, they feel hurt. They
are ready to contribute their hard-
earned money to the State but they do
not like to see that what they con-
tribute after great toil and sweat is
spent and distributed rather lavishly
and lightly. There are many instances
which Members of this House have
given,—instances where money has
been mis-spent. I will not take the
time of the House by enymerating all
those superfluities and extravagances.
It is in the knowledge of this House;
they see al] the big buildings around;
they see all the big cars; they see the
doings of the Social Welfare Board.
Rs. 22 crores were spent in the last
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five years of the first Plan period, and
for what? Just for the frills of the
Plan. You have got -certain society
ladies, they go in jeeps and social
gossip is exchanged. They are all
honorary workers. They want noth-
ing from the State except a convey-
ance and a telephone connection and
a little staff, a stenographer and a
peon. In this manner, who Is going
to be convinced that you have spent
those Rs. 22 crores rightly? If people
are not convinced of this, they will
certainly grudge paying money to the
State.

In this connection I will just show
you a few publications. Here are the
publications. Here is one, Social wel-
Jnre; it is a nice, glossy volume, very
nice to look at, with pictures therein
of bonny babies and nice ladies. But
this is not what we want for the
success of the Plan. There is one
Educational Quarterly containing no
matter of worth; and then Bhagirath,
Kurukshetra, Samaj Kalyan in Hindi.
How many people, do you imagine,
read these? These things are hardly
read by anybody. At least I....

Shri Mohiuddin: We read them.

Shri C. D. Pande: You may be
reading them. You are a very loyal
citizen of this country. But most of
the people do not look at them. I
must admit that these books are not
read by me at all, and my cook makes
use of them in the morning for light-
ing the fire. I do not want to sug-
gest that the savings in these publi-
cations will give us forty-five crores
of rupees. That is not my idea. But
what I want to impress wupon the
House is that there is this lavishness
and unnecessary expenditure to which
people object. This may save five
lakhs or ten lakhs of rupees. The
same thing is happening in the
States. l"or;gnstance, in U.P. there is
the Panchaydt Raj Magazine and
Pashu Palan Vibhag. Do you know
how many copies of this magazine,
Panchayat Raj, are printed? It is
fifty thousand a week. And there is
a scramble among the printers as to

who should get the order for these
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fitty thousand copies. (Interruption).
My friend Mr, Feroze Gandhi who
wants to say something was trying to
get the order for that magazine for
his press, the National Herald And
I think he will support me in saying
that that job work of printing fifty
thousand copies was worth Rs. 25,0000
to his paper which he was managing
at that time. If these are the condi-
tions, how can we imagine that people
will vote the money, which is not
spent for the Plan but for the super-
fluities of the Plan?

When I think of a Plan it necessarily
occurs to my mind that it should
be based on firm estimates. In this
country no estimate that has been put
before this House and on the basis of
which grants have been sanctioned
has ever come to be true. The
estimates have been shifting from
time to time. Can we imagine that
with such shifting of estimates any
plan can be final? You are asking
for Rs. 4,800 crores and then Rs. 5,300
crores and it is likely next year you
will say it should be Rs. 8,000 crores.
Then the blame is put on rising
prices. Can the Finance Minister,
who is not here nor his Deputy....
(An. Hon. Member: His Deputy is
here)....1 am sorry. Can he explain
why from Rs. 100 crores in Bhakra-
Nangal the estimate now is Rs. 172
crores? 1Is it only due to the rise of
some steel and cement prices? Can he
make me believe that in the Damodar
Valley Corporation or in Hirakud or
in the Steel concerns the estimates
put before us have not gone up by
about 70 per cent? Do you think a
seventy per cent rise has taken place
in the price of raw materials? And
you say the estimates are exceeded
because the prices are rising and
therefore the people should pay ino
order to finance the Plan. -

What is the fact, the reality? The
waulity is we sanction a project. It is
not a planned project. Whether it is
Bhakra-Nangal or Hirdkud or Rthand
or Damodar Valley or Sindri, we go
on sanctioning the amounts that the
managers of the concerns ask for.
That iz our plan. In this way s piant
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ghat should ‘have been completed for
a certain amount ig costing us almost
twice the amount. Therefore, unless
you can think of sure estimates, never
come before this Parliament for
grants, because every year the esti-
mates are wrong. If we had known
that this was likely to be the expendi-
ture, we might have perhaps reduced
our ambitious plan and kept onlv
such items as the resources could
bear. But when you tell us that you
will have a steel plant at Durgapur
and that it will cost a hundred crores,
we say “it is very nice, it is a reas-
onable amount” because a millio-
ton plant costs a hundred crores and
that is the price throughout tbe
world. But whejj you undertake this
work, it becomes Rs. 170 crores. And
it is my apprehension that it might
<ome to Rs. 200 crores by the time
it is completed.

Therefore, in such conditions whers
‘the estimates are shifting, no plan can
be final and no taxation is justified.
If you give us a firm estimate, with
a possible variation of five per cent
this way or that way, we can have
some plan. Otherwise a plan is not
possible; it is just taking some pro-
jects. And, after all, with a hundred
or two hundred crores, anybody can
make a barrage or a Chittaranjan
Works or a Sindri Factory. There is
no achievement in this. The difficulty
is you are spending more than the
work should have cnst. That is the
grievance of the people of this coun-

The Finance Minister throughout
his speech has said that the people
must make sacrifices for the success
of the Plan. Has he devoted a single
paragraph in his speech to indicate
that “this is what the Government is
going to economise in all its branches
of administration”? Can you make
this House convinced that there is no
room for economy in the administra-
tion? Can you make this House
believe that the Damodar Valley Cor-
poration cannot be managed with five
crores less than what is spent on it
now? On Bhakra-Nangal we are
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spending Rs. 170 crores. I have some
apprehensions that at least ten crores
will be due to mis-management—it
may be a scandal, irregulsrity,
embezzlement or just spending badly.
But one thing is certain, that there
can be savings of at least five to ten
per cent in all the undertakings that
you have undertaken. That means
that out of five thousand crores there
is the possibility of saving five
hundred crores. (Interruption) )i d
anybody says ‘no', it cannot shake
me from my belief, because I have
seen that ten per cent is the ordinary
margin of excess in this country.

That being so, when there is &
margin and room for saving, and
when people are hard-pressed and not
in affluence and abundance, is {t
justifiable for you to come forward
with proposals of further taxation?

And another objection about bring-
ing such drastic measures of taxation
is that you have put all the taxes in
one budget. You could have brought
some last year; you could have waited
for some till next year. But you
wanted to give a shock to the coun-
try that all the taxes can be brought
in one year—the need may or may
not be there. I shall tell you how
the need is not there.

On the one hand you msake wrong
estimates of your projects. On the
other hand you make wrong estimates
of your revenues, as is clear from
the figures given in this budget
speech of the Finance Minister. In
Customs the budget provision was for
Rs. 150 crores, and the realisation is
Rs. 171 crores. In VUnion Excise
Duties the budget provision was for
Rs. 170 crores and the yield is Rs. 188
crores. ‘Therefore, if you can make
a difference of Hs. 21 crores and 18
crores in two of the items of revenue
of the State, is it not really speaking
an inconvenient position that you
should ask this Parliament to put a
tax on the people where there is no
need of putting further taxation?
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‘Because, the taxation that you have
asked will exceed the target that
you are aiming at. Last year you
taxed the people without there being
any need for it. This year I have an
apprehension that you are going to
further tax the people without the
need. Because, there is always a
shortfall in the expenditure and there
is always an excess of reciepts over
the estimated amount. Therefore, I
think the Finance Minister could
have easily avoided the taxation of at
least twenty to twenty-five crores.
There is no doubt in my mind that
Rs. 25 crores are being taxed abso-
lutely for the sake of taxation.

‘Now, there are certain items of
taxation to which I have hardly any
objection on principle, But, there is
one item of taxation which I strongly
hold as an unwanted item of taxa-
tion. That is why, I asked you,
Mr. Chairman, that the reply given
by the Deputy Minister of Finance
should not be taken as final because
all the speeches made thereafter
would be speaking to the dead wall
If he has given his final reply that
there is no case for restoring the
exemption limit in income-tax at
Rs. 4200, what is the use of speaking
again and again because, the Finance
Minister has asked his deputy to give
a reply to the debate,

Shri B. R. Bhagat: May I say, Sir
the House is supreme and nothing is
final?

Shri (f" D. Pande: That is true.

Mr. Chairman: It is not a question
of the reply of the hon. Minister.
The hon. Member is entitled to make
any remarks he llkes. Already it has
been brought to his notice that it is
not the final reply. Ewven if the hon.
Finance Minister makes a final reply,
that does not take away the argument
of the hon. Member. There is nothing
final In argument.
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Shkri ©. D. Paade: It iz in this hope
that I am making out a case for the
restoration of the exemption limit,
This sum of Rs. 4200 was made the
exemption limit after thiz report was
out or during the consideration of
this report. It has been in force for
the last three years. This report was
out two years ago. If this report was
the basis for reducing the limit, you
should have done it two years ago.
Two years ago, you found that
impossible. You found that there
were not enough officers to cope up
with the work. In two years, has
the administration become so efficient
that you can handle almost twice
the number of cases? Now, what are
the circumstances? You have got a
greater number of cases, dossiers as
they are called in the department.
Death duty, estate duty, they have
got almost GO0OD cases, Now, - in
expenditure tax; there will be at
least 15,000 cases. There may be
more than 25,000 cases in wealth tax.
Having added on to your burdens
with collection of heavy dossiers, have
you made such a big increase in
your staff that you can cope effi-
ciently with additional cases that you
are going to tackle? Can you imag-
ine the number of cases that you
are going to tackle? Four lakhs is
the estimate of the Finance Minister.
When you tackle 400,000 cases, it is
my experience from the knowledge
in the villages and ordinary towns
that the Income-tax Inspeetors tackle
800,000 cases, double the number of
people. Just it may be to find out
marginal cases in all sincerity; it may
be a little incentive to get something
out of doubtful cases. Because a
man who has to pay Rs. 20 as a
tax,~~he may have to pay it—he
thinks it to be bothersome and he
would pay Rs. 10/- then and there
and get rid of the whole thing. If
you reduce the taxation limit from
Rs. 4,200 to Rs. 3,000, it will create
a lot of corruption. You will antag-
onise people who are already hard
hit. I think the Finance Minister did
not even consult or see what the
reaction of his stenographer was



they have got no feeling for this
Plan. They have no feeling for the
country, because they are over-
burdened with their miseries, Now,
you are taxing them.

The argument of the Deputy Minis-
ter is that the incidence of tax will
be Rs. 18 and not Rs. 88, It is not
Rs. 18 that is the question. The
guestion is that these people have to
go to the Income-tax Officers and
they have to prove. In the case of
salaried people, it may be very easy.
In the case of the business class,
where the marginal cases are involv-
ed, I am sure, the difficulties and
harassment will be extreme and th=
sum of Rs. 5 crores that wou are
going to realise from them at a cost
of Rs. 150 lakhs is not worth having
in view of the resentment and corrup-
tion that you will cause in society.
The Deputy Minister also said that
the per capita income is only
Rs. 200 and odd and therefore,
the limit that is proposed is 10 times.
It was an absolutely wrong interpre-
tation of figures. In per -capita
mncome, it is not one man's income.
It is a family's income. In one
fomily paying income-tax, there are
at least 4 or 5 persons. For the sake
of calculation it is Rs. 1000. The
average income is Rs. 1000. Don’t
say that the lowest income in this
country is 200 and odd and that you
have fixed a very generous limit of
Rs. 3000. It is not 10 times; it is
only 8 times.

A capital argument has been made
that in other countries, the limit is
more or less the same. This again
is very much erroneous, because those
who have been to foreign countries
know the amenities that they provide,
free education that they give, free
medical attention that they give.
The sum total of the community
efforts are such that with a lesser
amount you can live much better in
England than here. If you are stay-
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ing 4n & moderate hotel for Rs. 300°
a month here, you can live much
better for that money in Englandi
than here. Therefore never oom-
pare that limit in that light

Further, it is said by the Finance.
Minister that these people should also-
have some cansciousness that they are
contributing towards the Plan. Does:
he not realise that all the indirect.
taxes are sufficient to make him re-
alise that he is paying for the success.
of the Plan. The gentleman who-
gets Rs. 250 is the person who has.
got many dependents unlike in Eng-
land, In England, even a daughter
aged 19 is not dependent on the-
parents. A son is not dependent. That
is also an additional reason why com-
parison between England, US.A., and
India is not relevant. This is with
reference to comparing things in other
countries, On the point that the
people must realise that they are
paying for the success of the Plan, I
was saying that they are paying in a
large number of cases and realising
full well that they have to pay for
the success of the Plan. Whenever-
they purchase sugar or coffee or tea,.
they pay more. If they go to the
cinema, they realise this. It they-
purchase petrol—when I say petrol,
it need not be taken that they are-
car owners—even the fares in mofus-
sil buses will go up. If people who-
cultivate a small farm purchase-
diesel o0il, they will have to pay
more. In this manner, there is no~
necessity to make them realise that.
they are contributing for the success.
of the Plan because they are already-
paying too much beyond their capa--
city.

In these circumstances, I strongly
plead before the Finance Minister-
that he should reconsider this thing.
This is the worst item of the whole-
taxation, that we have reduced the-
exemption limit from Rs. 4,200 to-
Rs. 3000. It should be restored not.
to Rs. 3,600, but to Rs. 4,200, in
order to relieve work from this.
department, and to give relief to the
tax-payer. It is not a question of
Rs. 18/-. You come forward with the-
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specious arguments that formerly
they were paying Rs. 88 and now it is
only Rs. 18. If you want to tax, you
better tax Rs. 8. Once you tax, it is
the vexation that is more important
than Rs. 18 or Rs. 98. Even these
clerks will say, once you have to pay,
let it be Rs. 88. Let it not be clerks.
. In the business community, the
lowering of the limit will be of the
highest consequence because it will
lead to harassment and corruption
With these words, I again plead
before the Finance Minister and the
Deputy Minister that the exemption
limit should be restored at Rs. 4,200
to avoid harassment and corruption.

Shri M. D. Mathur (Nagaur): Sir,
“The discussions on the budget have
been going on for the last two days,—
particularly this budget concerns the
Plan-—there is an apprehension in my
mind that, after all the taxes are
levied, one fine morning the Planning
Minister or the Finance Minister may
come forward and say, in spite of all
‘efforts on our side, in spite of all the
taxes that have been levied, we still
lack funds, and we are not able to
execute the Plan in toto. It it
happens like that, one fine morning
‘before this Parliament, we who are
-enthusiastically supporting the tax
-structure as proposed by the Finance
Minister will be placed in a wrong
position. Therefore, before I go fur-
ther, I want an assurance from the
Finance Minister and the Govern-
ment of India in this respect. I say
"that the people may be prepared to
pay all these taxes for their bright
future, and for the future of their
kith and kin. If this thing happens,
it will put the Government as well
as its supporters in a very precarious
position.

While discussing the President's
Address everybody in this House
welcomes the remarks that the Gov-
ernment was determined to execute
the Plan, and now we find the deter-
mination of the Government to
-execute the Plan in these taxation
Proposals, Today we have heard in
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this House people saying that they
have to pay a quarter of a naya
paisa more for a cup of coffee or tea.-
I want to inform this House that
there are people in this country who
have to pay two to four annas for a
bucket of water. Those people do
not grudge today the taxation propo-
sals, they welcome these proposals, in
spite of.the fact that they are paying
two to four annas for a bucket of
water. The men and women in the
desert parts of this country travel
every day ten to twelve miles to
bring two buckets or two pots of
water. These people look to the
Plan. They expect that if the Plan
is executed they will get water either
from the canals or tubewells in the
desert parts of this country. They
are prepared to pay more. When
Dr. Katju, the then Defence Minister,
visited that area, the people said:
“We are prepared to donate and
contribute in a blood bank as much
blood =as you like, but we want
water from you." And here we are
discussing in this House a simple rise
in the cost of a cup of coffee or tea.
T\here are people in this country all
over who are badly suffering. They
are enthusiastic about the execution
of the Plan because it is in the Plan
they see prosperity coming to the
villages, that their future will be
bright, that human energy which is
wasted in going ten to twelve miles
every day to get drinking water will
be saved. Therefore, I want to state
that so far as the determination of
the Government to execute the Plan
is concerned, the people are with the
Plan and with the Government
Maybe that for political reasons some
people sitting on that side of the
House try to create high tension out
of these taxation proposals, but so far
as the common people are concerned,
today they want the amenities of life,
they want schools in the villages and
for achieving these through the Plan
they will not hesitate to pay as much
as you like.

My hon. friend Shri Dange spoke
yesterday and we were anxiously
listening to what he was saying. ¥
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thought he might give some alterna-
tive proposals to the hon. Finance
Minister to save the common man
from these taxation proposals. He
only said that the approach of the
Finance Minister should be socialistie,
and suggested to him to read Das
Kapital, Volume JII. So many people
on this side of the House must have
read that book, but our approach to
socialism is fundamentally different
from what he wanted to teach us.
We got independence from the impe-
rialist power in a way which created
history. We ligquidated the feudal
order by negotiation, and we want to
liguidate the private sector also in a
different way from the one they want
to suggest to us. We do not want to
apply the gulliotine to the private
sector. We do not want to give
passports to the managers and owners
of the private sector immediately.
On the other hand, we want to fully
exploit the private sector in the inte-
rests of the country, and when their
utility goes out, slowly we will take
them over. So, he could not help tms
House or the Finance Minister, exceps

. suggesting that nationalisation shoula

take place. We agree to it, and tne
Government of India’s policy of
nationalising industries is bemng 1mn-
plemented gradually. So, the Uppo-
sitlon  have not made any contripu-

tion to altering the tax structure.

The difficulty is not that tne com-
mon man does not want to pay. ‘rne
common man should be enthused, ne
must be made Plan-minded. mHe 15
getting Plan-minded out or necessity,
but he must be told that the rian 1s
gong to bring a better tuture Tor
him. In that case, he will entnusias-
tically come forward and Contripuce

- to the building up of the nacuon,

Today the people are contributing
one-third for digging wells in the

- villages, they are contributing 50 per

cent for the construction of scheol
They are not taxes, but

the people are voluntarily coming

- forward. We should help in creating

an atmosphere in which they will
feel that the Plan is going to solve

~ the miseries of this country. But I
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would tell the Finance Minister one
thing. When we go to our consti-
tuencies with these taxation proposals
we are going to be faced with impor-
tant questions. The villager today is
prepared to pay the tax you want,
the middle class willingly or unwill-
ingly will pay the taxes, but they will
put this direct question: “You want
to tax us, you want us to sacrifice,
ycu want us to invest this money for
the future of this country, but what
are you doing to those people, the
Princes, who are getting Rs. 7 crores
every year?” L come from a State
which has been integrated from vari-
ous Princely States, wiz.,, Rajasthan.
The Princes there get Rs. 17 lakhs
annually, one Prince Rs. 10 lakhs,
another Rs. 5 lakhs etc. We spend
Rs. 5 to Rs. 6 crores annually on
them. Are you going to scale down
their privy purses? Their patriotic
urge to surrender. power has already
been more than compensated by the
privy purses they have received for
SO many years. We read in the press
that Pandit Nehru wrote a letter -
appealing to the patriotic feeling of
the Princes, as the press put it, to
come forward voluntarily to cut down
their privy purses. I think not a
single Prince came forward, We do
not know the fate of that historic
letter of Pandit Nehru to the Indian
Princes,

Today you are spending crores of
rupees in constructing administrative
buildings. I know of so many States
where there are buildings as big as
Yyour Secretariat in New Delhi. There
is for instance the Ummeed Bhawan

" place in Jodhpur constructed a few

years before, at a cost of Rs. 5 crores
and which is lying idle today. Nobody
is there to clean and sweep the place,
Why are such buildings not utilised
for Thospitals, schools, universities
and other important departments of
the Government of India or the
Government of Rajasthan? The diffi-
culty is that these buildings are on
the list of private properties of the
Princes. When Sardar Patel was
integrating the States, V. P. Menon
and the Princes negotiated and put

‘everything in their private list. A
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{Shri M. D. Mathur]
Prince should have one house to live
in. In the socialist order where we
want to reduce disparities in income
and weslth, we find that today the
Princes are living in those lavish big
houses, and so many otherg are lying
idle. We are constructing hew build-
ings and the old buildings are rotting.
They are the nation’s wealth because
they were constructed by the tax-
payer’s money, not out of the privy
purses. 1ln order to entnuse the peo-
ple today that the Frian has to be
fulfilled, has to be carried through in
order to solve tne mmuseries of the
people, we Wil nave 1o curtail our
expenditure m ine aaministration., I
will not go Into aetals. we are pay-
ing high salaries o wovernment offi-
cials. A pay commission should be
immediately appointea 10 revise the
pay structure in tne lugnt of.the fact
that we want a socialist structure
now. We want a socialistic society.
But today the salaries are ranging
from Rs. 400U on tne one Side 10
about Rs. 25 or 50 or 100 on the
other. That has got to be revisea.
Our services and the bureaucracy
also have to come forward and mage
thelir sacrifice. Along with the propo-
s9ls which the Finance Minister nas
put forward, there ought to be aiso
another proposal to the effect tnat
a pay commission would be appointea,
cunsisting of officials, non-officials ana
other important people, to revise the
pay structure of the services in
India. I think such a proposal would
have gone a long way in mobilising
our people for the Plan and for the
tax structure that is being.bullt up.

Now, there are so many States
where we have abolished the jagir-
darl or the zamindari system. We
are paying compensation to the jagir-
dars or zamindars to the tune of
crores of rupees every year. In
Rajasthan alone, I think we are pay-
ing several lakhs by way of compen-
sation to these people. Our Finance
Minister and our Prime Minister have
issued appeals to the common man
to contribute to the Plan by way of
savings. But why should the law
not be amended, and why should the
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States not be asked to amend their
regpective laws and say that compen-
sation will be paid to these people in.
the form of certificates, and the
money will be used for the recons-
truction of the country?

I would like to submit that the
money which these jagirdars take
away goes to national waste. For-
merly, the privy purses of the princes
used to go towards foreign invest-
ments, but now that the Government
of India have stopped it, that money
is lying as dead capital. On the one
Hand, we are short of money; but on
the other, we find that a huge amount
of money is lying dead, or is being
misused by the princes and jagirdars.
It is high time that when we have
abolished the feudal order, we must
say that whatever compensation is
pz2id to these jagirdars and zamin-
dars will be paid only in the form of
cash certificates, so that those moneys
can be utilised for the Plan. If that
is done, then the Finance Minister
will not have to beg or borrow
from foreign countries.

I do not want, to take much time
in talking about corruption, because,
I believe, that too much talking
about corruption sometimes takes
away 1lhe effect that it desires to
produce. So, I leave it to the autho-
rities to see .that effective methods
are adopted to put down this evil.
Merely talking in this House about
corruption would only create tension,
and nothing will come out of it,

So far as income-tax is concerned,
the married people have been given
some relief. I do not know, and I
would like to ask the Finance Minis-
ter whether the term ‘married person”
would cover also m widow and a
widower. I think it does not. I
would like to ask what fault a
widower has done that he should not
get this relief; his wife might have
expired leaving him three or four or
five children, but when it comes t0 a
question of income-tax, he is toia
‘You have to pay the full tax, you do
not come under the exemprtion,
because you are a widower.",
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*An Hon. Member:
married man, '

Shri M. D, Mathur: He is not
That is what 1 find from the circular
that has been issued; only those peo-
ple who are marrled are eligible to
get thls exemption; the widowers or
widows are not given this exemption.

Shri Radha Raman: (Chandni
Chowk): Once married means always
married. He is also a married per-
son.

He is also &

Mr. Chairman: Widowers and wid-
ows are certainly married people.

Shri M. D. Mathur: If that is so,
then I close this point.

So far as the tax on railway fares is
concerned, I would appeal to the Fin-
ance Minister to exempt journeys up
to at least 50 miles, so that the poer
labourers who come from one end
of the city to another in the big cities
and their suburbs may get this exemp-
tion.

Shri Mahanty (Dhen Xanal): You
have been pleased to call upon me to
speak at a time when, unfortunately,
I have lost my frame of mind.

Mr. Chairman: If the hon. Member
does not want to speak, he may not
speak. Moecre being called upon does
not compel him to speak. If he is
mot minded to speak, he may not
speak. o

Shri Mahanty: ’ You may kindly
wait hear what 1 am going to say.

Mr. Chairman: If the hon. Member
feels that he is not in a mood to speak,
he may take his chance tomorraw. 1
do not want to force him.

Shri Mahanty: I may
chance tomorraw,

not get a

However, in deference to your
wishes, I would like to make a few
observations for such consideration as
they may deserve.

I consider this Budget as a warraat
of penalty against the people for the
failure of the basic assumptions of
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the First Five Year Plan, for no fault
of their own.

The House will kindly recollect that
during the debate on the President's
Address in this House, the Home
Minister who replied to the debate
said in no uncertain terms that the
Plan was a national plan, and that
the Congress Party was seeking to
take no political advantage out of it.
But the Finance Minister while speak-
ing in the other House has contradict-
ed him and has said that the Congress
Party faced the electorate in the last
elections with this Plan, and, there-
sfore, he is intent upon implementing
this Plan, by hook or by crook with-
out minding its cost. 1 may better
quote the Finance Minister. At page
1 of his speech, this is what we find:

“So far as we on this side are
concerned, we went before the
electorate a few months back with
only one weapon in our armoury”,
and that was the Second Five
Year Plan.

1 do not quarrel with anybody, if
anybody wants to make political capi-
tal out of the national plan. It is
his look-out. But my grievances is
that the Congress'Party now in power,
after having bungled, after having
frustrated the basic assumptions of
the First Five Year Plan, and after
having weakened the foundations of
the Second Five Year Plan, is now
coming before this House with various
taxation proposals.

It is admitted on all hands that
ngriculture was the basic core of the
First Five Year Plan. We spent a
total amount of Rs. 357 crores, which
represented about 15.1 per cent of the
total investment. In the Indian eco-
nomy, the price of foodstuffs occupies
a very strategic position. Therefore,
very rightly, the planners had given a
higher priority to more’ production
and an increase in the supply of food-
stuffs for checking the spirally rising
prices and for checking inflation, and
thereby creating an atmosphere iIn
the country conductive to the success-
ful implementation of the Second Five
Year Plan.
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[Shri Mahanty]

The party in power, which seeks to
take political advantage of the Plan
should well remember that due to its
bungling, that basic objectives of the
First Five Year Plan has floundered
on their inefficiency. I am of the
views that if that basic objective of
the First Five Year Plan had not gone
away, there would have been no need
for many of these taxation proposals.

I would invite your attention now to
page 3 of the Finance Minister's
speech in the other House. He says:

“Have hon. Members—any of
them who spoke—thought of the
fapt that as against a short-term
income of Rs. 52 crores from
indirect taxes, the Government
have committeed themselves to
create a fund of Rs. 25 crores for
the purpose of <ubsidising food-
grains?”,

This is my basic theme. Why has it
become necessary to subsidise food-
grains, for which a special fund has
been created, of the order of R. 25
crores? It is because of the fact that
our food production® was not of the
order of our expectations.

At page 8 of his speech, the Finance
Minister states further:

“I am quite prepared to admit
that many of these projects do not
yield the return that we expect
from them.”.

“It is a matter with which I
have been concerned. I had an
evalution made of all these pro-
jects, a quick ewvalution, but I find
from it that even if the agricul-
tural programmme is carried out in
its entirety, it will not yield
enough to amortise the capital
expenditure in some cases even
to pay the interest on the capital
that we have put forth”.

The basic question—this is not win-
ning a debating point mor making a
broadside against the Party in power
—1is: after having wasted all these
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crores of money in infructuous Pro-

_ Jects, which have been extorted

from the poor taxpayers, who have
been pauperised, and after weakening
the very foundations of your Second
Five Year Plan, does it behave, you,
is it open to you, is it moral on the
part of Government to come to the
House with more violent measures of
taxation, both direct and indirect?
That is the basic question, and unless
the Finance Minister or his Deputy—
who is now happily engaged in pri-
vate conversation—gives a direct
answer, unless a satisfactory answer
to this question is forthcoming, I
think it will be open to us, and we
will be failing in our duty if we ao
not. ..

Mr. Chalrman: Order, order. The
hon. Member is inviting the attention
of the hon. Deputy Minister to the
point he is making.

Shri B. R. Bhagat: I am sorry.

Shri Mahanty: He need not be
sorry at all, because he is quite assur-
ed of the majority behind him. But
the little point that I was trying to
make was that unless Government
gave a satisfactory answer to these
facts—which I have already stated and
which I am not going to repeat due
to paucity of time~—we would be
failing in our duty if we did not tell
the people that it was impolitia, it
was immoral, to a certain extent, to
yield to all these taxation measures
which the Government had been pro-
posing, and if necessary, to go to the
extent of giving a cry for a ‘no iax’
campaign.

Here you find on your own admis-
sion, on your own evalution, that
crores of rupees have gone to waste
and have not Yyielded any result.
Now, with what face then can you
come to the House with propossls for
more violent measures of taxation
for financing more wasteful expéndi-
turs. That is the main question. I
would like the -hon. Minister to glve
some attention to this aspect of his
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own statement when he comes to give
a reply. With the short time at my
disposal, I should not further dilate
on this and should come to other
aspects of the Budget.

Let us consider the economit back-
ground which has been very ably
surveyed, in the White Paper on the
General Budget. I first come to the
spher® of domestic economy. In the
sphere of domestic economy, the
White Paper admits that “for the first
time since Plan development got
under way, the economy showed
evidence of some amount of stram”.
I have quoted what has been stated
in the White Paper. Now the coun-
try would like to know and the House
would like to know why the Odysseus
after all these five years of wander-
ings has come to this nightmare. Are
we implementing these projects to
produce more strains in this country?
The White Paper is silent as to why
these strains were created.

That again brings me back {o the
basic core of the problem, namely,
that even though during the First
Five Year Plan, we placed a high
priority on agriculture and food pro-
duction, we have done everything
except increasing . food production.
We have done everything except pay-
ing attention to the aspect of more
production of foodgrains, which has
now resulted in this catastrophe.

Let us see what has been the achive-
ment in the field of production. Agri-
cultural production has been steadily
decreasing. It declined by 24 per
cent from 116.4 in 1954-55 to 113.7 in
1955-56. In 1954-55, production had
further declined from 68 million tons
in 1953-54, to 66.5 million tons. Now,
it i3 our duty to ask of the Govern-
ment to tell us why, ia spite of this
expenditure of Rs. 357 crores in the
agricultural sector today the produc-
tion is falling, and due to which food
prices are rising spirally and on
account of which there is acute short-
age In the market.

This has resulted in increasing the
cost of living. The cost of living has
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been rising spirally mostly on account
of the price of foodstuffs. In 1956,
the general index of wholesale prices
increased by 13 per cent from 3734 to
4219. On February 16 of this year,
the index stood at 4244 which far
surpassed the peak which was reached
during the Korean war crisis. We
would like to know why after the
First Five Year Plan the cost of l-
ving has been rising so spirally. Are
we going to be told that economic
forces are as chaotic as the Govern-
ment imagines them 1o be so that
they cannot be controlled,

Now, these spiralling cost of living
and wholesale price indices have
been hitting the people hard. Their
pockets are pinched in a thousand and
ane ways. Over and aboye that,
these excise duties—indirect taxation
measures—will further raise the
wholesale prices. Take one instance.
Now, it has been admitted by Govern-
ment that the increase in the price of
tea has contributed substantially to a
rise in the wholesale prices. 'This
has been admitted in the White Paper.
Over and above that, the proposed
imposts on tea and sugar are going to
further increase the wholesale price
and cost of living indices,

Now, the question has also to be
asked: Is the Plan meant for the
people or the pcople are meant for the
Plan? If it is said that the postulates
of the Plan are something inviolable,
that the Plan is a deity of the ancient
times which requires saerifices of
blood, then of course, I have got no
guarrel with you and you can get
your taxation measures passed, But
if you maintain that our Plan is a
democratic Plan and we have to make
a compromise between the demands
of the State, between the demands of
a totalitarian Plan and the demands
of individual comforts, then I only
urge that this kind of excise duties on
tea, sugar, coffee etc. should go.

Then [ come to another mosat
important aspect. 1 do not wish to
be like the critic who wants to have
the cake and eat it too. If it is con-
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[Shri Mahanty]

ceded that this Plan is inviolable, that
it cannot be re-phased, that all its
aspects should be implemented, then
we have got no other way but to con-
cede to the demands of the hon.
Finance Minister. But even then,
may 1 know why the Govérnment of
India are so reluctant to scrap the
unsuccessful policy of Prohibition?
Aeccording to the Taxation Inquiry
Commission, the total exicse revenue
in India in 1954-55 was of the order
of Rs. 44 crores or 8.7 per cent of the
total provincial revenues. Here is &
rich sources of income which the State
Governments could derive from excise
duties. The mname of Msahatma
Gandhi and his views*have been quot-
ed to vitiate the simple proposition.
Even then Gandhiji was against pro-
hibition not from any moral point of
view but from the political point of
view. He was not only against the
excise revenue which the then British
Government were deriving from the
sale of liquor and the cess on salt; but
also he asked the people to boycott
law courts. GQGandhiji's programme
was aimed at paralysing the main
sources of revenue of the imperialist
Government.

19 hrs.

Shri Narasimhan (Krishnagiri): I
want to make a submission, if the hon.
Member would only yield. He is not
quoting Mahatma Gandhiji's views
properly by saying that he was oppos-
ed to drinking only as a political
question. He opposed it not only on
political considerations but on other
ethical and social considerations also.

Shri Mahanty: That is how I have
been able to understand him. I may
be wrong. I have not quoted
Mahtma Gandhi.. (Interruptions.)

Mr. Chalrman: Order, order. Let
him say what he wants; he says that
he understand him in that way.

Pandit K. C, Sharma: It is now
TP M.

“Mr. Chaltrman: Order, order. ‘This
is not the way to inform the Chair
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about the time. The Chair knows
the time,

Shri Mahanty: I was trying to sub-
mit that Gandhiji was against drink-
ing as a political manouvre agawnst
the British. Excise wag one of the
main sources of sdbstantial revenue
and he felt that that source should be
paralysed. It was apart of thegnon-
co-operation programme, Had he
been alive today, and had he to choose
between this eruel method of taxation
and prohibition, certainly he would
have opined for Scraping Prohibition.
After all the greatness of men does
net  function in  groove-thinking.
Today, only two types of persons are
in favour of the Prohibition—gutter
moralists on the one side and the
bootlaggers on the other. It has been
a failure and even the Prohibition
Enquiry Committee Report refers to
it.  So, why should we throw away
Rs. 44 crores that is now going into
the hands of the bootlaggers and smug-
glers and come to this House and tax
the people on sugar, tea, coffee and
all that?

I now come to the question of eco-
nomy in administration. I have not
the whole report of the Taxation
Enquiry Commission. I am quoting
from the summary prepared by the
Ministry of Finance, at page 5. The
compilers have quoted the observa-
tions of the Commission:

" “We are ourselves impressed’,
the Commission say, ‘with the
need for thorough and careful
enquiry both in the Central Gov-
ernment and the States into the
whole question of public expendi-
ture and suggest that such enqui-
ries should be undertaken and
eutrusted to sufficiently high-
powered bodies.”

It now behoves us to ask what has
been done by the Government in this
matter. I will not waste the time of
the House. 1 will only quote what
the Finance Minister has said in his
speech. From that the House will

imagine how callous and izresponsible
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the Government has been to sug-
gestions from bodies which they
appoint from time to time. On page 9,
he says:

“l am not in a position straight-
away to say the organisation that
we would establish for the pur-
pose of a continuous check. I
might mention various appurten-
ances that we have in the Secre-
tariat, the Orgamsation and
Methods Division, the Economy
Unit etc. but I do find that it
is not adequate.”

We can very well imagine from
this that the Government is not keen
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to attain the objective which was
enunciated by the Commission an.?
which on many occasions in the past
was assured by the leaders of the
Treasury Benches, that there should
be striet economy in administration.
I do not think that the party in
power has any moral sanction, to come
to this House for these most wviolent
imposts, on the people, which has been
proposed in the General Budget.

The Lok Sabhathen adjourned ¢till
Eleven of the Clock on Thursday the
30th May, 1957,
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view,

Nationalisation of Dia-
mond Mines in Vindhya
Pradesh.

P. M’s appeal to Princes

Delhi Polytechnic

Compensation for Rajas.
than Government Bull-

dings

All India Educational Ser~
vice

Board of Higher Secon-
dary Education, Delhi
Welfare of Scheduled
Castcs

Life Insurance Corpura-
tion

Secondary Educauon
Government Undertakings
House-rent allowance to
Cantonment Servants
Cantonment Fund Ser-
vants

Removal of statues
Temporary GovernfRent
Employees

Profits of Limited Com-
panies

Private Limiied Com-
panies

Foreign Companies

Profit of Steel Industry
Butane Gas in India

Delhi Police Officers
under suspension

Delhi Police Officers
under suspension

Delhi Police Officers
International Military
Obligations
Russian Coal
Equipment

Coal Contro] Unir in the
Projects
Purchase
crafts
High Level Committee
for foreign Exchange
Traveller's Cheques.
Assembly Constiguencies
of West Bengal
Transfer of Bank Ace-
ounts at¢, from Pakistan

Mining

of Jet Air-

2602

2602—03

260304

2605

2605—06
2606 —of

2608
2608-=09

2600

2610
2610

2611
2612

2612
2612
2612—113
2613

2613—14

2614
2614

261516 »
2616

2616
2616—17

2617—18
2618

2618

261819



s (DALY DIGEST)

404 Welfare of Scheduled Castea
and Scheduled Tribes 2619
405 Permageny Sewpleament of
Pakistanis b 261920
4086 ucation inm'o\wm@m
Hsrngnme for Punjab 262
407 Barrackp at Deoli, Ajmer 2620—31

408 Emp in Life Insur-
sace Corporation 2621—22 -
409 Tobacco Cultivation 2622
410 LAS. Emergency Re-
cruitment 2622—23
413 Indian Naval Trajoees 2623
413 Smuggling of Gold 2H23—24
413 Areest of an Air Force
Officer in Poona 2624
414 Scholarship for stydents
ip Rajasthan 2624—25
415 Cultural institutions 2625
416 General Elections 2625
417 Allotment of Iron-rods
and corrugated iron
aheets 2626
418 Holidays for High Court
udges 2626
419 Fopulation of Scheduled
astes and Scheduled )
Tribes 2626—30
420 Sgcunty Megaures 2630

#21  Studies in Managament 2630
422 Ancient Monuments in

Orissa - 2631
423 All Indip Bar Council 2631
425 -Blck.wad Classes Co-

mission R:port 2632
426 Accident in Rourkela

Project Arex 2632-33
427 Recruitment to All-India

Services 2633
428 All India Services 2633
429 Integratign of Banks 2634

Zonsumption of Coal in
L %;hati 2634

1 Welfa of ched '
o su‘: and g :hlad
2534-35

2 ference for Wel
2 %nschedu‘lqercfc rm‘r 2635

B T =
473 %:‘:E“l“f op,q,i . 2636-37

abso
WRITTHN ANSWERS TO QUESTIONS—~
gmd. CorLyna®
No.
434 Admmlon to the Mili-
College,  Dehra
hun. ?&}1’
435 Apphcatmn of Industrigl
Disputes Act to the
Cantonment Employess 2638
436 Government Employees 2638
437 Bonus Shares 2639
438 OQil Drilling in  Midj-
napur, West Bengal 263940
439 Shifying of Officer of ’
the Hindustan “Steel
Lid. 2640
440 State  Social Welfare
Advisory Board abgo
441 Signature in Hindi on
‘Cheques 264142
442 All India ribal Con-
ferencé at Komput 2642
443 Mirjumla Mosque, Asspm 2642
444 Library and Information
Centre in Nepal 2643
445 I1.A.S. Special Recruijt-
ment 2643
446 Sgeel Fabrication 2643—44
447 Loan from U.K. Govemn-
ment. 2644
448 Librery Movement in
Orissa 2644
449 Grant to Singareni Collie-
) ries Co. Litd ?6{14—’-5
450 Smuggling of Gold 645
450-A Unwouchability (Offiences)
Act, 1955 | 2645
451 Rajasthan Police Force 2646
452 Qupsi Permanent Staff 2646—47
453 Scholarships for scheduled
Castes and Schgduled
Tribes 2647
454 Lower Division Cletks 2648
455 Government -Employees
of Ex-residencjes 2548—u49
456 Hindi Translators 649
457 Central Reference Libr-
ary, Dethi 4G50
’58 'elfare Extension Pro-
h ects in Weyt Bengal aGso
459 ‘“*Bhagwan Buddha' 2650
460 Army Mission to Nepal 2651
461 ‘Promotion of Gandhiji's
Teachings 365!
62 isyants Examjoatiop
4 -O{l anjnar 2663
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QUESTION OF PREVILEGE
FAPERS LAID ON THE TABLE 2658-60

followi
R Wl

(1) A copy of the Report on
the working of the Cen-
tral Silk rd for the
period from  1st April,
1956, to 31st March, 1957,
in purtuance of an assur-
ance given by the Minister
of Commerce and Indus-
try during the discussion
on the Central Silk Board
(Amendment) Bill on the
29th July, 19s52.

(2) A oopg of the Annual Re~-
port of the Coal Board fer
the year 1955-56,

(30 A y of the Report of
ghcgmmittee to enquire
;snm rlhc ptpnition of nm}

upplies for purposes o
Stowing in the JTharia/Ra-
nigej Coalfields after
completion of Dams by
the Damodar Valley Cor-
poration.

A of each of the fol-

@ ]nmybeclarsﬁ(\n of Ex-
emptions under the pro-
viso to Section 6 of the Re-
gistration of Foreigners
Act, 1919, namely:

(1) 1/24/57-F.1., dated the

216t March, 1957 (1
Declaration)

(2) 1/27/5s7 -F.1., dated
the 1oth April, 1957
(6 Declarations)

(3) 1/28/57 -F.L, dated
the 11th April, 1957
{1 Declaration)

(4) 1/30/57 -F.I., dated
the 1Bth April, 1957
(1 Declaration)

(5) 1/33/57 -F.l., dated

> tlsw3 f;Gth May, 1957
(1 Declaration)

(s) A copy of the All India
Services (d Lua E‘ s
passages Rn ve Sal-

Rules, 1957), published
:ﬁ’l}e}ioﬁ.ﬁu&m No. S.

[ DAILY

Covrumn,
2652-58

DIGEST } 2843

CoLumNs

gg 526, dated the 1sth
ebruary, 1957, under
sub-section (z? of Section
3 of the All India Ser-
vices Act, 195I,

(6) A copy of the Report of
thé Study Group on Wor-
ker participation in Mana-
gement, 1957 .
CALLING ATTENTION.TO
MATTER OF URGENT PU-
BLIC IMPORTANCE 2660-63

Shri Nath Pai called the atten-
tion of the Minister of Trans-
ort and Communications
Shri Lal Bahadur Shastri) to
the situation resulting from
stoppage of call at Malvan by
Bombay Steam Navigation

Company.
The Minister of Transport and
Communications e a state=

ment in rcgard thereto.

STATEMENT BY MINISTER 2663-64

‘The Deputy Minister of Defence
(Sardar Majithia) made a
statement correcting the re-
ply given to Unstarred Ques-
tion No. 1422 on the “J% Se-
ptember, 1956.

BILL PASSED 266467

The Minister of Finance (Shri
T.T. Krishnamachari) moved
for the consideration of the
Appropriation (No. 3) Bill,
1957. The motion was
adopted. After the clause
by clause consideration, the
Bill was passed.

GENERAL BUDGET—GENERAL
DISCUSSION 2668-3834

General Discussion on the Gen-
eral Budget was continued.
The discussion was not con~
cluded.

AGENDA FOR THURSDAY,
30TH MAY, 1957. .

General Discussion on General
Budget.



